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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NE\ry DELIII

Original Application No.639 12022

(I.4. No.29312023)
Pritpal Sharma .Applicant

Versus

Government of NCT of Delhi &Ors. .Respondents

\ryfth
M.A. No. 2412023

In
O.A. No.3312022

Ganesh Prasad .Applicant

Versus

Government of NCT of Delhi &Ors. ...Respondents

ACTION TAKEN REPORT ON BEHALF OF DELHI JAL BOARD (DJB) IN
COMPLTANCE OF ORpER pATEp 28.08.2024 & 08.01.2025.

MOST RESPECTFULLY SHOWETH:

I. That the present Action taken Report is being fîled on the behalf of Delhi Jal Boa¡d

(DJB) in compliance of directions issued by the Hon'ble Tribunal vide order dated

28.08.2024.

The order dated 28.08.2024 passed by the Hon'ble Tribunal is annexed herein as

Annexure-A.

2. That the captioned matters herein pertains to the issue of illegal extraction of ground

water by illegal borewells. The grievance of the applicant in OA No. 639/2022 "Pritpal

Sharma Vs. Government of NCT of Delhi &Ors." is that the respondent no.5 had

installed borewells in the plots House No. GI-2035 without permission from DJB and he

is extracting groundwater for commercial purposes without obtaining No Objection

Certificate from CGWA and is supplying the same to residents of Aya Nagar and beyond

through water tankers in violation of environmental laws/norms. Further, O.A. No. 33 of
2022 has been filed by Mr. Ganesh Prasad with the grievance that the R.O. plant was

being run unauthorizedly at Plot no. K-9,25 Feet Road, Part II, Chankya Palace, New

Delhi by Mr. Ashish.
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3. That the matters are being adjudicated by this Hon'ble Tribunal and have directed on

various dates the various departments of Govt. of NCT of Delhi and concemed bodies to

file their responses and action plan for preservation and conservation of ground water in

NCT of Delhi. Substantially, this Hon'ble Tribunal in para 124 of the order dated

28.08.2024, issued following directions to various departments for preservation and

conservation of ground water in NCT of Delhi:

That in compliance of direction issued under

the said parq DJB has taken steps and as the

illegal borewells are to be sealed by the

District Magistrates, the DJB is pursuing with

District Magistrates for sealing of illegal

borewells. Letters have been written to the

"All functional borewells in

NCT of Delhi, which do not

have NOC from CGWA/DJB

(issued by concerned Deputy

Commissioner (Revenue) of
each revenue area in GNCTD)

ll.

That in reference to the aforesaid direction the

status of ground water in terms of quality has

been analysed and the advices received from

CGWA has been adopted by DJB and

circulated for compliance. The Status Report

of ground water quality and advices received

from CGWA is annexed herein as Annexure-

B

"CGWA is directed to own the
re s pons ib il ity of as se s s ing
status of groun&vater in terms
of quality, quantíty, availability
þr absnacfion and recharge
and aíd and advise DJB in
regulating drawal of ground
water assessment unit wise ín
NCT of Delhi by carrying out
requisite scientific studies and
issuing appropriate
dire c t io ns / making appropr i at e

recommendations to DJB and
the concerned Depuþ
C o mmi s s ione r (Rev e nue),
who also has the designation
and powers of District
Magistrate in NCT of Delhi and
is referued to in this order
at some places as District
Magistrate and hereafter as
Deputy Commissioner
(Revenue), of each revenue
area in GNCTD and submit
action talæn report within three
months."

Compliance done by DJtsDirections issued by the

Tribunal vide order dated

08.01.2025.

Sr.No

2 
1032



That in reference to the aforesaid directions

issued by Tribunal, DJB humbly submits that

the application procedure has been uploaded

on the DJB's Website and the applications

received for NOC are being processed on

priority. Further, to decide the applications

within three months the concerned Executive

Engineers of DJB who have received the

application shall forward the same to the

"The concerned Project

Proponents of new or existing

borewells sealed by the Deputy

Commissioner (Revenue) of
each revenue area in GNCTD

may submit applícation þr
grant of NOC to DJB and such

applicatíons þr grant of NOC

be decided expeditiously

lv.

That in compliance of the aforesaid directions

issued by Tribunal, DJB humbly submits that

the action for initiating proceedings for the

prosecution of the violators is to be taken up

by the concerned District Magistrate. Further,

to know the status of the sealing, a link has

been created on the DJB's website with access

to all DM's for updating the progress of

sealing of illegal borewells.

"Concerned Deputy

Commissioner (Revenue) of

each revenue area in GNCTD

are directed to take action for
closing/sealing of illegal

borewells already identified

and also initiate proceedings

-fo, the prosecution of the

violators within three months."

DMs on 04.03.2025 and 12.03.2025. DJB has

also provided list of illegal borewells to the

DMs, also the lists of identified borewells

have been uploaded on the DJB's website. In

this regard an online meeting on 13.03.2025

was also taken by the CEO,DJB with all

District Magistrates for expediting the sealing

of illegal borewells.

True copies MoM dated 13.03 .2025 taken by

CEO, DJB with all DM's of GNCTD and true

Copy of letters written to respective DMs for

compliance is annexed herein as Annexure -
C (colþ

being illegal, are ordered to be

closed/sealed with immediate

ffict."
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Subsequently, subject to compliance of

aforesaid direction issued by Tribunal, DJB

humbly submits that regarding appropriate

charges for withdrawal of groundwater, a draft

notifrcation regarding Groundwater

regulations for Govemment of Delhi in light

of the notification dated 24.09.2020 issued by

CGWA, Govemment of India, is under

approval with Environment Department of

GNCTD. In this draft DJB has also

recommended ground water drawl charges.

Environment Department has been requested

to expedite the notification.

True copy of the communications to

environment department are enclosed

herewith as Annexure-D.

For Geo-tagging and installation of

flowmeters on the borewells, an advisory has

been issued by the DJB.

True copy of of advisory/General compliance

conditions for seeking NOC for ground water

extraction in delhi dated 26.12.2024 enclosed

"DJB through Deputy
Commissioner (Revenue) of the
revenue area in question is
directed to take requisite action
þr granl of permissionþr
borewells in accordance with
recommendations of the
concerned Exe cutive Engineer
and Advisory Committee in
acc ordanc e w ith groundw ater
level notifications,
environmental
norms/guidelines and
directions issued by Hon'ble
Supreme Court and this
Tribunal, recover appropriate
charges for drawal of ground
water and impose appropriate
conditions for recharge of
groundwater and ensure actuol
implementation thereof on the
ground with geoiagging þr
monitoring purpose."

V

concemed Deputy Commissioner after

receiving approval of his Chief Engineer

within 10 days of the submission of the

application. Also the summary status of

applications recommended and pending with

DMs is available on the DJB's website and for

facility of reference data available as on

18.03.2025 is narrated in para 4 (Annexure- F)

below ofthe present action taken report.

preferably within three months

from the date of submission."
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The DJB humbly submits that direction in

corresponding para issued by the Tribunal

pertains to to GNCTD.

"Government of NCT of Delhi
is directed to transfer to DPCC
within three months amount of
Rs. 70 crores (equal to the
amount of env ironme ntal
compensation imposed by

vlll.

The DJB humbly submits that direction in

comesponding para issued by the Tribunal

pertains to DPCC.

"DPCC is directed tofinalize
the procee dings alre ady
initiated for imposition of
env ironme ntal comp e nsat ion by
issuance ofshow cause notices
or initiate proceedings for
impo s it ion of env ironme nt al
compensation on all the
violators already identi/ìed and
pass appropriate orders for
impo s it i on of env ironme nt al
compensation on them and
make referencesþr recovery of
env ironme ntal c ompens at ion

from all the violators onwhom
env ironme ntal comp e nsation
has olready been imposed in
accordance with law within
three months."

vll

That in reference to the aforesaid direction

issued by Tribunal, DJB humbly submits that

DJB is carrying out time to time survey for

identification of illegal borewells. As of now,

22010 Number of illegal borewells have been

identified by DJB and 13693 Number of

illegal borewells have been sealed. Also the

detailed status regarding illegal borewells is

available on the DJB's website and updation

has been carried out by concemed DM's.

Status report as on 18.03.2025 downloaded

from Ground Water Management link

(https ://de lhij alboard. delhi. gov. in/j alboard/gro

und-water-management) of DJB is annexed

herein as Annexure-F.

"DJB is directed to conduct
surveyfrom time to time for
further identiJìcation of illegal
borewells and take requisite
action in respect of illegal
borewells identffie d by further
survey in accordance with
env ir onme nt al I aw s /S O P /dire c t i
ons issued by Hon'ble Supreme
Court/this Tribunal."

vl.

herein as Annexure-E.
5 
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In compliance of aforesaid direction issued by

Tribunal in the corresponding para, DJB

humbly submits that a meeting on 17.12.2024

was convened by the Chief Secretary (Delhi)

in which DJB and DPCC were present and the

Action Plan is being prepared by the DPCC as

deliberated in the meeting.

"DPCC is directed to prepore
and implement Action PIan, in
consultationwith DJB,
concerned Deputy
Commiss ioner (Revenue)/DM
and District Advisory
Committee þr utilization
of (i) amount equal to the
amount of Environment
Compensation imposed on and
to be recoveredfrom the
violators by drawing the same

from the amount of
e nv ironme nt co mpe ns at io n
lying depositedwith it and (ii)
amount transfeted by
Government of NCT of Delhi in
lieu of the amount of
environmental compensat ion to
be recovered by íts fficers
from the violators, þr
reme di at ion of e nv ir onme nt al
damage caused immediately as
such remediation not to

lx.

DPCCfor which recovery
proceedings are pending w ith
the fficers of the Government
of NCT of Delhifor more than
three years) for utilization by
DPCC þT
r ev iv al/r e st orat io n/r ej uv e nation
/creation ofwater bodíes, raín
water harvesting pits etc. and
for conservation and recharge
of groundwater qs remediation
of e nv ir o nme nt al damage
caused by illegal drawal of
groundwater cannot be
deferredþr long períods of
lime to be taken by the
authorities in fficting the
recovery and Government of
NCT of Delhi may thereafter
recover the amount from the
violators in accordance with
lqw or waive the recovery as
cons idere d appropriete. "
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The DJB humbly submits that direction in

corresponding para issued by the Tribunal

pertains to DPCC.

"DPCC ís directed to upload
with link on the main poge of
its website preferably under
heading 'Groundwater
Management' entire
inþrmat ion re garding (i)
proce e dings init iate d þr
impos it ion of e nvironme ntøl
compensation on the violators

xl

In compliance of aforesaid direction issued by

Tribunal in the corresponding pata, DJB

humbly submits that DJB has created a link on

its website with access to concemed District

Magistrates to update their part of the data.

"DIB is directed to uploadwíth
link on the main page of its
w eb s it e pr efer ab ly under
heading' Ground'vv ater
Management' entire
infor mat ion re g ar ding numb e r
of applicationsfor grant of
NoC, number of such
appl icat i ons file d/pe nding þr
decision, number of such
applications allowed and NoCs
granted, number of
applications rej e cte d, number
oJ'borewells which have been
granted NOC, íllegal borewells
which have been closed/sealed
and íllegal borewells which are
yet to be closed/sealed,
procedure for processing ofthe
application þr grant of NoC
for abstraction of ground
water, the charges to be

leviedfor abstraction of ground
water, the penal provisionsfor
punishing illegal abstraction of
grounù,vøter and líabílity to
pay environmental
compensation þr illegal
abstrøction of ground
water on its web site by
30.09.2024 and to update the
same within 7 days at the end
of each month."

x.

be deferredþr long periods of
time lilrely to be taken in
recovering the amount of
env ir onme nt al c omp ens at íon

from the violators and the
amount so drawn or transfeted
may be reimbursed on recovery
of the amountfrom the
violators."

7 
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The DJB humbly submits that direction in

corresponding para issued by the Tribunal

pertains to Deputy Commissioner (Revenue)

ofeach revenue area in GNCTD.

"All the Deputy Commissíoner
(Revenue) ofeach revenue arect
in GNCTD are directed to
upload with link on the main
page of their respective
websites under heading
' Groundw ater Manage ment'

co mple te inþr mat io n re g ar di ng
(i) complaints received
regarding illegal borewells and
action taken on the same,
Minutes of the Meeting and
recommendations of the
Di str ict Advisory C ommitte e
regarding the same, (ii)
r efe r e nc e s re c e iv e d for
r e al i z at io n of env ir o nme nt al
compensation and action tal@n

for realizatíon of the same and
(iii) remedial measures taken

þr reme diat ing env ironmental
domage caused on the
respective website of the
Dí strict Administrat ion by
30.09.2024 and to update the
same within 7 dovs at the end

xll.

(i í) proc e edings fi nal ize d for
impo sit ion of environmental
compensation on the violators;
(iii) references made þr
r e c ov e ry of e nv ir o nme nt al
compensationfrom the
violators; (iv) amount of
env ironme ntal compe ns at ion
recovered; (v) amount
of environme ntal compensat ion
to be recovered; (vi) amount of
env ir onme nt al c omp e n s at ion
utilized; (vii) amount of
env ironme ntal c ompens at i on to
be utilized; (viii) actívities
carried outfor utilization of the
amount of env ironme ntal
compensation and (ix) activities
proposed to be carríed outfor
utilization of the amount of
env ir onme ntal c ompe nsat íon on
its web site by 30.09.2024 and
to update the same within 7

days at the end of eqch month
thereafter."
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The DJB humbly submits that direction in

corresponding para issued by the Tribunal

pertains to SDM @warka), Delhi

"In M.A. No. 24/2023 in O.A.
No. 33/2022 Ganesh Prasad
Vs. Government of NCT of
Delhi & Ors. SDM (Dwarka),
Delhi is directed tofile status
report regarding recovery of
environmental compensation

from the violators."

XV

The DJB humbly submits that direction in

corresponding para issued by the Tribunal

pertains to DCF (South), Delhi.

"In O.A. No. 639/2022 Pritipal
Sharma Vs. Government of
NCT of Delhi & Ors. DCF
(South), Delhi is directed tofile
report as to the person who is
alleged to have encroached
upon theþrest land onwhich
the borewell in questionwas

þrnd by the Joint Committee to
be operational."

XIV

The DJB humbly submits that direction in

corresponding paru issued by the Tribunal

pertains to CGWA.

"CGWA is directed to upload
with link on the maín page of
its website the inþrmation
regarding the status of
groundwater, the necessity "for
regulation and management of
groundwater abstraction, the
copies of public notices issued
by CGWA and measures taken

for regulation, management,
conservation and recharge of
groundwoter."

xlll
of each quarter thereaíter. "

4. That the current status of no. of illegal borewells ¿ß per data available on the website of

Delhi Jal Board and updated on 18.03.2025 is as under:

Total No.

of
cumulative

illegal bore

wells
which have

been

closed/

Total No.
of
cumulative
illegal
bore wells
identified

@illed by
DJB

Total No.

of
cumulative

application

rejected

Total No.
of
cumulative

application
allowed,

and NOCs
granted

Total No.
of
cumulative

applications

received for
grant of
NOC

Zone

Name

S.No.

9 
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136932201090011192610Total

16502867000West12.

272369262455671South

West

ll

18832sJJ82ll5South

East

10.

6211500345South9

3s864404242ShahadaraI

77329128000North
West

7

11122204646North
East

6

2908021110l2tNorth5

7885766384I 150New
Delhi

4.

00000Head

Quarter

J

t47t47000East2.

354749980120CentralI

65432I

sealedAdmin)

True Copy of status of illegal borewells as on 18.03.2025 is enclosed herein as

Annexure-F. It is submitted that the data is being updated by concemed DM's on

regular basis.

5. The report is being submitted herein for perusal and consideration of this Hon'ble

Tribunal. It is further undertaken that Delhi Jal Board shall remain duty bound by any

direction or order by this Hon'ble Tribunal as and when directed.

CE(Ground Water) DJB Delhi

Place. New Delhi
Delhi. 19.03.2025 oEÉnEmmE

n¡rnm,ðitcltfÇEtl
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v Itern No, 01 & 82 (Court No' 2)

BEFORE THE NATIONAI, GÊ,EEN TRIBUNAL
PRINCIPAT BENCúI, NDW DELHI

(Through Physical Hearing with Hybrid VC Option)

OriginalApplication No.63912022'
(1.4, No, 2Wlzjnl

Pritpal Sharma ..,Applicant

Versus

Government of NCT of Þelhi & Ors Respondents

wirh

M.A. No,2412023
In

O,A, No, æ12422
(1,4, No. 02/2024ll

Ganesh Prasad Applicant

Versus

Government of NCT of Delhi & Ors Respondents

Date of last hearing:- 18'04,2024,

Date of order:- 28'08.20à4,

CORÂIVI: IION'BLE &{R. JUSTICE ARUN KIJMAR TYAGI} JUDICIA.L MSMBER'
TIO¡{'BLE DR. AFROZ AHMAD, EXPERT MEMBER'

Applicantsl

Respondents;

None for the aPPlicants,

4N^,È,

fl N";' '

o' '. otj

/i
lrKE/-Á|

tl

Ms. Jyoti Mendiratta and A4s, Ananya Basudha,
Advocates for GNCTD and DM (South West)'
Deihi.
Ms.Atika Singh and MS. Udipli Chopra, Prorqy Counsel

,,'¡j¡r':..: - . :-¡,É#.i# iì.l.;iil,ieèiÈi¡i;.:,:;i,'i.;¡*: : ('',
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Q.A. Ño. 63s/2022
lMith M.A, No.24/2023

eritipá{'Snarma Vs. Govr of NCT ol Delhi & Ors,
Ganesh Prased Vs, Çovt. of NÇT of Delhi & Ors.

2
I

T'

for Ms, Richa Kapoor, Advocate for DJB.
Ms, Sakshi Popli, Advocare for DpCC (rhrough VC),
Ms. Srishti Dabas, Project Associate (Legal), Forest
Department,

Orde¡

1, We all know that lMater', one of the five elements, is creator and

saviour of life and lile r,vholly depends on it yet unmindlul ol the

c0nseqllences we are .indulging ín queslionable acts due to which

surface water bodies, lakes, etc. are dry.ing up, ground water is

contaminated and fast depleting and rívers are not only highty potluted

but aiso shrinking and dying in our Country.

?. No doubt, treated sewage/industrial effluent may be reused for

industrial, horticultu¡al and agriculfural purposes but prospect of

recycling sewage/industrial effluent for use as drinking \,vater seems to

be wholiy unacceptable to all of us and we have to save quality and

quantity of water to save our own existence.and have to urgently take

all remedial steps before any irreversioi* du*uge is caused to the

enyironment.

3. Both these cases-O.A. No. 639/2022 pritipal Sharma Vs.

GÎ{CTD & Ors. and M.A. Na, e4/2\e3 in O.A, No. 33/2022 Ganesh

Prasad vs. GNCTD & ors., which required taJiing ol prompt remedial

action by the concemed starutory and Administrative Authorities, are

illustrative of the numerous fact situations where the concerned.

statutory and Adminístralive Authorities are miserably lailing in

prompt discharge of their statutory duües to protect ancl improve the

environment,

12 
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r{ì 0,4. No. 639/2022
With M,A. No,2a/2023

Pritipaj Sharma Vs. Govt of NCT of Ðelhj & Ors,
Cn¡ãs¡ Prasad Vs, Govt. of NCT of Delhi & Ors.

3

4, Both. these cases also raise a difficult question for this Tribunal

to ans'wer as to how to enforce environmentai laws/norms if the

Statutory and Administrative Authorities, which are not ànty

stalutoriþ empowered but also mandated by the consüruilon to protect

and improve environment, culpabiy negtect to discharge the duties

assigned to them and fail to take requisite action due to some vested

interests, for extraneous considerations and with uiterior motives.

5. We also find it extremely difficult to answer this question in the

complex factual matrix woven by case after case coming up before this

Tribunal shou'ing complete insensitivity and inaction on.the part of the

concerned Stafutory and Adminisirative Authorjties which also

endlessly indulge in blaming and shifting accountability to others.

6, Since the question raised is common, both these cases have

been take,n up together and this common order is passed in both the

cases

7, A brief resume of the facts of both these cases, which speak for

countless fact situations, is spelled out hereunder to unfold the

diiemma and search for solution animating this Tribunal.

OA No, 639/2022 Frltpal Sharma Vs. Government of NCT of Delht
& Ors.

The grfevance ofthe appllcant

8. The applicant, claiming responclent no, 5 to be ûu'ner of tlìe plot

adjoining House No, GI-2035, Aya Nagar, Delhi and the plot on the

opposite side of the street in front of House No, Gi-2038, Aya

Nagar, Deihi filed the subject original application complaining that

respondent no.5 has installed boreu:èlls in the above said plots witholtt

t

13 
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O,A, No, 639 /2022 Pritipal Sha¡ma Vs. Govr of NCI of Delhi & Ors.
With M.A. No.24/2A% Ganesh prasad Vs, Gov1. ol NCT of Delhi & Ors.

4

permission from DJB and he is extracting grc,unclizu'ater lor commercial

pùrpo""s without obtaining No objection cerrificate from CGWA arrd is

supplying the same to residents of Aya Nagar and beyr:nd through

water tankers in violation of envi¡onmental larvs/norms.

Proceedlngs on 15.O9,2O22

9. This Tribunal constituted a Joint Committee ccmprising of

representative of Central Ground tilater Authority (CGWA), belhi Jal

Board (DJB), Delhi Pollution Control Commimee (DPCC) and Depury

commissioner, (southJ Delhi and directed the same to verif.v the factuai

position and submit its report within one month.

Proceedings on O6.L2.2Q22

10. In report filed vide email dated 15,11.2022, the Joint Commirtee

submitted that no iilegal borewell/submersible rvas lound in the plot

adjoining House No. GI-2035, Aya Nagar, Delhi but the plor opposite ro

House No, GI-2C138, Aya Nagar, Delhi was found locked and the Joint

Commlttee submitted that no action was required. to be taken on

the basis of the rloint Inspection.

11. This Tribunal vide order dated 06.12.2022 directed lurther

verification of the factual posiiion regarding the piot opposite ro House

No. Gi-2038, Aya Nagar, Delhi. Personal appearance of ollicers duly

authorized by DJB, DPCC ancl Disrricr l\,lagistrare (Dl\4) (South) Delhì

was ordered

Proceedinga on 2O.O3.2O23

72. In report filed vide emai.l datecl IA.OJ.202A the Joint

Commlttee mentioned that on lnspection on L3.O4.2O23, illegal

14 
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O.A. No. 639 PA22 . Pritifal lharmlfs' Govt of NCT of Delhi & ors'

wit¡-ni.n, ñi,, zclzozs Ganåsh prasad Vs. Govt, of NCT or Delhi & ors'

5

borewell was f,ound to be sltuated in the plot opposite to HouEe No'

GI-2o38, AYa Nagar, Ðelhi.

lS,Mr,AmjadiftanJEEappearedforDPCCbutnoofficer

authorized by .DJB and DM (South) Delhi appeareci' Personal

appearance of the CEO, DJB and DM (South), Delhi was orclered'

Froceedings on 20'04.2O23

74,CEO,DJB\easexemptedfrompersorrâlappearancevideorder

dated I9.04.2024 passed on his application and Mr' B C Patel'

Additional Chief Engineer, Delhi appeared lor him but DM (South)

Delhi did not appear and on befurg Joined by teleconferencing he

sought tlme on the ground that orde¡ was not served on him'

Proceedlngs on 21.CI4.2023

15. Mr. Mekala chaitanya Prasad, Districl lvlagistrate (south), Delhi

appeared and assured to evolve mecha¡ism and take appropriâte

remedial action regarding illegal borewells operating in the area and

sought time to file aetion taken reBort ln thls regard'

Proceedlngs on 24"O7.2O23

16. Mr, Shashi Pal, SDM, Mehrauli and Mr' Radhey Sham, SDM

saket appeared before this Tribunal, The appticant submitted that

there are tanker majias which are extracting groundwater and thrortgh

RO Pla:rts, they are doing commercial activities and the authorities

concerned âre not t"t lr'rg any action against these tanker mafias.

17, Respondents/SDMs present during the hearing were direcled to

take necessary actiorl and develop effeciive mechanism for preventing

15 
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extraction of groundwater by unauthorized operators and lank-er

ma-fias and take prompt cc,ercive measures and lile action taken report

within three weeks. '

Proceedings on 19.1O,2O23

18. In compiiance of order dated 24.07.2A23 reports were liled b;v'

SDM, Mehrauli vide emaiis dated 25,08.2023 and 07.09.2023, b)' the

Dist¡ict Magistrate (South) Delhi v'ide email dated 14.09.2023 and by

the DPCC vide email dared 17.I0.2023,

T9. Reports Íiled by the concerned authorities shou'ed complete lack

of coordination between them. In his report District Magistrate, (South)

Delhi mentioned that the matter of assessment of enr,'ironmental

damage compensation is pending ra'ith DPCC lor very long period

mentioned therein, In its report DPCC referred to þroceedings taken for

imposition of environmental compensation lor iilegat borewell in'the

present case but stated that it did not have the infarmation regarcling

òwner of the plot and it issued notice to alleged project. proponent Mr.

Rlnku, who said that he is neithe¡ the owner nor tenant in the

premises in question. Informatfon regarding ownershlp of the plot

was not available even with the SDM, Vlvek Vihar who was presãnt

before thls Tribunal. This Tribunal observed that the concerned

authorities, w'hich are unde¡ statutory and constitutional obligation io

protect and improve the environment, could not be allos'ed to neglect

or delay taking of appropríate remedial action-lor protection and

improvement of environment on such f¡ivolous grounds/lame excuses'

This Tribunal accordingly directed the autholities to resoive all such

bottlenecks in the implementatic,n of the statulory

provisions/environmental norms by seeking the relevant information

16 
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from the concemed authorities and also avoiding ullnecessary delay in

a¡tinrr tal¡en reÐorts were ordered to be filed by
taking of sr:ch action' Aciion taken reports

email within three months,

Proceedings sn O7.O2.2Q24

20'Reportv',asfiledbytheDPCCvjd.eemaildated06.02,2024,Tr¡Is

Tribunal observed that status report filed by DPCC has been

prepared aasually without taking into eonsideration the

observations made by this Trlbunal in its orders passed in the

case.InthestatusrepQrtthereisnomentionregarding]Scases

referred to in the reprçr¡ liled vide email ciated M'A9'2023 by the

DistrictMagistrate(South),De1hiw_hereinordersregardingimposition

of environmental compensation are ar"'aited from the DPCC' The DPCC

was directed to file additionai status report within one month givìng

information, âs on 3LOl'2024, in tabular forrnat wíth respect to the

following aÉpects (i) partteuiars of, cases in whlch environmental '

compensatlon has been imposed¡ (ii) particulars of cases in which

enwÍ¡onmental eompensation has been reullzedi (üi) particulars of

cases {íncluding 15 çases mentioned above) ín whích matter of

imposltíon of environmental compensation is pendíng; (iv)

partlcularsofeasesínwhíahenvironmentalcompensationrea]:ized

has been utílized¡ and. (v) particulars regarding actlvities sarried

out by utilizatio¡l sf amsunt of envi¡onmental cornpensation'

2L. No report was filed by DJB and' SDM' tlchraulí and they were

given one more opportuniry to lile additional action taken rep.orts

within one month' SDM, Mehrauli was directed to mention in his

affidavit as to whs is the owfier of the plot in qriestlon where the

illegal boreruell wâs being operated and in case the information is

!-

-{:-
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not avallable wlth hls office, what steps have been taken to procure.the

same. In view of the facts and circumstances cc,nd.itional attachment ol

the plot in question for fealization of the arnount of environmental

compensation imposed was ordered, warrant oi attachment of the plot

in question was ordered to be isslied .and to be sent to the District

Magistrate (south), Delhi lor execution and submission o[ reporr

regarding complialce of the order by way of his aflidavit within one

month. Personal appearance of concerned Chief Engineer, DJB, DM

(South), Delhi and SDM, Mehraulí was orclered.

Proceedlngs on 18.03.2O24

22, In compliance of order dated 07.02.2024 reports wer€ filed by

DJB vide email dated 07.03.2024; by sDM, Mehrauli vid.e emaíl dated

16,03.2024 and by DPCC vide emait dated 16,03,2024 and Mr, Mekala

Chaitanya, DM (South), Delhi, Ms, Mahima Madan, SDM (Mehrauli)

and Mr, Gajender Tomar, Chiel Engineer (South), DJB appeared

physicaily belore this Tribunal. -

23. In its report DJB mentioned that DJB had provided requisite

details in respect of the 15 borewells in question. In he¡ report Ms.

Mahima Madan, SDM, Mehrauli submltted that the land where

borewell.was sealed, falls in Khasra No. 1978, Viilage Aya Nagar and

ownershlp of the land is in the name of Forest Department.

Ilowever, SDM, Mehraulí had not.gíven.any information to the

ÐPCC and DCF (South), Delhi and did not obtain any response

from DÇF (South], Delhi.

24, In view of said repûrt this Tribunal impleaded DCF (South), Delhi

as respondent no, 10 and issued notice requiring him to file his

18 
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response. It was clarified that in case of faiiure to appear or file

response healy costs may be imposed on DCF (South)' Delhi'

25. .thi* Ttinottal observed serious defieiencies in the working of-the

governmental agencies who have been assigned the task of taicing

reme.diai action on complaints receíved regarding operation of illegal

borewells in NCT of Deihi, This Tribunal re[erred to order dated

15.06.2020 passed in o.A. No. 686/2019 titled ás Rakesh Kumar

vs.Govt"ofNCTofDelhi&0rs.w-herebytheChiefsecretary,Delhi

was directed to take a meeting within one month and oversee

preparation of an appropriate soP for preventing exlraction ol ground

water by $,ay of unauthorized borewells with further direction that

wherever such .illegality vi'as found, prompt coercive measures be

taken. In compliance thereaf meeting was taken by the chief secietary'

Delhi on n.a6.2o2} and soP -was finalized and brought into effect'

During hearing of the above said o.A, it was brought to the notice of

the Tribunal that DJB had lúentlfied 19661 illegal borewells on

whish astion was belng taken a'^d 7248 unlts had already been

closed by the district authorltlcs and the remaining unlts werb to

be closed,

26. In view thereof this Tribunal directed DJB to file status leport

with reference to all illegal borewells identified by it in the NCT of Delhi

including illegal bores,ells remàining to be closed out of above

mentioned Lg66L illegal borewells on or before 15.04.2024 giving the

complete information regarding the same'

27. This Tribunal noticed that in compliance of order dated

07,a2.2A24 DPCC had filed additional status report vide email dated

L6.0g.2024 and had enclosed therewith requisite information in
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tabular format regarding environmental compensatir:n as Annexure I

and utiiization by npCC of the amount received as environmental

compensation as Annerure 2, DPCC also mentioned therein that with

reference to 15 sites regarding which inlormation was received from

SDMs of Hauz Khas, Saket and Mehrauli, DPCC issued show cause

notices dated 08.03,2024 to all 15 units lor te-vying Environmenral

Compensation of Rs. 30,000/- (each unit) on accrount of illegal/

unauthorized extraction of ground Io¡ domestic purpose and enclosed

copies of the show cause notices dated 08,03 .2024 as Annemre 3, In

additiona-l status repc,fi DPCC also mentioned that, DPCC sent letters

dated 06,10,2023 and 08,IL2023 to SDM (Mehrauli) to know the real

owner of the iliegal borewell so that EC may be levietl on the right

person but no response was received from SDM (Mehrauli) and notiLre

addressed to "The Proprietor" of the unit was got pasted on the door of

the unit's premises.

28, Vide order dated 18,03.2024 remedial directions were given by

this Tribunal which may be surnma¡ized u, ,r,O.r,

(i) The Chief Secretary, GNCT of Delhi was directed. to

convene a meeting with the CEO, DJB, the Member Secretary,

DPCC and all concerned oflicers of GNCTD (including the Dislrict

Magistrates in Delhi), DJB and MCD for ta1.-ing remedial

measures for proper implementation of the directions issued by

Hon'ble Supreme Court, this Tribunal, provisions contained in

Delhi Jal Board Acr, 1998, clirections isslled with the approval o[

Lt, Governor, Delhi on i8,05.20 10 and I0.0L2014, Minutes ol

Meeting held by the Chief Secretary, Delhi on 12.06.2020 and

SOP finaliaed regarding the same.

-L20 
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(i, DPCC was directed to file addi$onal status report giving

the complete information with respect to all relevant aspects

ineluding tl1e toial amount of EDC imposed and the total amount

of EDC which has been recovered'

(iiÐ Respondent no' I-GNCTD was directed to file'its response

as to why in view of the deiay on the parl of its officers in

realization of amount cif environmental compensatibn imposed on

the violators, GNCTD be not directed to pây the amount of

environmental compensation for .remediation 
of - the

environmentar. d-amage caused with riberry to recover lhe same

from the v-iolators through the proceedings initiated on refe¡ences

received from DPCC âs remediation oi environment cannot be

deferred

(iv) Att the District Magistrates in NCT of Delhi were direcled to

upload on the respective website of the District Administration

latest by ß,A4.2024 the information regarding (i) complainfs

received regarding iilegal borewells and action taken on the same'

lations of the District
Minutes of the Meeting and recommenc

Advisory Committee regarding the same' (ii) references received

for realizatíon of environmental compensation and action taken

for realization of the sarne and (iii) remedial measures taken for

remediating envirQnmental damage caused'

(v) The Chief Secretary' NCT of Delhi was directed to issue

appropriate. instructions for requisite compliance while

specificatly mentioning that in case of inaciion/negligence on the

part of the concerned administrative officers strict disciplinary
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aetion will be taken against them,

(vi) The Chief Secretâ.ry, NCT of Deihj was also directed to look
into the matter of recovety of Environmental Damage

compensation (EDc) in the remaining cases and issue

appropriate instructions for expediting the recovery thereof,

(vii). Personal âppearance of the ollicers dul¡, authorised by the

Chief Secretary, NCT of Delhi, CEO, Delhi Jal Board and rhe

Member secretary, Dpcc (physicalry) before this Tribunal was

ordered,

Proceedlngs on L9.O4.2O24

29' supplementary report was filed by the chief Engineer south DJB
vide emair dated 15.04.2024 and the same will be referred to in rater

part of this order.

30. Stafus report was liled by DpCC vide email dared 16,04.2024

The reievant part of the Status report is reproduceO below;_

"status Report on beharf of Derht potrutíon controrCommlttee ln campllance to the order d,ated,18,03.2024.xxxn
5. That ín the instant ease, in acLclítion lo Sh_ Rinkr t, DpCChas imposed. interim enuironmental e:ampensafion @ Rs.3000A/- each on 11 more uiolators and ns, 60,000/_ on huoboretuells of a uiolator as he/ she noà irr-, borewells in thëpremíses uide letters clated. 09.4.2024. F\trther tiu"i'¡*
ï:f:f"rio,, of EDC for remahúng ttuo boretueils is beítzg
¡ss¿ted.

6, îhøt, out of totat lmposed EÐC amount of Rs f0,65crere, EÐC recoaered, to d.øte stq.nd.s at ?SB,4O,OOO/-
(Rupees îíftg-Tturee Lakhs Seventg Thousø;nd, OiUj¡rom727 ulolators,

,t"

7. Aú öf 53 laklts EDC recoaered. on the lssue ofground uater, D?CC høs utfltzed. the so:me o-"
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deaelopmenr oÍ r"f'?"!y::u::,,lo' wøter qualltg

"i*"titon"e 
in iíne wíth CPCB guídellnes'

8, T.hat, in the nrcei'ing taken -by ,Chief 
Secreta'U'' D-1!\'^o"

12.01'2024, fi ;;;'"ai"¡a"a - *tat the Enwronmentatr

Damages cr*pn,rîåiion-iâlte"ted in respect of iuegøl ground

tuater e'xtractiol'ädï a"- 
"'tnUed' .t\tioucth 

the committee

' cottstitute'J ba ;;';':;î;' rãøn aàyy ti wpb No' 75e4/2078

' ín srd.er dot'd-;;'o4'zózc'' Tlæ EC ímposed on lllegøl '

bore wegs w¡ú ø" used. bg !.he aforesaiq ai;tryt leaer

commíttee fo':tn" i"¡"itnâtion oi wæter bodíes'"

31. stafus report was filed by Goitt' of NCT of Delhi vide email dated

16.A4'2024- The relevant part of the Status report is reproeluced

below:-

",Súøtus Report oi Uenøt¡ of Gov-e71ryTt ol NCT of Ðelhl

¡i-J"*pl¿i"ce to the "iu' dated 18'03'2024'

xxxx
2. That, in cornpliar^tce tuith ttte øforesaicl order of this

Hon'bte Tribtmal, th;' ¿;;;f 
-secretary'' 

G.ouernment of NCT of

Dett'ti conuened q 
^íå;tig-ái 

1\'f 
"ó¡[:"'s from DeIÍü Jal

Board (DJB), Murtir:ipal ðorporatio-n^.of -Detlttí 
(MCD)' Delhi

pouutiott control ;';;"i1"; PPcc)'.- Dell'd Potice' urban

D eu e.Iop ment n up o'i*å""i'-' 
- 
n 

"' "u'1e' 
cle p artm et ú and o ther

concertied a"po't^'u"i""' on'- 12'04'20i4' Mittute's of the

;;';;';;" "iíio,""a 
heretuith as Annexure'1'

3. That, DJB, Distnct Magistrates qnd DPÇC LL)Gs

clirected. to etfcrcl'ãn" '"tu issue'l .und'er 
Enuirorument

Prctection Act, 1986 tu'ith respect to regitlatíon of L'ore wells'

'4, That, the DJÙ/Reuenue Depørtment shøll inltløte

actlon .for tuttnã'"ïit¡iiu .å" - íltegat bore wells

partícu1ørlg ¡",u"iíg ¿n'øreas thøt are oaer explolted or

where extraction "i'*-ot"' 
Is 

-beíng ysed' for proflteering''

'Fwrther, tneg woíti accord perntisslons where wøter

tãul" t"'"otíslactory ønd wøter ís potable'

5. That, DPCÇ høs been dírected to effect recovery o-f

EÐC lmposed, bg 
-four.it"g--dY? 

pr:.cess' Jts englneers

T"O-lí autnurlzåd for effectíng.,recouerg for Proper'

øccountøbllitg' õPdð oío"g w¡tn DIIIs haue been

dlrected to ¡r"u"1Ãt¿, 
-"ÍÍ"ía" 

where ground water ís

under stress,

6: That, DJB r¿'ss oduised to imltroue tlrc e'ffictencg ín utater

i"wli ii þreuentittg lertkages í¡t u'ater/ reuenue'

7. Tlrat, the utíllzatton of EDC needs to be

targeted at futt ;-;l; remedløtlon of envlronmental
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dømøge caused. bg thd .ilIegat extractlon of graund.water; .q.nd hence ¿t ioo" d.eclded thqt theEnvíronmentøl Ðømages Compensatlon co.l.lected ln,"."!-""t_of íllegøl ground waî., extrqctíon sna.tt liutll|zed _.through the commlttee constltuted. bgÍron'b_te Hígh Court tn Wp (C) i;.-1ss+¡zOlS tn ord.erdqted O8,O4.ZOZ4. The EC iitio""i on iltega.t bore weftswfll be used bg the aforesøtd.efs;;.c¿'ievet eommtttee forthe rejuvenaüon of wøter bod.íes.

B, That, D?CC wlll deueLop. an onllne portøl forlogg.lng. 
-rn !!e process o¡ gtiing pàrmtsston to borewells, .tdentlfícatíon ønd dction ãgåli"t þore weïs q.ndímposítío.n q.nd recouery of EC, õftcn wíU be used. bgstqkeholders øs aboue, t'

t

32' short Affidavit v¡as fire,1 by DCF (south) Derhi vide email dared

25'07,202+' In the affidavit it has been submitted that rhe rand where
the illegal bore werl was seared on r8,o4,202s falrs in Khas¡e No,

1978' V'rage Aya Nagar and, ownership of the land falls in.the
name of Forest Ðepartment regaiding which lnforms,tion regarding
the 

'Iegat 
bore we'was given to DCF (south) Delhr tn 2024, DcF

(south] Dethí has taken steps for removar of the enc¡oachment on
forest land of Khas¡a no' 1g?g in Vitage Aya Nagar v.ide notices

dated 09.02,2024 and 16,04.2024, The Hon',bre High court of Derhi

vide order dared 2g.02'2024 disposed of *vo matters titred as ,,Ad.a¡sh

Enclave Residents Welfa¡e Associatlon (Regd,) versus GNCTD).

Itf.P.(C) no,3eB6/2024 and Devki Devl vérsus GNCTD & Ors,, W,p
(c) No. 3o8g/zoz4" with a direction to rhe DCF (sourh) Derhi to

decide the representation of the petitioners therein u:ith respect to the
petitioners' property within 6 weeks after receiving the said

representation and not to take any coercive actions against the

properfy in questio' uiltil the representation of the petitioners therein
is decided. On 05.O4.2021, r.he DCF {South) Delhi had received a

short representation by Adarsh Encrave Residents welrare Assoc¡ation

(Regd') to which the DCF (south) Delhi directed the Adarsh BncÌave
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Residents Welfare Association (Regd,) to file a detailed representation'

However, the same 
.is 

not filed till date, DCF (South) Delhi has

submitted that due to stây on l(hasra no. 1979, he is unable to do

anything with respect to Khasra no' 1978, Village Aya Nagar, Delhi'

33, In the present case illegal borewell ¡n'as sealed on 13,O4.2O23

after more tharl slx months from passing of order dated

16.09,2022 for veriflcation and remedial actlon ânt[ the vlolato¡

has not been ldentlfied and penalized despite expiry of moro than

one and halfYears.

34. The applícant has submitted in reply dated 12,04,2024 t]rlat

borewell appfox. 50 are unauthorizedly running in Aya Nagar, Delhi

and supply the filtered RO water lo the nearby residents on huge cost'

The applicant submitted that it is not possible for him to provide

addresses where the unauthorÞed bore -wiii are running but he

provided t-wo snaps and made t¡n'o complaints to the Executive

Engineer DJB, Saket, New Delhi on09'04,2024 vtde Diary No'76 and

and to the Dist¡ict Magistrate, M,B, Road, New Delhi on date

09.04,2024 vide diary no.12265,

o.A.No.gg/2a22GaneshPrasadVs.Govt.ofNCTofDelhl&ors'

G¡ievances of the aPPlicant

35.o'A.No.33ol2022wasfiledbyMr'GaneshPrasadwiththe

grievance that R,O, plant was being run unauthorizedly at Plot no, K-9'

25 Feet Road, Part II, Chanþ-a Palace, New Delhi by Mr' Ashish'

36. Vide order dated gl,ol2a22 this Tribunal constituted a Joint

Committee comprising of Chairman, Delhi Jal Board, DPCC, District

Magistrate, New Delhi and chairman, state Ground water Authoriry to
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l00k lnto the grievance and submit factusl and .ction taken fepolt
wlthin three months before Ld, Registrar Generâ,, NGT, Delhi who

was given iiberty to put the matter before the Bench for necessary

directions, if consid.ered necessary and the apprication was disposed of
accordingly

37, Report dated 14.12,2022 was fited. by the DpCC rhat on
inspection of the srte on zg,o7,2o2z no Ro plant was founa. to
exist at Plot no. 9, Block K, part II, Chanakya plaee but one RO

plant was found working on nearby location l.e, plot No. Z, Bloek
K, Part II, Chanakya place, Uttam Nagar in the name of Sh. Ajit
Kuma¡ and. sh. Ashish Kurnar, No Noc/permission had been

obtained from DJB/ CGWA for running the RO plant/ exrracting
ground water and the waste water generated from the plant was being

discharged directly to the drain. A retter was wrítten by Dpcc on

o3'o8'2o22, to Delhr JaI Board,, DM (south west) and .GWA for
takíng necessary action at thei¡ end,, The re,sponse lrom CGWA

received on 14.0g.2t22 indicated that the unit has to take permission

from the DJB/ District Administration and that the rube.weÌr shourd be

sealed by DM às DM is authoriaed ofticer for searing of tube we.u and

taking legal action. The DJB vide retter dated 22.og.2o2zinformed.

that the unit courd not be seared, as no qne from the office of DM

(south lvest), Derhi was present during the Joint inspection. It arso

encl0sed a letter wrÍtten by DJB to sDM (Dwarka) for taking ac*on.
agalnst the illegar bore we[ obsened d.uring the joint inspection

on'29'o7,2022' No Action Taken Repcrt was receive,l from DM (-south

west) Delhi, Dpcc wrote letter dated 05. 12,2022 ro DM (sourh west)

Delhi for taking necessary action. under orders or Hon'bte chairperso'

of this Tribunal, the matter was risred berore the Bench ror rurther
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direclions.

Proceedlngs on 2L.07.2O23

38.Videorderdated21,07,2023,theDlst¡ictMaglstrate(South

West)Delhiwasdlrectedtocomplywiththedirectlonslssued.by

the DFCC and submlt further actlon taken report and the DPCC

was direeted ts calculate envi¡snmental compensation and to

realize the sarne ln accordanae with the ¡ules and to submlt report

ln this regarcl.

Proceedíngs on O2.l- l'.2O23

39.Noreportswe¡esub¡níttedbytheDlstríctMagistrate{South

\Ãrest! De1hi and the DFCO ln compliance of above mentioned

o¡der. Mr. V.K, Mongia, SDM (Dwarka) appeared before this Tribunal

throughVCono2,LL,2o2SandverballysubmittedthattheR.o'plant

had been sealed on o2,1-L.2o23 and the report wil] be submitted in

due course of time, The DPCC submitted that appropriate proceedings

are being initiated for impositír:n and realization of environmental

compensa'uion frorn the project proPonents'

40. This Tribunal abserved thâl the case also shos'ed insensitivity to

environmental issues and inefficiency, inaction, gloss negligence on the

part of instrumentaiities of the State, which are under Constitutional

obligation to protect and improve the environment, unauthorieed R'O,

plant is stated to have been sealed on 02, LL.2023 despite the fact that

order constiluting the Joint committee with direction to submit factual

a¡d action taken repoft within three nronths r.lras passed'on

3I.01,2022 and was conveyed to the.concerned authorities by email

dated 07.02,2022 sent at the email IDs "Châirman' DPCC
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chdpc@nic.in, Member Secretary msdpc@nic.in, Spl. Secretary Env.

ssenr@delhi.gov.in, ceodelhí,djbceodelhi.dji-x@nic,in, Udaitshan,

secy,djb@nic,in, Dr. Monica' priyadarshinidcnd@nic,in, Cenrral

Ground water Authority cgrva@nic.in, Ashok Kumar pater mcgrva-

cgwb@nic'in", yet the Joint commlttee consistlug of oflicials from

central Ground water Authority, Delhi Jal Board, and Dpcc carried

out an inspection of the site after more than five months on

29,o7.2022 and submitted its report after about two months on

27,a9.2022, The DPCC wrote letters dared 03,08,2022 rc DJB, District

Magistrate (South west) Delhi and GGWA f,:r taking necessary action,

cGwA sent response dated r4.og.2o22 ro the Dpcc that tubewell was

to be sealed by the concerned District Magistrate. The DJB informed

the DPCC vide letter dated 22,09.2022 that the unit could not be

sealed as no one from the office of the District Magistrate (south west)

Delhi was present during the inspection, The DPCC wrote letter

dated O5,12,O22 to the Dístrlct Magistrate {South West) Delhi for

taking nesessary; action. The i1legal borewell in. question, was

sealed. on 02.11'2023 after notice was issued on the miscellaneous

applicatlon. The authorities aUowed. the illegal borewell to operate

from Q7.Q2.2O22 (the date of communication of orde¡ passed by

this Tribunai) till O2,LL.2O23 wlthout any justifîcation and have

flouted. the rule of law and illegitimately betrayed the trust of the

people by neglecting to discharge the statutory dutles entrusted

to them.

4L Show cause notices were issued to (i) the Member Secreiâry,

DPCC, (ii) CEO, DJB, (iii) rhe Djstrict Magistrate (South West) Delhi

and (iv) SDM Dwarka as to why environmental compensation be

also not imposed on thein. Notices were also issued to Ajit I(umar and
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Ashish Kumar Plot no, 7, Block-K, chanaþá Palace II' uttam Nagar'

Personal âppearance ol (i) the Merrrber Seêretary' DPCC' (iil CEO' DJB'

(iü) the District Magistrate (South West) and (iv) SDM Dwarka

(physically or through VC) was ordered'

Proceedlngs on O9.l' L'2O23

42. No replles/respo¡rses were filed befo¡e thle Tribunal but Mr'

K. s. Jry-achandra¡,..Member secretary, DPcc appeared through VC

and Mr. Lakshay Singhal, District Magistrate (South Wesl)' Delhi and

Mr. Vinay Kumar Mongia, SDM Drvarka' Delhi and Ajit Kumar and

Ashish Kumar appeared physically before this Tribunal'

43. In the cot¡rse of hearing on 09'11'2023 the vlolators AJit

Kumar and Ashlsh Kumar stated that about 5 to 6 other illegal

bo¡ewellE were eBera'ting in the area and even Mr' Shashi Kant'

Asslstant Engineer stated that he ha'l some fnformatfon about 4

other illegatr bsrewells operatlng ln the area' 
ù

44. Mr. Lakshay Singhal, District Magistrate (South West)' Delhi and

Mr. Vinay Krrrmar Mongia, SDM Dwa¡ka' Delhi stated that they had

joined recently, They were d'irestcd to conduct approprlate fact

findtng enguiry and flx responsibillty for not taking of prompt

¡emedialactfonofseallnglllegalborev¡ellanddelayincompllance

wlththeorderspassedbythisTrlbunalandtakeapproprlate

disciplinary actlon against defaulting officials and submit en

tnte¡im/finall aetion taken report'

45, The Chief Secretary, GNCT of Dethi was also directed to obtain

explanation of the concerned officers who were posted as District

Magistrate, South West/SDM Drvarka during the reievant perirrd lor
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ascertaining reasons of non-complìance with the orders passed by this

Tribunal ancl to send the same to this Tribunal.

46, In view of cases coming up before this T¡ibunal show-ing that the

'concerned statutory Authorities/public servants entrusted with the

duties of enforcement of environmenta-l norms were not taking prompt

remed.ial action, this Tribunal considered their sensitization about

environmental issries and constitutional obligation to protect and

improve the environment by indr.rctiorl training at the rime of

recruitment and in service training by way of relresher corlrses to be

essential and directed the chief secretary, GNCT of Delhi to take

requisite steps within one month for senditizing concerned

administrafive officers posted. as District Magistrates/sub Divisional

Magíslrates and officers posted in concerned statutory authorities like

DJB by organising refresher courses at the weekends and inviting

resource persons having expertise in the field of environmental law.

47. Despite order fo¡ appearance on 09,II.2025 CEO, DJB did not

appeâr physicaily or through VC and did not make any request lor

exemption and appearance through any senio¡ officer. on the other

hand, Mr. Shashi i{ant, As.sistant Bngineer appeared and stated that

CEO, DJB had dual charge and was busy in some other work, All

efforts made through DJB Officers/Of.íìcials and Registry ol the

Tribunal to join CEO, DJB through VC/mobile phone call remained

unfruitful.

48. In the facts and circumstances of the case, considering the

nature of illegalities involved, significance of the remedíal measures

and necessity of taking prompt action, this Tribunal considered

examination of CEO, DJB with respect to the complaints filed
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regarding illegal borewells' ac$on Laken regarcling the same'

monitoring mechanism evolved and action |aken against delauliing

officers/officials to be essential' Accordingly' summons were ordered to

be issued against cEo, DJB to appear before this Tribunal on

04,L2.2023

Þroceeding s on Q4'L2'2O23

+g, In compliance of order dated 09' ll'z}2g Mr' A' Anbarasu' CEO'

DJB appeared before this Tribunal alongwith other DJB officers and

also fîled reply affidavit vide email dated O2'I2'202g regarding action

taken by DJB on receipt of a copy of order dated 31'01 '2022'

50, In the reply affîdavit it was meirüoned that the concerned JE

(Civíl) visited the premlses ln question on 26'02'2022 and it was

discovered that the illegal bore'well and unauthorised RO Plant was

tnstalled aE Ír-7, chanaxraya parace, part II, ñew Delhl and was

owned by Mr' Ajit Singh' The concerned EE (M- 30) upon receipt of site

inspection report from JE(civil), promptly reported about, the illegal

extraetion of water through unauthorized ground water bore-well

existing atK'T,Chanakaya Plåce' Part II' New DeihiSg' to the Sub-

Divisional Magistrate (Dwarka) vide letter dated 28'Q2'2O22 art^ð'

requested the oonsecned SÞM to take necessary action as per the

provlsíon illegal extraetion of ground water' In terrris of the order

dated 31,01 .2022 passed in o'A' No' 33 of 2022 Ganesh Prasad Vs'

Govern¡nent of NCT of Delhi & Ors' ' DPCC organized the inspection

on 29.07 .2022 oI lrle site K-9' 25 feet Road' Part II' Chanakaya Palace'

New Delhi' The officials oi Delhi Jal Board (DJB)' CGWA & DPCC

attended the inspection at site on29'07'2022' Hc's'ever' the bore-well

in question could not be sealed on the date of inspection ae no offiser
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from the office of the concerned Drstrfct Magistrate (south-Ttrest),

Delhi ws,s present during Jornt InspecHon, Thereafter, the

concerned EE(M), DJB had issued ¡eminder lerter dated 0g,09,20;.2 to

sDM (Drr"arka) al0ngwith the copy of order dated 31.01.2022 0f this
Tribunal requesting immediate action and sealing ol the bore-well in
quesrion. on21.07.2023, M.A, No. 24 0f 2û23 in o,A. No. 33 0r 2t22
was taken up for hearing by this Tribunal whereín the grievance was

made regarding running of unauthorized RO plant at K_9, 25 feet

Road, Part II, Chanakaya palace, New Delhi,

51' It was further submitted. in the repiy affidavit that in compriance

of order dated'21.07 ,2023 DJB had been tâking active steps ro launch

awareness prograrnmes through various RWAs and commerciai and

Industrial Associations to create awareness among the residents to

encourage Rain water Harvesting and rva¡ning the citizens not to
engage in illegal activities such as erection, instailation and use of

borewell for residentiir.l, 
"o**"r"iai and industriar use. Further, there

ls also helptine no. L916 activated, by DJB for reporting any illegal
activities in respect of water and water connection incruding use or

illegal borcwells. DJB has vigila.ntly acted upon the three other

respect of illegal borervells installeci in
complaints received in

chanakaya Place and its adjoining areas and has duly intimated the

concerned office of sDM (Dwarka) through retters and telephonicalry to

initiate sealing actions as per the sop. .Further, remincrers have arso

been sent to the conce¡ned sDM (Dwarka) and DM through lerters

dated 29. LL2023.

52. In the repiy affidavit it rvas also mentioned that about 19661

illegal bore-wells were id,entifled as on 31.09.2021 and thereafter

\,
i
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DJB has sontinueð to ldenttfy illegal bo¡e'wells and prevent

ground water extraction' Order dated 2I'07'202g' was not in the

knoin'ledgeofDJBanditscounselorrepresentativecouldnotattendon

OiZ.tt.ZOZZ,In the reply affidavit CEO' DJB aiso mentioned that order

dated 04'1 l'2O23 was brought to his notice for the first time on

0g.i1.2023 and due to preschedured engagements mentioned in the

reply affidavit, he was unable to attend the hearing before this Tribunal

and could not file exemption application'

53, This Tribunal noticed that in the above said case the procedure

laiddowninsoPwasnotfollowedbytheconcerned.Aulhoritiesand

action was 11ot promptly taken despite detailed orders having been

passed bY this Tribunal'

S4.TheCEo,DJBwasallowecltofiJestatusreportgivingrequisite

information in detail in tabular format with respect to foilowing

District wise number of iltegal borer¡'ells identified;

District wise number of illegai bores'ells which have

been sealed/closed;

(ii4 Districtw-ise number of occupiers/proprieiors of illegal

borew'ells on whom penalty/EDC has been imposed;

(iv-) Districtr¡'ise number of occupiers/proprietors of iilegal

borewells from whom penalry/EDC has been recovered;

(-"') Districtwise number of occupiers/proprietors of illegal

borewéIls from whom penal[v/EDC is yet to be recovered;

(vi) District wise number of illegal boreweils which are yet

to be sealed/closed; and

(vii) Districtwise number of occupiers/proprietors of illegal
' 

bore¡nelis on whom penalty/EDC is yet to be imposed'

:.-
.r¿

aspects:-

(i)

(ii)

33 
1063



O.A. No. 639/2022
With M.A. No,24/2028

Pritipal Sharma Vs. Govt of NCT oI Delhi & Ors.
Ga¡esh Prasad Vs. Govt. of NCT of Delhi & Ors,

.\,7

55' The DPCC wâs also crirected to fire status report in tabular

format with respect to follo\¡¡ing aspects:_

i. District wise number of cases in rvhich show cause
notices for imposition oIEDC have been issued;

District wise number of cases in which orders
imposition of EDC have been issued;
District wise number of cases in which orders
imposition of EDC are yet to be issuedl

11.

11r.

iv.

24

District wise number of cases in
beer¡ recovered;

for

lor

which EDC has

v, District wise number of cases in which EDC is yet to
be recovered;

vi, District wise number of cases in which reference hasbeen made to Depuly Commissioner n.u*n".1 
-ìt,,

recovery of the EDC;

vii, District wise number of cases in which reference is yet to
be made to Depury Commissioner {Revenue¡ ro. .àJouef
of the EDC;

viii, How much of EDC amount recove¡ed from the violators
has been utilised by DpCC/DJB with requisite ¡;;;t1;;
and

ix' How much of EDC amount recovered from the violators ís
yet to be utitised by DpCC/DJB wirh requisite deraits,

Proceedings on 04.O1.2O24

56' I.A. No. 02/2024 w'as filed on behaf or rhe DJB seeking

extension of time of three weeks to file status report ìn ctrmpriance of

order dâted 04,r22a%, Dpcc also sought time to submit its report.

Proceedings on 06.02.2024

57' DJB submitted that except for the District Magistrate, south

west, the other District Magistrates hed not supplied requisite

information to the DJB for filing the report. status reprrt was fiìed by

DJB in complia:rce to orders dated 04, 12.2023 and 04.01,2024 on the
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basisofavailableinformationdisclosingtheactiontakenforsealing

the il1egal bore-wells, DJB also disclosed the stâtus of rain water

harvesting systems in NCT of Delhi'

Ss.DJBandDPCCweregrantedfurthertimeoffourweeksandtwo

days respectivety as prayed by their Counsels for filing of the reports'

Proceedlngs on 18.04.2024

59, DJB filed Supplementary status report vide email dated

ls.o4,2024whichwillbereferredtointhelaterpartofthisorder,

60'starusreportandadditionalstatusreportwerefiledbyDPCC

vide emails dated 15.04.2024 whidn will be relerred to in the later part

of this order.

61. In O.A' No. 33/2O22 titled as Ganesh Prasad vs' Gove¡nment

ofNCTofDelhi&ors.despiteord,erpassedbythlsTrlbunalon

ilL.OL,zOzzfortaklngofrernedialactlon,illegatbotewellwas

sealed, on o2.1.L.2o23 after proceedings were initiated by listing of

M.A. No. 24/202g and environmental comPerisatlon of Rs' 1 lakh

lmposedonvlolatorsshffAJitKumarandshriAshlshKumarls

yettoberecoveredbySDM(Dwarka),'Delhttowhcmreferencefor

recovery has been made by DPCC vide letter dated 1I'OI'2024'

62. None appeared for the applicant-Ganesh Prasad in M'A' No'

2+12023.

63,WeheardargumentsaddressedbythelearnedCounselforthe

applicant-Pritipal sharma and learned counsel for the respondenls in

both the cases and reservcd orders on 18'04'2O24'
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64. In their respective arguments learned Counsel for the applicant-

Pritípal Sharma and learned Counsål for the respondents have

reiterated their respective stands taken in the original application

regarding unauthorized operation of iiiegal borewells by tanker mafia

and replies/reports filed by the authorities documenting elforts made.

65, Whíle going through the mate¡fal on record we found. that

relevant lnformatlon materlal to adJudlcation of the questions

involved Ín the present case has not been placed on record and.

relistlng' of the matter fq¡ furthe¡ hearing/d,irections was

necessary on which the matter has been relisted for furthe¡

hearing/ directions.

66. On due consideration of the submlssions mad,e and, perirsal

of the material on reco¡d \¡¡e are also of the consid.ered. vlew that

in view of se¡ious non-complíance wíth the eavironmental

laws/norms regard,ing regulation and. management of ground.water

tn NCT of Delhl, the scope of the present proceed.íngs is required,

to be wldened. and intervention by this Tribunal by issuance of

¡emedlal directíons and eontinuous monitoring of complÌance is

necessitated not only by serious non-compliance ln the present

cases but also serlous non-compliance in othe¡ cases whlch came

up/are pending before this Tribunal. The scope of these

proceedlngs is widened accordingly.

The nature and magnltude of the problem of contamination and
depletion of ground water

67. G¡oundrvater is the largest source of usable fresh water all over

the world and in every part of the world rvhere surface **t., ulrpili*n

are not available, domestic, agricultural, and industrial water needs
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are met bY using the groundwater'

68.Lo,.g',,-,*strictedandun-reguia|edexcessiveabs|ractionof

groundwaterinourcountryhasiedtoseveledepletionofground

wåter resources. Such long un-restricted and un-regulated excessive

abstraction of ground water has serious long term environmental

implications as the same can result in drying up oi ground water

lesources and may also a-ffect quaiity as well as quantity of surlace

'wåtef.

Direstions by Honble Supreme Court

69,InCivitrwritFetltionNo4677of1985tit]edasÛI.CMehtaVs.

union of Indía and others on 20.03,1996 Hon'ble supreme court

'took cognizance of the news item under the caption 'rFa1llng

Groundwater l,evel Threatens C!ty',, appearing in the ]ndian Express

of 18.03.1996 brought to its notice by Mr' M'C' Mehta' Advocate'
.*

Hon'ble Supreme Court issued notice. to the Central Groundwater 
-

BoardandtheDelhiPollutionControlCommittee'on03,04'1996'

Hon,bleSupremeCourtissuednoticetotheMunicipalCorporationof

Delhi and the Delhi Waterworks a¡rd Sewerage Disposal Undertaking'

DrP.C'Chaturvedi,scientistD,(Director),CentralGrqundwater

Board, filed an a-ffidavit mentioning that durtng the years from 1962

onwards, the water levels ln the eountry are- decllnlng' So much

so, during the years 19?1'83, the fall in water level was from 4 m

toSmtntheNatlonalCIapitalTerritory.The¡e\Ã¡asafurtherfellof

water level from 4 m to rnore than I m during the period 1983-85'

oneofthereasonsforthedeclíneofwaterlevelwastheenhanced

pumpâge. Keeping rn view the facts stated by Dr' Chaturvedi' Hon'ble

Supreme Çourt issued notice to the Union of India through the
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Secretary, Ministry of Water Resources and to the Government of NCT,

Delhi, through its Chiel Secretary, Various authorities liled aflidavits

indicating the factual position regarding the faìl of r','ater levels in the

country, Hon'bie Supreme Court by order dated 04.09.1996 requested

Dr, P. Khanna, Director, NEEzu, to have the matter examined at lhe

Institute level by experts in the field and to lile a report giving

suggestions and recommendations for checking further decline of

underground water level. NEERI fiied the examination report dated

23.Og.1996 regard.ing 3'Wate¡ Resources Management in India,

. Present Status and Solution Paradlgm". M¡. Arun Kumar, Additional

Secretary, Ministry of Water Resources, äled an affidavit dated

24.I0,1996, commenting on the NEERI Report and also indicating an

overall picture of the declining water levels in the country and also the

various schemes and activities undertaken by various Departments of

Government of India to monito¡ the grorrnduater. Hon'ble Supreme

Court noticed the NBERI's holological approach to Water Resources

Management and recommendations and vide o¡d,er d.ated ir0,12,L996

reported. as 1997 11 SSC 312 ordered and directed as under:-

"9. The Central Gouentment ín the Minístry of Enuironment and
Forest shcrff consfdtute the Central Groundu¡ater Board as Gn

Authority under -Çecfíon 3(3) of the Act, 1he Authority so
constituted shall exercise all the poLuers u¡icler the Act
nec.essary for the purpose of reguls¡iç¡1 and c.otúrol of
groundu,ater maJiagement and deuelopmertt, Tlæ Central
Gouernment shall confer ort tlze Autl'toríty the potuer to giue
dire.ctíons under -secfion 5 of the Act. and also potuers to take
such measures or pc{ss any orders in respect of all the maiters
reþrced to ítt'sub-sectíon (2) o/-Çecrfion 3 of the Ac.t,

10, We make it clear thal the Board hauing been constituted att
Atúhority under Sectiott 3(3) of the Act, ít can resort to the penal
prouisions contained. ir¿ Sec:fio¡rs L 5 to 21 of tl1Ê Act.

1. 1.. It has been stated by Dr P.C, Chaturvedi and lvlr Arun
Kumar ín theír respectiue øffidauits that enhanÇed and
unregulated pumpage of the tuater is prímarilg responsible for
the declíne in the tuater lettels of tlie coitrtry.
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12. Thg main obiect for tÍæ-constilutíon. of the Bo-ard.a? a.n

Ãúfaritg is the urgerLt need for regatating the indìscriminate

Uii"g ãnd withdrawal of underground wcúer in tlw country'

Vie iau e no doubt tltat the Autlwntg so co nsf¡fr¿f e d shall øpply

its mind. to this urgent aspect of the matler ønd shall issue-nà"u""ory 
regutatory direàtiotts with ø uieu to preserue ønd

i;;rc."t tlíe uidergrolund uater. thls aspect nzag be taken up bg

the aut'Í'nrítA on a.n urgent basis.

1.3. The Central Gouernment ín the Mùtistry of Entironment and

Forest shall issue the necessaty notifieation ttnder section 3(3)

of the Act as directecl bg us before 15-1-1997' r '

Constltutlon of the Cent¡a1 Ground lVater Authority

T0.Incompliancewithorderdatedl0'12'1996passedbyHon'ble

supreme court in olvil writ Fetition No 4677 of 1985 titled as M.C

Mehta vs union of nndia & ors., the central Government constiruted

the central Ground wate¡ Authority (referred herein as CGWA) vide

notificatlon r¡umber S.O. 38 (E), dated the L4'01'1997 to erercise

porüers under section 5 of the Environment (Protection) Act, 1986 for

the purposes of regulation and control of Ground water mairagement

and development.

7L. The cGWA has been conferred with the follorving powers vide

notíflcatlonnumbers"o.SS{E)datedL4,oL,LggT,asamendedfrom

time to time:

i, Exercise of powers under section 5 ol the Envjronment

(Proiection)Act,lgs6forissuingdirectionsandtakingsuch

measures in respect of all the matters relerred to in sub-

section(2) of section 3 of the said Act'

ii. To resort to penal provisions conrained in sectioirs 15 to 21 of

the said Act.

iii, To regulate and control, management and development of ground

v,ater in the country and to issue necessary regulatory directions
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1V

for the purpose,

Exerclse of powers under section 4 ol the Environment

{Protectioni Act, 1986 for the appointment of officers,

States /Union Territories not regulated by CGItrA

72' However, cG\,vA is not reguiating groundwater development ãrrd

management in all states and union Territories and in the following

states / union Ter¡itories regulation of groundwater development and

management is being done through eonstilutiqn ol state Ground water

Authority or similar 
"ùthority and through speciar provinciar

enactments and / or Gove¡nment orders,

S.No States / UTs Name

Andhra Pradesh

States / UTs Name

Telangana

l.u-:t..t*¡nu,
,Chandigarh (through bye-
:laws) 

-.
Puducherry

Lakshadweep

Punjab

Uttar Pradesh

S,No

1 9

'2 ;Goa
10

i 3 Himachal pradesh
:=
r_:!_'--.-.-.:4 ;Jammu&Kashmir
,--",..,.-, -.:..--

:5 Karnataka

;6 Kerala

7 NCT Delhi (through
,

15Govt.

I Tamil Nadu (through Govt
0rders)

16 Haryana

73, CGWA has been regulating ground water devel,tpment and

managèment in other states and union Te¡ritories, by way ol issuing

public notices, orders, guidelines etc, from time to time,

Directions by this T¡ibunal

.L2

LJ

t4

7+. 1'his Tribunal vide order dated 15,04.201S in OA Nos,
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20412951206 of 2OL4 issued di¡ections to CGWA to ensure that any

person operating tube-well, or any means to extract ground water shail

obtain permission from CGWA and shail operate t.l-e same subject to

thelawinforce,evenifsuchunitisexistingunitorthsunitisyetto

be established'

75. This Tribunal víile its order dated 09'07'2015 ln OA Nos' 34

ancl 37 ol2l'!'4directed all industrial units which are members of the

Common EIfluent Treatment Plants (CETPs) to approach CGWA

throughstatePoltutionControlBoardforobtaining'NoObjection

Certificate'in accordance with the lail"

76. This Tribunal vtde order dated L}'O7'2OL7 in O'A' No' 200/

2014directedthatev-eryindustrysrrouldbedireetedtopay'for

extraction of such waier, that [oo, subject to the conditions statcd in

the order permitting such extraction'

77, This Tribunal vlde order date'l 28'08'2018 tn O'A' Nos'

L76l2Ot6 and 59 of 28L2 respectively directed the Ministry of Water

Resoutces, River Development and Ganga Rejuvenation to lorthwith

review the existing mechanism scj as to ensure effective steps for

consetwing the þound*'ater resources'

CGWA grrldelfnes for grant of 'No ObJection Certlflcate

TS,WithaviewtoproiectthegroundwâterresourcesCG.TVAhad'

in pursuanee of the directions of this Tribunal and in exercise ol

polt-ers conferred by sub-section (3) of section 3 and section 5 oÍ the

Environment (Protection) Act, 1986' circulated the draft guidelines for

grant of 'l'{o Objeetion Certificate' on 1 L'IO'2Ù17 inviting commlnts

and, suggestions from all the stakeholders and after due consideration

0,4, No, 63e12022
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of aJl objections and suggestions received in response to the said dral¡

guideline by the central Government, CGWA notiJìed the guidelines to

regulate groundwater over-exploitatíon and- to conserve the

groundwater resources in the counlry vide notifîcation numbe¡ s,o.

6140 (El, dated 12.72.2OL8.

79. This Tribunal vide order dated Og.Ol.ZOtg in OA No, LT6 of

2015 directed that the above mentioned notification dated 12. 12.201.9

may not be given effect to as it is unsustainabte if tested on

¡Precautlonary Prineipl,e, sustainable d.evelopment as well as Inter-

generatlonal Equity Prlnciples, and tf implemented, will result in

fast depletlon of groundwater and damage to water bod,ies and.will

be d.estructíve of the fund.amental ríght to lífe under Artisle 21 of

the Constltutlon of Indla, This Tribunat vtde order dated

L1,09,2019 constituted a committee to deliberate on steps for

preventing depietion of groundwater, robnst monitoring mechanism

against un-authorised extractions and lutfîllment of ,No Objection

certificate' conditions, environment compensation etc, with directisn to

submit its report. The Joint Committee submitted the report along-

with draft guidelines to regulate groundr','ater extraction and

groundwater conservation in this Tribunal on 16.05,2020. This

Tribunal vlde orde¡ dated 20,O7,2020 directed CGWA to comply with

certain points for sustainable groundwater mânagement while issuing

'N.o Objection Certificates' lo commercial establishments. The

Department of Water Resources, River Development & Ganga

Rejuvenation, notified the guidelines to regulate and control

groundrvater extraclion in the country vide notiffcation number S.O.

3289 (E) dated 24.09.2O2O in supersession of notificatlon number

S.O. 614O (Ef rlated L2,L2.?OLB

.^1 -.
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80. In O.A. I{o. 6912020 titled as Sushtl Bhatt Vs' lVIoon

BeveragesLtd"6úors"ando.Å'No"2L8/2o2oconve¡tedintoAppeal

No, àS/Zozo titled as Ðevidas Khatrf Vs. Unlon of Indla E¡ ors this

Tribunal scrutinized the CGWA Guidelines 2020 aJ¡d highlighted the

deücíencies in the same'

81, CGiVA notified amendments to the'cGwA 2020 Guidelines vide

notlficatlon nunrber S'O. 1õ09 (E) dated 29'03'2023'

Regulation and Management of Groundwater in NCT of Delhi

82. So lar as NCT of Deihi is concerned, clause (b) of sub-section (1)

of section 9 of the Delhi Jai Board Act, 1998, which specilies functions

of DJB, provides that DJB may plan for regulate and manage the

exploltation of ground water ln Delhi in cóásultation wlth CGWA

and also give advice in this regard to the New Delhi Municipal Council'

the Delhi cantonment Board or any other local authority and clause (d)

thereof provides that if so directed by the Government or the central

government, DJB may take over and carry out any functions relating to

the management and regulation of sewerage and ground wate¡ o¡'the

drains of any area, hitherto being carried out by the Government, the

Delhi Development Authority or âny other agency'

g3, CGWA issued Public Notice no. 6 of 200o on the subject

,rRegulatlon on. sonstrustion of tubewell/borewelle fn south and

South.West Dlstricts of NCT, Dehi;' relevant part of which reads as

under:-

NPUBLIA NOTTCE ¡TO. 6 OF 2AOO

SUB: REGULA,îJOJV O¡f CO¡ÍSîR UCTION Or TUBEWELL/
BOREWELLS TV SOT/?'I & SOUTTT.WEST ÐISîRTCTS OT
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NCT, ÐELHI

oWhereas the .Central Ground Water A,tl.nríty (hereinafter
refered to as the "Au*nritg,,), has been constittttled_'unclq srrù,_

"-"^r!gn 
(3) of the section S of the Enuíro¡tment (pt.otectíon) Ait.1986, uíde-notificatíon no_. S,O.Sg (E) date,J. j4,Tj.gi ¡Jr li"purposes of regtlatíort and, eontrol oj grouncl Lttaic-r flçyts¡:opnr;;;

and managemerú,
Wereas Authority is,in exercise of its pawers ancl functions asprouided in ctause lyl "!.sub_section' 

(2) of Seúíc," i 
-o¡ 

t-näErtuirottment (Protection) Act, 19g6, hàs' d.eclared. No,ja.fgq;hblock, lVlehrauli block qnd. Vq.so:nt Víhør and Vasq.n;k"4J
areas of NCT Delhi as 'Notífied. Area, o¡t block/ area,,,¡"u ¿o",üuide public notice clatect L4,gg,24,12.gg and. ZS.4.gg
respectiuely in uieu of depletíott ín Graund. u)eÍ.er resoltrces ch¿eto íts ouer-deuelcpment/inciclence of upconing of so.üne g;o;r"d
water,
Howeuer due to ad.ministratiue exígencies, the notif.ed areas
haue .been re-orgønised on d.istríci basis. Nout, there are iitexercíse.of the aforesaid p?u)?rs ald. ùt parliat 

^oArrt""io| áf
the .earlier noiices, the Aullwrity afi.er consíderíng mL ,tuia'¡J,
p-rotecting the ground uteter rã-"oi¿rces ønd to ã.n"ru" irl"h;,deuelopment actíuíties ín consi,sferrf uíth protecttoi' 

'ç.ia

preseruatíort of -the ground. tuctter resources, herebg Aiectareiwhole of South qnd South-West districts of NCi nem¡ ãi'Notífied Areas' and- imposes prohibítio, and. reíticiion ín these¿/rsfnc/s on the conslntctíin and. installatiott of ony i"r,structure for ertraction of ground utater resottrces, to atto/cl
further d-epleiiort and d,eterioratíon in tuater quarity in the saíd
ciisfncfs,

ltrther,,henceforth, -_no, person/orgønízatíon/agencg
(Gout, o_r Non"Goat.) shøll und.ertøhe øng scheme¡pra¡äct J¡ground water deaelopment dnd. *onogãmrnt ln ihe-q,øovå-søld dístricts wlthout prlor permíssl-on of the Authorltg,
Any contrauention of the abor:e natice shall be clealt uith ín
aceordance 

-tuith the pretísíons of Enuironmerit (h.oiec..ti;,"rj Aii
1 9 8 6' (emphasis actcled.)

84' cGwA issued pubric Notice no. 2 of 2006 on the subject

"Decla¡ation of (rover-Explorted. Aleasrr for registratron of
ground water abstraction structures" relevant part of which

reads as under:-

"PUBLTC NOTICE NO. 2 OF 2006

Whereas the Cefttral Gouernment constituted. the Central
Ground Water Board a-s en Atûlnrity (hereinafter to cts the
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Autharitg und.er sub-section (3) o{ the.Enuironment (Protection)

AcÍ, 1986 (29 of rcsai ilireiì''repnea þ. as the said (Act) uide
',;;iíJ-r*i;r,; o¡'t\r" áoi"'''o'"''t of Indio ,ín rhe Ministry of

Enuíronment ana porZst" ü"*"': s'o' 38 (E) dated the 14th

lo,ruory, 1997, cts qirLende'd from time to time' for the purposes

of recntldtian and 
"oit'o'l 

oi grounC water cleuelopment and

^onãg"rt",rt 
in llæ whole of India;

And tt¡l-tereas th-e Central Gouernner't haue authorsed the

îiärr¡ii tá-issue airiciioi'" unae' seciion 5 of rhe sqid Act ht

turitittg, to anA person, ofrtcer or GrLA aiLlhority and such persott'

;ffi;;;'o, aití'ta¡ta'"näu uu biunct to conçIv tuíth such

directiott;

And tuhereas, t'læ Authoritg, based on ground uater resources

csse-csmenf ttnae,øXen ig Centrat Gtouncl Wsier Board in

consuliatien witlt Staie Gäuernm'ettts' Ltaue ídenttfied certain

areas ift the stçtes of Andttra Prsdesh Gujarat, H9-ry?no'.

Karnataka, Kerala, ruäanyø F-radesh' Mahqrctshtra' National

Capitat Terntory ""iiii 
âra\ propasals þr t,!:" t::!:::.,:[

bäi, ""a 
Tam:Í Naelu as "ouer-exploiled areas" tL'here grouna

LLtqter cbstraction 
'-i"- 

'- *" tht'n the auerd"ge annual'

ï*¡r;;r"rt"n*"rú of gtouncl u)aier resources qnd the ground Luûter

Ieuel in these areas haue also shoun continuous dec'line ot'er

tite øreas;

And tulteress, L'e'rtilil1 drafi proposds for t'he purpose of-issuittg

c,ireciiofls by th.e Attthority ío tirc state-aittl-tonties or ofJtcers,.irt

äd"r t reitúate the grã'md' wa.îer abstraciion' and requirirug

,"gixint¡oii of øtt sucít c'bstractiott structures irtclttding open-

,lállr, ua"*Lus, bore-aeils in the areo's specífi"d.'!^!1" ."?iq
-räiãa"t" uere pubìís;hed uíde Public Notíce No' 4/2005 dated

ig/zO.lz.zo05 as requirecl under 
"tJ? 

4 of tÍrc 
-Enuironment

lnotection) Rules, lg'A6, ío' inuitittg obieclions and suggestiotts

';:.;-;;';';;;i¡"\¡xtiu t'áLe øffecte'T therebv, titt ttw e'yt\ra of a.

t;;;;ä""f¡rrt;-f.r" írss from'tne clate af pubtic'atiott of the saicl

public notice;

Ancl uhereds, the Autltority has consid'e'red clll nfijectíons and

srtggesftons receiued bg it in this regard'

NeLtt, tÍærefore, the Authotity, ín exercise of Íhe poLuers

Li,ri"rr"A by ú.'tioii (q of llte Ettt'irottment (h'olectiort) Act'

1'sá6 dg oi rcaa¡ ,ràã øtn pardgrcçh 2 of ttie abou.e said

iotitr"àtio,r' nuntber s, o. 38 þ1, nerel:g issues the follouing
dir e ct ío rts rL a'nLelA : -

1. The Chíe,f Officet-ùrCharge ef .Reuetttte dislríct þuhether

i'rrUeA as Caltäctoi, Deputg Coi'ntiisi'otter or bg any other-nøme)

¡oiâi"o" rntified"ín tíw úarc of Hary-ana' Kanrataka' Madhga
"irctclesh o,tai Mohn ostúra; ii the State of Tamil lvady'..tlye'cn"în"gi"eer 

WRO/ PV¡D, State Gtsund and Surface Ws'ter

Reso¿¿rces Data Cettter, for the areas notified ín the Slale 
-of

Tantil Nddu an¿- ãiá'óntu¡ Ðxecuttve 
'o¡¡itt'' 

2"1!t !:!
Bo,ard., for the øre&s nuit¡tta ln the Nøtlonal Capttøl

fer¿úrv of Ðehf shali registered all t'he extsting
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groundw ater ab str a ction stn ¿ctur es ínclu ctittg w ells, tub e-tu e I ls,
boretuells loc.ated in the areas so specified. in the ScheduLe iru
the proforma giuen in the Annentre to this pttblic ttotice utithín
the period of nineteen days front the date of pttbtication of this
final notice;

In the State of Andhra Pradesh, the Andtu-a pradesh state
Water, Land and Trees Autlwrit.g, cottstituted. under Sectíon 3 of
the Anclhra Pradesh, Land, Water and Trees Act, 2002 (Andhra
Pradesh Act, 10 of 20A2), for tlrc areas to the State of Andhra
Pradesh; ín the State of Gujarat, the Cujarat State Ground
Water Authoríty constítuted uide notificaiiort Àb,
GWR/ 1095/6/I-1/J-l cluteü 19.9.20A1, for the areas rtotiJted
for the State of Gujarat; in the State of Kerala, the Kerøla Sta.te
Grot¿nd.lVater Atúhority cor"stittúed under sectíort 3 of the.
Kerala Ground Water (Corztrol and ReEtlation Act, 2002 for the
areas noiified in the State of Kerala; shall registered all the
existíttg grottnd ttater abstrectían, structures it".cluding uells,
tube-tt¡tills, bore-uells locctted ín the ¿¿re(rs cls specifiecl ín the
saíd schedule in the proþrma gíuen in the Annerure to this
public notice wíthin a períod of nineteen dags from the d.ate of
publica.tion of this fi"nal notíce.

2. The Chief Ojficer-in-Charge of Reuetnte Di-stncf or the
concerned. State Ground \4/ater Authctríties øs the cctse mag be,
shall sulsnit a copy eaeh of the perþntw receiued by it to the
Authoritg tuithín a period of thirty days from the clate of such
registration.

3. Every owfler of a ground tuater abstractlon str-uctures
lncludíng wells, tube-wells, bore-wel|s locqted ín the
areas øs speclfíed ín the sqíd schedu'l.e sf.øIl reglster
such sttwctttre wlth the concerned Chief Offícer-ín-Charge
of Revenue dlstrict or the State Ground Wqter Authorítg,
øs the cq,se mag be ln the profonna gluen ln the Annexure
ønd ln.the mqnner specíf1ed ín dlrectlonT;

4, Nothtng ín these dlrectlons shøll applg to ang awner of
nan"energlzed dug-welL or bore-wel| fitted wíth hand
pump used solelg for drinklng ønd domestlc purpose,

SCHEDULE

Knc|tchh1, AniarGuierat2

l,VarangalS.Baclunntpet
Mandal

Karirrutagar2. Husnabacl
Mandal

Nizamebad7, Armur MctndalAndhra Pradesh1

t4)(3)(2){1)

DlstríctÐìstrict/Mandøl
/Block/NIuntcipql Corporøtlon
q.rea.s

StateSeriøl
Numb
er
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Salent4. Gctnç¡aualli

Salent3. Thdiaiuasal

Tíruclúrappø11
I

2. Thuraigur

Tíruuannamal
Q7

1. ChenQamTamil NctduI

West Delhl
Distrlct

5, West Delht
Dlstrlct

Not'th West
Ðlstrlct

4,North
DlstrTet

West

North Eøst
Ðístrtct

3,Not-th
Dístrlct

East

North Delhl
Distrlct

2.North
Dlstrlct

Delhi

East, D{strlctL, East DtstríctNøtlonq.l
Cæpltøl
TerrítorB
Delttl

of

8"

Jalcttron2, Ratter
JalqaonL. Yctwallúra7,

Iu[andsaur2, Malhargørh
Indore1, SqnuerMadLtua Pradesh6.

lnssur2. Koduwallur
Kasara(tod1, KasaragodKera-laÊ

J.

Bangalore
IJrban)(Soutlt)

Bmtgalore

Eangalore
IJrban)

2. Eangalore
Notlltl

Bangalore
{Urbøn)

1. AnekalKarnatgkaz-

Gurcloon2. Farukh Nactar

Mahendergar
h

1. MahendergarhHargana
Porbandar5. Porbandar
Jtnaqarh4. Manqrol
Kctcltchh3. Mandui
Kachchh2. Bhac.fLaLL

(emphasls added)"'

ReportÐynamieGroundlFaterResourcesofNCT,DelhlasonMarch
2023

85. Central grounci Vy'ater Board and Department of Urban

Development, Government of NCT, Delhi took up the task of estimating

the clynamic ground water reseurces of NcT, Delhi annually based on

GEC 2015 method,ttogl. The re-estimation of ground water resollrces

as on 2023 was carried out usitig the methoclology recommended by
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Ground rvater Estimation committee {GEC-2Ois) and rhe updated

data which was provided by various state and central Government

agencies, The estimátion was done considering each rehsil (Revenue)

sub-division as assessment unit, The current sÞrus of ground water

development is rellected in the category of various Tehsils, which are

assigned taking into consideration both the stage ol ground water

deveiopment and the trend of ground water revels, In the ..Report

Dynamic G¡ound lVater Resources of NC?, Delhi as on March

2023" published by central Ground water Boa¡d state unit office,

Delhi Department of water Resources, River Deveropment & Ganga

Rejuvenation, Mínistry of Jal shakti in octobe r 2023 the information

has been tabulated in the beginning as uncler:-

(DYNAMIC GROUIVD WATER R^ÐSOURCES O,F'
JVCî O¡' DELHT

As on Marcfu, 2OeS

AT A GLANCE

99,13 %Staøe of Ground Water Extrcrctiott4
34,150.55 lham)Annual Extractio¡te

34,449,23 (hantAnntL al Extracî ab le Groun d tt1,t aler
Resources

2
38,152.55 lham)Tatal Annual Ground Waler RecfLarqeI

CATE GO Rr S AIIOJV Or Á SS.OSS/I4EN? UI{J?S ( TE H S r L S )

34Total
13 (38.2t/;)Auer Exploited4
12 (35.3%)Critical
4 (11.8%)Semí Critícal2.
5 (14.7?,'a)Safe1

.As-çessme¡¿f
Unifs

Categorys.
lVo.

86, In the above said report results ol groundv,'ater resources

estimation 2023 are given as under:-

'( 7. 4, R e sults. of Gr oundw ater R esor¿ rc es E stlmotia n b, O 2 J
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7.4, 1., AnnuøL Groundw æter Reehør g e

The artrutøI groundtuater reclwrge includes the compor-tents of

rainføtl recharge ""à 'áä"':ge, 
fi'am .otlcer sources |íke

canal/ draitr seeplge"i*''tli yoít' from imgation' seepage fronr

C,omesiíc w ate, su ppty"'àia 
"l 
"''l'it' 

g u to ry LU aler co fts eru atio rt

structure. The annual ä'å"idi"t"r'Recharge for NCT' Delhi

2022 is esiimaiect ni ãsis2'55 ham' -Assessment 
unit tuise

detctíls of esttrrntiot, ;;;;";¿;ted tu Table 19 (column 4 to 8)'

7, 4, 2 " Annuø"l Extrøetable Groundw ater Recharg e

The anni¿al eîtraciable grou{'"dwater reeliarge as defirrcd irt

äøc-itii-I metlwdolá'ig," inuoluing . camponerlt of nwnsoan &'

norL-n7ot'Lsaon ru"t-,o'i| äna sratia¿n7 iompone'nt -for 
natural

clischarge far the ""'ilo'lu'"'tt' 
folloltii.tg^G\C 2015 norms has

beþrt estimated for ic-f n*it¡"is 34449'23 ham 'Assessmënt
ur,it tuise detaäs of esttmaiíon are presented ín Table 19

(coluttzn 10).

7. 4. 2. Annual Groundw ater Extrøctlon

Durirtg tLæ gectr unde-r report' qlmost all depart'ments q
ll"iii,itt¡i"" ,¡ ¡vCf Delti haue prouided geo'referatc'ed

exl.raction daia wtüch io" tr"u,", ftrttter distributed ot'er Telæil

i;;;-;;"ccwb to finct out.tetæit t-t¡ise e'xtraction' The running

lrct¿r and clist:lictrge haue been auetagl'rLg ortt as dema.rld of
';;frrr;;; 

inãutt;.lo'l extraciion clata l'L'tas ruat prouided and haue

been consíC"ered on pro rala basis'
The totst grourid u'o'\"' exlractiott as defiæd in GEC 20:^5 ",

^rtlä¿iøga, 
ínt'oluit't-g cnngorLelit -of danteslÌc ground LuÇt'|'er 

"''-à.rt ortion,"Trrigatíon e.xttçctíon arud ittclustríc,l ertraction has

ià'u,, èit¡*oteã for wCr pettt¡ is 34 hant-,4ssessmerrf utlit LUíse *
arlùt o¡ grouna wâier 

"xt'ucfion 
is prese'nted in Table 19

(Column 11to 14)'

7,5. Stage of Groundwøter Extrqatíon ønd CategorÌzatlon

o;f .Assessment Un|ts

TIw Stage of GrotLrtd W'ai:er ExtratlÍicn os on 2023 in NCT Delhi

;iir." ¡ío*"o1vo ín Rohini r"n"nt in Notlh vv'est District to 153otó

iÃ- l;iio,rt vit'¿ar te¡tstzíI of Netu Dethi Dístrct' Tlæ ouerall Stage
'o¡ 

Clorr.ia*aier Extract¡on ¡n WCf Dethi øs on 2023 is 99%' The

in¡ori*tfon on Stagé of Ground Weter Extraciiort ls gívert irt

table 19 (coluntrt 17).

;;*p;;' recomntetidatíott of GEC- 2-015 metltod'ologg' tlrc
'pl"ã*t" 

Gt"oundwate'r Resources (fi'esh quatitg) be planned for.

¡inru grouncl water mana$errtent' Out-of 34 neu assessmenÍ
';;;i" íf tlcr Delni, 5 arä caiegarized as 'safe" 4 9i '??"7

ö;ir;i, lz as 'Critical' and rást l3 as 'ouer E'x¡tloite'l'' A^

summanzecldataortc:dtegarizatianall34asse'ssrLenturtitsof
udi äaruiÅ preientea in"Tatste 19 (coturrut 18)' A ntgg 2h?.u:.i"9'cit"gorí"ntnn 

o¡ crssess ment units ¡lehsiis of NCT Delhi) is

presented in Figure 39.
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7,6, Annua| Allocatton for Domestic use and Net Ground.
Wqter Auaílablltty for future use

Annual Allocation for. Domestic use for 2025 has been
estímøted ûs 2TST0.S ham, for "riir" NCT Delhi, The
Ássessmenf unit wíse Annual Allocation for Domestic LIse s.s o,
?025 ís presented in Table 19, columi 15, The Net Ground
water AuaíIabíIity for future use ín NCT Delr'ti is 2gT0 ham
(Table L9, column 16).,,

87. The categorization of assessment units in NCT of Delhi given in

National compllatlon on D¡rnamrc G¡ound. water Resources of
Ind.ia, 2023 published by central G¡ound water Board is reproduced

as under:-

.1-

66.67233.3313

66.67233.337?North
East

11

33,33I33.33133.331West1

33.3 366)3
North
West

q

100J?
New
Delhl

I

33.33133,33-r13Central7

66.67233.33TSouth6

10011
Nazul
!and

5

1003Ëast4

33.33133.33L33.33
South

West
3

100,33
South

East
2

33.33l"33.33133,33t5NorthT

nlts o,

lineExploitedCritl ca I

ame of

DELHI

DYNAMIC GROUND WATER RESOURCES OF INÞIA,2023
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38,241335.29t711,764L4,71534Total

Delegetlon of ¡rower under 5 of the Envl¡onment (Protectlon) Act'

lg36tof,ieutenant--Goo""to",NCTofDethtvldenotlflcatlon
number S.O. 667 {E) dated 10'09'1992

88'TheCent¡aiGovernmentauthorizedtheLieutenantGovernor,

NCT of Delhi vide notiflcation number S'O' 667 (E) dated

10.09.1992 to exercise poll'€rs under section 5 of the Environment

(Protection) Act, 1986 for NCT of Delhi and to issue directions

thereunder, to any person, officer or any authority for the ciosure'

prohibition or regulation of any operation or process or stoppage or

regulation of the supply of etectricity or -water or ãny other services'

Dtrestions lssued vfde notiflcatlon no" F8{3481/ÐÃlF,nv / 09 | LO+L'

1061 dated 18'05.2010

89. In exercise of prrwer crjnlerred by section 5 of the Environm'qnt

(Protection) Aet' 1986 read with the Ministry of Home Aflairs'

Governrrrent of lndia Notifícation number S'O' 667 (E) bearing p'No::b-

11,030/J19.1-UTLdated10,09'1992andi""'p""'"ionofai'""t-io""

issued vide Order Nos, FS(348)/ EA/Env/09114+33-14451 and

F8(348)/EA/Envl09/|4+52.14470dated30.03.2009aswellasorder

Nos. F8(3481 lEAlEnv / 0g I 555-582 and F8{348t lEAlEnv / O9l583-610

datedS0'04,2oog,theLt'GovernorofNCTofDelhividenotiflcation

number' F8(34S)/EA ls;nv/O9 / tO41'1O61 dated 18'05'2010 issued

the follow-ing di¡eetions:-

-(1) In the whole of the Nøtlonal Cøpltal Territory of
Dellrl, no person' grouP, authorltg, assoclatlon or

li"ti¡írøuo" ino,tt drori griund water through bore-well.or
tabe-well þotln new is wetl as exlstlng ønd,drøqlng-g*lia 

w'd.ter wlthout pennlsslon of Cent'røt Ground

W;it; Authorltg) for d.ornestlc, commerctal' agrlcultural
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and or lndustrløI uses wtthout the prlor permiss{on o;f
the "Competent Authorltg" that ls to sag, the Delhl Jøl
Boørd or tlze New Delhl Muníclpal Councll qs the co'se
møg be.

2, The lssue of grant of pertnlsslon for borewell/
fiibewell sfwll be dealt by Competent Authorttg through
the Deputg CommÌssíoner (Reaenue) of eøch reuenue area.,
GNCTD, who Is herebg øppolnted øs "Authorlzed Offlcer,,
.for the purpose of reguldtíon of ground. wqter
development ønd mç.nq.gement ln the respeetíve revenue
areas under the Jurtsdlctlon,

3, the Ðeputg Commlssíoner (Revenue) of each reuenue
area, GNCTD, who ís the Authorízed Affiaer, øre fwrther
delegøted wlth the pou)er of deaÍíng wltft other issr¿es
such as checklng vloløtlon a.nd seq.ling íIlegat wells,
Iøunchìng of proseeutlon øgaínst offenders etc, lnclud.lng
gríeaønce redressal related to ground wøter, bq,sed on
the recommendøtíons of the Aduísory Commlttee,

4, An Advísory Committee iru each ¡tine reuenue areas of the
Natíonal Capital Territorg of Delhi ß hereby constítuterl under
the Chaírnto.nsl-tip of the Deputg Co¡¡rntissio¡ler of each reL)etltle
area comprísing of thefollouing m.embers:

Deputg Cornmlssio¡rer (Reuentte), af concerned reueruue
area: Cheirman;

Director (Panchayat): Mernber;

Chief Engíneer nominated by Dellií.tel Board: Metnber;

Representatiue o¡ ç",rt ol Ground Vltttter Board, Neut
Delhi : MemJser;

R ep r e s entati u e s s¡ ¡r t*, b o díes hau ir,g j uri s díctío n o u er
the area: Member;

Representøiiue of Department of Enuironment,
GNCTD/DPCC: Member

Representatíue of reptûed NGO ín the field of
Groundtuater Management nonúnatecl by the Dep,,tty
Commissionerconcer.ned: Ivlentber;'

(5) The Adalsory Commlttee shøll meet qtleøst once ín
euery month to take up aartous issues relqted to ground
wd.ter regulatton ønd manøgement in the concerned
revenue ørea ønd glae recommendatíons to the Ðeputg
Commlssloner for further constderqtlon and enfarcement,
OnIg the recammended groundwøter boríng cøses shøllbe
forwarded to 'Competent Authorítg for grønt of
permísslon

1

2.

\,.

¿

6.

7
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/61 In emerlcnt vtsløtlon cr¿ses such øs lllegal
'Jiouia*olà, iro*t, the Authorrzed Qfficer, subJect to hls

Zitî"¡"îilt"., slvøtt ensure the discontlnuøtlon of the

"ã^å 
ug 'the selzure of drítlíng rlg' seølíng -of

tuie,w"tünoreweÍl if so constructed ønd ølso

ài"innnå"tion of electrtaítg supptg to the energlzed

t r-Ul"*"tt even lf it í" througñ DG sets, wlthout wøltíng for
rlecommendøtloin of Adxláory Commlttee' However the'iutàil" 

of such o"ilon s'no-ll be prøeed bg the Authorized
Offlcer ¿n tne next Adaìsory Commlttee meetlng'

(7) If øng person' group' authorlty, øssocíftton or
'tnstitutton,-in7end,s to d'rq'w ground water through bore'

iàlt oo tibe-welQboth new ds utetl øs extsitng ønd

d.røwing ground wøter tttlthout pertnlssíon of Central
Srnunã trløter Authoríty), he shøIl tøke prlor permlssion

i;;; Çompetent autlwrity, Such pertnlssion shøll be
"obtaíned {nraugn submfssion of an øppllcøtlon to ZonøT.

O¡¡t"u" of the õompetent Autho'ritg, tn tfue form speclfíed

bg the ComPetent AutlrcrttY,

(8) TÍte E;tect¿tíue Engineer of -tlæ. 
Conpetenl' Aulhority'.

ìiamrge of the coftcerrLed area shall recoffrnletrd the case'

b,ased" ott ine ¡ac¡s an tl'te grounil, to the concenrcd Deputy

Commlsslon er 
-(Reuenue.) 

of ine reuetTue area who shall isst¿e

oidur" ùt tlæ liglt of ihe recomnLendaiians of Executirte

nt-girt"u, of tlie" Con\petent A'tttttontg and the Aduísory

Comrnittee.

(g) If the p{ot size of the buücting. is more th'nn 200 sc1'

'^rt"rí, ïlLe pLrrnission to drau' ground tuater tl'trough boreu'.ell

or h¿betueii þoth netu as uell o's existíng øtid dratuing "'
guouiaruot*r Luithout pernLiss-íotL of 

".Central 
Ground Water

"Àuilæritg) sltdlI be subiect to the conditiott-.that tlæ occapier or

irr,ru äi tnu said. ptot or buitding shall instalt røin Luater

haru esting sg stem in such bttilding'

(10) The permission to drau grotuid utater lhrough boretue'Il ot'

¡¿6s1uell 
-þoth 

neu' Çts weíI ã's existing and drdwing grourud

t"iãlu, tAù-tú permíssion of Central Ground Water Authoritg)

pi 
"o* t'rciøI and ar irtdustrial use shall be subject to the

"conditiott 
tþtat the corLcenled' person or atLthoritg shall install tlrc

,o¡i i"tu, haruestíng stntcture, ancl shall ensttre reuse of the

water in lu,rticulture or caolíng or toílet Jlttsling, etc aft'er proper

treatment of waste water o' ã''y athe'r suggestíons gíuen bg tlw

co ncer rue d A duis o rY Ca r,mítte e'

(11) Each of tt'e Aduisory Corrtmittee ín additiott to their aboue

mentíoned statuiory duties, tuilt ütþrm DetN Pollution Control

Commíttee abottt anA LL)ater pollution occurmLg' due -to'
extrsction of '-uaier 

-f'om 
tt"¿bi-tuell -or bore-uell so that

ìr;fr"rory ç-'ciiot^t mdg be íttitiated,uncler the prouísiory of tlæ
Wakr (Ëeuentioti and' Cor'trçI of Polititiot-t) Act' 1974 '

(12) The penttíssion of borezuell íttstsllation far agrianlturøl
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purp.ose maA be granted to genuine agrículturists bg the
Adußory Committee under concerned. Deputg Commisáioner
(Reuemte) based on the recammend.etion of Btock Deuelopment
Officer and Agrimlture Depør'tment / Inigation & Flooct Control
Dep.artment, Gout of NCT of Delhi. Agrícwlture øctiuíty mag be
uerífi.ed from Khasra Gírdauari d.oeuments and also-baseld. ott
acütal eualuation.

(13) Ang vloldtlgn of the q.bove dtreeüons shqll be
punlshdble under sectlon 15 of the Enlironment
(Protectíon)Act, 7986 (ZS o¡ WAO¡."

90. We have gone through notiflcation no.

F8(348)/EAlBnv/09/1041-106i dared 18.05,2010 and we find rhat

the issue of grant of permission for borewell/tubewell is to be dealt

with by Competent Authority through the Depufy Commissioner

(Revenue) of each revenue area in GNCTD. it rnay also be added irere

that as per the above said notification application for grant of

permission for borew-eli/tubewell is to be submitted in the Zonal

Offices of the Competent Authority in the form specilied by rhe

competent Authority. It may also be added here rhat the Executive

Engineer of the competent Authority in-charge of the cqncerned area is

required to recommend the case based on the facts to the concerned

Depufy Ccmmissioner (Revenue) of each revenue area, GNCTD who is

to issue the orders in the light of the recomrnendation of the Executive

Engineer of the Competent Authority and the Advisory Committee.

9L Even though, in the above said notification the term Competent

Authority is not defined but in view of Section g (l) (b) of the Delhi Jal

Board Act; 1998, DJB is and has. to be considered to be the Competeñt

Authority for the purpose of regulation and management of rhe

groundwater in the NCT of Dclhi, ln SoP tirled as ,,Regulation of

ext¡aetlon of ground water, closure, prohlbltion of illegal activities

relating to use of borewells/tubewells', âlso DJB is mentioned to be
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the Competent Authority in the entire NCT of Delhi except areas under

New Delhi Municipal Committee and Delhi Cantonment Board,

Horvever, '\.!-e are of the considered view that it wiil be appropriate, if the

above said nolification is appropriately amended to define the

expression Competent Authority to.remove any confusion in this

regard.

92. Further on a reading of para 3 and 6 of the abovè said

notification there appears to be some confusion as by pa¡a 3 the

Deputy Commissioner (Revenue) ol each revenue area, GNCTD is

delegated wÌth the power of inter aliø sealing iilegal w'elis based on the

recommendations of the Advisory Committee but as per para 6 in
emergent violation cases the Deputy commissioner (Revenue) of each

revenue area in GNCTD is required. to erlsure discontinuation of the

illegat ground water drawl by seizure of drilling rig, sealing of

fubewell/borewell if so constructed and discontinuarion ol electricity

supply to the energiøed tubeweil even if it is through DG sets, without

waiting for recommendation of Advisory Committee, In our considçred

view iIlegal d¡ar+{ of ground water requires immediate action of sea-ling

of the boreu'ell by the Deputy commissioner (Revenue) ol revenue area

in question without -*'aiting for recommendation of the Advisory

Committee in this regard and the desirabitity of making approprÍate

amend.ment in para 3 of the above said notiJication is also required to

be considered,

93. We, accordingly, request Hon"bte Lieutenant Governor of Delhi to

look into the matter for such aciion as may be consid.ered appropriate.

Ðirections in OA no" 6A6/2A19, Rakesh Kumar Vs. Government of
NCT of Delhl & O¡s.
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94, In OA no. 68512019, Rakeah Kumar Vs' Government of NCT

of Delhi & Ors. this Tribunal took suo-moto cognizance on a letter

petition complaining that certain p""ot'* are running waler planls by

illegally extracting the same in different places namely Kashmiri Gate'

TiLak Bazar, Sadar Bazar' Azad market' Chandni chowk etc' This

Tribunal constituted a Joint Commitlee comprising DJB ar-rd NDMC

which submitted acli'rn taken report that out ol 12 addresses given in

the said report, 9 were found extracting ground water ilÌegally' one

premises was found locked, and in 3 prernises no bore well r'vas found'

Another report dated 03'04'2020 rvas submitted by DJB about l1

locations out of which at 4 places no bore-weil was found and in 7

locations, bore-welis were either sealed or running illegally' Both the

reports were considered by this Tribunal on 15'05 '2020 and noticing

that bore-wells were iltegally existing and operating and no remedial

action was taken by Statutory Regulators' this Tribunal deprecated the

inaction on the pafi of Statutory Regulators and passed a detailed order

referring to directions issued in earlier matters dealing with similar

violations. Operative part of the order in para B reads as under:

nB, In uieut of tlie abÐue, Úe reiterate our^direciions for
;;rî"i;g- ;"iíobk eJfectiue mechcurism for preu,enting

Tliiãïä"" ri grotmd'tuater bg tuav of rtr'aut!ærízed htbe -

ä," ona,rt *î"r", such íIIe g'alitiei four"'d' prompt,co ercitte.

iào"or"" narct be takenl Itlegai extractioru of graund
'riâtrl * ø criminal offence under ^tlæ EP Act'

öî^p"".""tion must be reiot'ered on lhe forrr'ula alrendg

io¡a-aorrn' It u'ill be apprapriate that C\uef Secretary;
'õäti-"ålti ø meeting oiàttàon"*nrcd tuithin one month

l*"; ;;d;a and oul'seus preparatiot.t.of. ør't appropriate

SOP for ftxing responsíbitity ori llæ xtbj.ect' Mittistry of JaI

sloit¡ kog ättoiake necessara sreps in the matter'

Ar.nnltoftheorclerbefaru'ardedto't'heChÌefSecretary'
;;;í,";¿";;;"äi"u¡ioí'a of Jat shahri'^ GeL't' of India'.
-nîrii ïicn, "ópcc, cãmmissioners of all Iutunicipal

ä;;rr;i;;'of Dethi, att the Distríct Magistrates in Dethi

oi.i,iu,su"" i'P, Gorg, forn'er Jùclge of Detti HiEh Court'"
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gs.PursuanttoabovereferredorderslatusreportdatedlL'O7'2020

wasfîledbyDPCC.InstatusreportdatedlL'07'2020DPCCsubmitted

that in compliance of order of Tribunal' a meeting was taken by the

Chiefsecretary'Dethion12'06'2020throughvideoconferencing;the

meeting was altended by Municipal authorities' DJB' DPCC and District

Magistrates of Delhi; SOP has since been finalized and has been

brought into effect; in SOP clear responsibilities have been assigned lo

various agencies as DJB/tocal bodies and block deveiopmenr ofliceis for

identification of illegai borewells depending on the nâture of use; Deputy

Commissioners (Revenue) of the districts have been assigned role of

supervision of checking the violation and clc'sure of iilegal borewells and

interd'epartmentaladvisorycommitteervasconstitutedl0rcachdistrict

to assist Deputy commissioners. It has been observed that often drilling

maehines/rigsareusedtodigillegalboreweils,t]remechanismfortheír

regulation including registration and prior permission for movement

and deployment has also been incorporaled in the SOP'

SOP titled as "Regrrlatlon of extraction of ground watet' closure'

prohibltfon of, ìfi"e"f astlvlties relãting to use of

borestells/tubewellstt

96'TherelevantpartoftheSoPtitledas(.Regulatlonofextraction

ofgroundwater'closure,prohibltlonoltllegalactivltiesrelatingto

use of borewells/ùubewe11s", which was also reproduced by this

Tribunal in its order dated 13'07'2020 passed in above mentioned case'

reads as under:-

nI, Standard Qperating hocedure ÇArl: l' Drawíng ground

tløter througn t:o:rezuàUór ütbeuetl ior domestic' commercial'-

a{ri""uLwrot"or industríøl uses uithout the prior permissiott of.

tñ"';co*putent Autlnrítg,' wilt be considered illegal artd tti|ha_ut
"år,tn äíïf t"*. The"competent.Authorttg ts Detht J.at

Board ln the entlre NCT ;Í Delhl except areqs under thë

57 
1087



O,A. No, 6sg /2022
With M.A. No.2412025

Pritipal Sha¡ma Vs, Govt of NCT ol Delhi & Ors.
Ga¡resh Prasad Vs, Gort. of NCT of Delhi & O;;

48

New Delhl Iulunlclpøl Councll (NDIWC) ønd DelhtCøntonment Board (DCB| For boìew"ttí¡tunewe\; -l;,
a'gr¿culturq'Í uses, the informqtron an ilregat r*lro"tlrì o¡ground tuater wirl be prouicled. bg Ûrc BDo to the Advisi;oru
Committee,

? ." The,Deputg C¡mmrssion er (Reuenue) of each d.istríct, tuho
ís the Authorisecr officer under the directiotí dot"d ls.0íi¿)í0
i1. reguirq! to superuise-clæcking uiotation i.e. aet""ti.oi'i¡
iIIegaI u,ells and. closure thereof thlough the SD,4{s.

An Ad.t,ísory Commiltee i, eat:lt of the re()en'ie dislnczs
r"uith representatíues from DJB, CCV,.B, 'I)LBs, D\CC, ,:i¡rrri.a
/[Go has been constítuted. to assisr rhe DC in detectilng irlig"L
bo.retuells for taking actiott. Accorclitrgly, the acruísory "írr ¡ålà
tuill prepøre a rist .of snch írlegnt 

"bõre'-uetts 
uru,i *oitn'øa,:H"S ínformatíon from all auailable sou,-ces ínchrciing Rur,"nl"u

Afficers, representatiues of Delhi JaI Baard., Wns, OËCC, nCOi
and other releuant sources. h^aactit¡e aciion need" n tå tirc"i
by the 

-aboue 
representatíues in rre'tectiotr of inegar 

"^tro"tiii-oigraund water and furnisling the same to tne Acluísory
Committee prompUy. Superínteiding Engùrcer (SE), n¡p is ifí"
Member Sec1etary af Acluísory Committeá, and he is required, to
et'Lsure timelg conduct of the meetíng and. also to reiord" the

. proeèedings.

4. lhe Delht JdI Boørd. høs alreadg td.entífled 19661
such lllegal borewells on which øctìon Ìs betnj taken a.nd.7248 unlts haae alreq.dg been closed aown b{the d.lstrictauthorltíes, the remaínlng uníts to be cloáed, down onpríoritg as these haue been alreødg ld.enüfied. and the
process to be completed wlthtn a period o¡ ihree months.A weekrg progress report drstrict wíse wür be submrtted.
to the DlvlsÍonal Commlssloner for monítoríng, The illegal
boretuells/tubeweus orher thqn LLie risr prouídecr t:y n,lø uilt"be
taken up for closure the.reøfter. I+artñer, in the" first pnnie,
action agøinst baretuells/tuberuells engaged. ín' commercictl
exploítation of grourtd tuater &iII be taken.

5, In case the íllegal boretuell/tubeuell is alrectcly
canstnrcted/ operating, the same uíll be closed. and tlie
electricíty suppîg to the energizecl htbeuerl wiII bc d.iscotutec-.ted
eucn íf ít ls th,rortgh DG sels. {n ccse of the illegal
boretuell/tubetuell is urLder constructio', ttrcn t"he drilLíngI'g
tt¡UI atso be sesled.,

?. . For tlæ purp'tçss of closure of íEegal boretuells/ tubeu,ells,joint action teams under the superuision of the concerned. sDMuíIl be formed for ensurittg effeciiue coordínatiott. rne jotrti
tsam tuiLl com4trise fielcl functionøríes fram DJB, DISColuIs and
Local Políce.

7.. The Deputy Commíssíoner who ls the chairperson of
the AdaÌsory Committee wlll forward the detqlls'of t\egdl
borewells to the I)?CC .for levgíng nnviroimeital
Compensatíon (EC) for ll|egal extracüon of ground. wøter,
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8. The' ÐPÇÇ r¿ill øssess EC øs per the methodologg
d.evlsed. bg APCB ín íts report dated 26'06'2019' Afier
ø"""""otuãt of the EC, demand'will be ratsed qnd In
cøses of non-reeovery, SDNI to recoaer EC as ørreørs of
'Í"and revenue"

g. AIt the driltíng maclúnes/rígs utilized for boring purpases-

in DeIIi øre reqtLired to obtain registratiott from the o¡fices 9f
Deputg Commissioners of the concerned clisfncls' The

mouement of d"rätittg rrLaclúnes/ tigs tuill be allotued for
sutlnrised drining to the identified locatian ørud for spec:ífied

cluraiiott by tt'te concenied Deputg Commissio¡ier.

10. The DeIIù Police qnd Transport Department of Gaut'' of
NCT of Detlu tuilt allow mouement of tlæ dräIing machines/ rigs

hauinþ the príor permission for sttch' mouement from the

conceltæ,1 be¡tiitg Camrr'issioner, Tlie conc.ertrcd Deputy

Comnrission er- (F'e-uenrre), De.puty Conrmissioner af Políc'e and
Dep'.ity Corrrmissioru er, Enforcerrtetú of Transporl Department

tu¡it tte respansible far stríct contplíance of the guidelines

regarding nttuentent of drilltng mo-cl-ùtes/ rígs.

11. As prouid.e-d. in tlæ clirectiott dtrtçd. 18'05'2A10 issued

uncler Seõtiot- 5 of the Enuironmettt (Pt'otectiort) Act, 1986 the
Deputg Commissior¿ er of edch di-ctrícl wíII lawtch proseantiorr

agcLitrst ilæ affenders reldted to grounrl water extTactíott on tlie
recanttnendaliorts of t!æ Aduisory Committee.

12. The concerned. Aduisarg Commíttee of each distríct ís

.responsibie to ensure that there is no illegal extractiort of
ground tttater in the district,'

97. In statu.s reporr dated 11.07.2A2Q filed by DPCC it was also

mentioned that during meeting helcl on 12.06.2020 by Chief Secretary,

Government of NCT of Delhi, it was informed that DJB has already

identified 19661 illegàl borewells against whom actlon ís being

taken and 7245 units were atready elosed by the district

authorities" Report said that remaining units would be closed down

on priority as they were already ldentifled and process would be

completed, withtn a period of three months'

98. This Tribunal considered the report on 13,07.202Q and found

that action was not taken as per the provisions of soP, This Tribunal

directed that further action be taken which .may be overseen by the
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DPCC and compliance status as on 31,12,2A20 be brought on reeord by

15.01.2021. in pursuance of order dated 13'07 '2020, an action tâken

report dated 03,09,2021 was fited by DPCC relevant part of which reads

â.s undef:

n2. the Chief Secretary, Delhi decided that Delhí Jal
Board will prepare the list of illegal boretuells, Reuettue

Depørlrnent'tuíIt xtperuise the closure action o.f the íilegal
boVeutell and" DPCC rucrs cssigned the task to írr¡2ose bDC
on the uiolators as per the list prouíded by DJB.

3, That Reuenue Autharíties prouided tlw -details of actíart
taken bg thent whích is asþllours:

4. ÐPCC on its pørt has taken following çcíian úo c¿ssess

the Enuironmental Compensatiott to be imposed an the
basis af ínformatíon receiued front DJB and Reuetute
Authorítics:

(t) Stntu cause notices for impositioru of EDC
issued: 18315
(ií) EDC amountpreposedin aboue rrLefttiotted
SCIVs: 7A,65,80,0A0/ -

("r) EDC amountimpoàed: 70,65,80,000/-
(iu) EDC amowtt receiued: Rs. 23,80,000/ -

þ) EDC anwurtt Aet to be retouered: 70,42,A0,0A0/'

Due to corttínuirtg partdemíc, .Lhe process of recauery is
uery slow and Reue¡tue authoríties are nst øbie to spare
their manpotuer for taking aciian,

5. Th&t mang urtits hacl metúiotted' their inabitity or clelag

84267123519661Totdl
0ö'tB4South

a00North East
39217932185West

19941D611Central
0757qNeu Delhi
05525s2Shahdara

248558148299NorthV,Ìest

66231297So¿¿fh Easf
527114106681SouthWest

0116116East
748761North

No, of íllegal
boreuells to
be sealed

Actiott take¡t ott
illegal boreu,ells
tit|31.08,2021

No, af illegai
boretuells
identife.d in
the distríct

ATR IDlstrlct
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in depositing tlrc EDC due to Couicl-19 Psndemic ønd low
'e"otråntie 

a"ctititg duritq last fettt months sinc'e March

2020, They hiue also ntetúíoned thøt unprecedented.

heaith crisás atid emergelicu coupler) with stee'p dotutfall

in tÏrc reuçnue eLlnTirLg due to lockdown u'hich has

broug]^,t dotwt tlie economie acilt¡ities to the Iowest leuel' ht

case"oJ rentaíning uttíts, recoue'ry certifcates tuas issuedto

the ãtrcerned n¡st¡ct Magistrate'/SDMs, to recouer the

amourLt as affears of land reuenire from the remaining

units tuhíclt haue not d"eposi'ted Enuironrrtental Dømages

Compensaiian (EDC)."

gg. In the above mentioned oA this Tribunal considered the report on

25.02'2022andobservedthathugeenvironmentalcompensatlonof

morethanRs"T0Croresw&scomputedbutanegligibleamountof

Rs. 23.8 la]<hs was recovered.. No aetlon for prosecution was taken

against violators. F.urther, out of 1966]. illegal bore wells, ldentified

ín varÍous Ðístricts of Delhí, only 11235 were sealed and 8420

remained to be sealed. No reason was given as to why all illegally

running bore we1ls were not sealed, An additional action taken report

dated 02. I1}O2L ç,as filed without much improvement as out of 19661

illegal bore wel1s identified by DJB, action was taken by Revenue

Authorities against 11364 bore we1ls orlly titl that date, This Tribunal

consldered the sítuatisn to ue disgusttng/disappointing due to

snail pace level of actívÍties on the part of statutory regulators

which clearly fndieated derellction of dutíes, Vide order dated

25,02.2022 this Tribunal disposed of above mentioned oA while

directingtheauthoritiestotakeappropriateremedialactlon

agalnstatlthe.illegallyrunningborewellsidentifiedbyDJB'and

submit a oomplete compllance report after sIx months and a copy

of the order was ordered to be forwarded to DJB' DPCC and NDMC

by e-mail for eornPliance'

100 As per written report submitted by the Registry no such
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report wes filed, by DJB, DPCC and NDMC in compllance of o¡der

dated 26.02.2022 passed in o.A. No. 68512o19 tftlecl as Rakesh

Kumar Vs. Government of NCT of Delhi & O¡s.

Non Implementatió n of le gal re gime / environmental laws,/ norms,

101. This Tribunal noticed non-compliance and non-implementation of

the iegal regime and in vier.v the¡eol vide order dated 04,12.2023

required the cEo, DJB to file status repon giving requisíte ìnformation

in detaii in tabular format with respect to the follou'ing aspecis:-

i. District wise number of illegal borewells identified;
ii. District wise number of illegal boreweils which have beeir

sealed/closed;
iii. District wise number of occupiers/proprietors of illegal

borewells on whom penalry/EDC has been imposed;
iv, District wjse number of occupiers/proprietors of illegal

borewells from whom penalty/EDC has been recovered;
v, DistrÍct wise number of ,rccupiers/propdetors of illegal

borewells from whom pena,ity/EDC is yet to be rec':vered;
vi, District wise number of illegal borewells which are yet to

be sealed/clssed; and
vii. District wise number of occupiers/proprietors of illegal

borewells on whom penalty/EDC is yet to be imposed.

102. DJB filed Supplementary status report in M.A. No, 24/2A23 In

O.A. No. 33/2022 Ganesh Prasad Vs. Government of NCT of Detht

& Ors. vide email dated 13.04.2024 whidn reads as unde¡:-

"SUPPLEMENTART STAîUS R.EPOR? ON BETTALî AF D¿ø
IN FURîHEN¿NCE TO REPORî DATED O3,A2,2O23 AND IN
COMPLTANCE OF ORÐER ÐAîED 06.02,2024

x X

10, In continucttíott to tlrc ectrliet'sï.fltrrs repart clcúed 03.02.2A24
and in complíance of the order deied 05,02,2A24, DJB is
sttbmitting the requísite htformatiotr of the illegal L.ore'-uells as
receíued from the Cancented DMs for fac.íIity of reference in the
tabular form belou :-
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Repon nol rcÇelved (ram

DM (eadie( data)
RepoLl ñat
R€csived
ftom DM

NILReporl nal
Fscsived
Íraú DM

Repaft nol
Raco¡ved
lrom DM

Repoft nol
RocelYûd
from DM

Ersl

wesÍ

Ðelhl

SDMN¡vsk Víhar)Total
Botøwell = 178 Eorwoll
Sealìd = 117 Blank = 2

WatarTank SUPPIY = 3
Pêmission CAWA 2 5
Not vísítad 21

Not operalíonal = 1

No Borewell = 29
Loclled á 4

AlrcÊdy cul olf= 16

SDM(seømsPuri)
Tola¡ Bolgwøll = 371
Êorcwell Søaled - 241
Duplicalød Entr¡es ' 22
lncoñplelê
Addrcss.lNon taceable
=20
DJB cannecl¡on toand ¡n

Dlacs o[ borcwell = 61
'Borewell not toúnd = 30

sDM(ShahdaG)
No Add¡ess Pårfains lo
Sub- l¡st D¡v¡sîon
ßhahdara) as Per thë l¡s1

ol addresses Ptovíded
by ths Delhl Jal Board.
Hsnce, rcPod maY be
traalsd as NIl,

NILNIL

Reporl ¡s comP¡led on

lhø basís-of tøPorts
rêçoîvêd frcm
Kanjhawala, Rah¡nl and
SErâsrvâl¡ V¡hsr sub
divisloß, sftsr
rcconcílialíon with
concened Execul¡vø
Ënglnssr of DJB. Delaíls
ol pøneltyl Ë,DC
regadlng lllègal
borswells dkeadY sealed
by DJB ls ñot avallabls

!n[omalion
not âvailable

lnlomtaoon
not
avsíleþle

Informauon
nal
avÈliaþle

lnlofilal¡on
nÐt
ava¡leb¡e

30 Boreflells nat
¡danilned Phys¡çallY

1J057 (03 nos.
ot
borewê/ls
show ÐJB
pêrñ¡ssion
)

NILNIL

NIL1247N/LNILNIL24i4ottut50utt
West

668711011011öcaSt

As Per rcNd subm¡tled'
a 10lal of 376 botweils
contaios duPlicala
I n tí e8, non-!Í a c ea b I e,

15119NILNILNIL2JJItoNOnn

coL.gc0L.8COL,7coL.6coL,5CIJL.4COL,3CQL.2ÇoL1

Distr¡ct
wlse /
Prcprlèlor
s of ¡ilsgal
horeNells
onvthofi
penaltyl
EÞC ¡s yel
to b€
lmposed

DisÍr¡cl
wis€
numbør
of illêgal
borswalls
whlch ara
yet to bø
saalodl
clossd

D¡s¡nct
wls6
nutnbsÍ
of
ocçuplêrl
PropÍ¡elor
of ¡llegal
þorowâlls
fÍotn
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yøt lo ba
recovercd

Disttrcl
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EDC has
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EÞC h¿s
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of ilþgal
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103' Vide order dated 04,r2.2023 this Tribunal direcred the Dpcc ro

fiie status report in taburar rormat rvith respect to the rorlowing

aspects;-

District wise number of cases in which show cause notices
for imposition of EIJC have been issued;

District rvise number of cases in rvhich orclers for imposition
of EDC have been issned;

District wise number of cases in which orders for imposition
of EDC are yet to be issued;

District wise number of cases in which EDC has been
recovered;

District wise number of cases in which EDC is yet to be
recovered;

1,

I1

111.

1V.

v.åI¡ q
J i s,*/

81 Ì8111 97¿UÞ¿¿

ln add¡t¡on to or¡g¡nat
suNay ol84 borweils,
16 add¡liona¡ boreweus
hava beeft sealú- Aú ot
16, EDC has been
lmpossd on 14 borcwelts
and for Ð2, DPCC has
Inîomed that lnpos¡ng
ol EDe ls under procass.

EDC report
pe'l.aíß lo
DPCC

lo
ÈuÇ tçporl
pêrlâ¡ns to
DPCC

peÍlains lo
DPCC

84ë4uout/t

Thsrè ãre no lltegat
þorewells In ldèntined
l¡st ot DJB lor ssat¡ns ¡n
Dlstríct Notlh Easl,

^lotApplîcable

NOt
Appl¡cahtaApplicabtêAppl¡cable

Not
ApplicableË¡sf

S0M(Pu4jabt Begh) 6s
Dupl¡cale+IInotfound
=83 SDM(Rajouti Gsrden,
119 Not found ,DM(patel
Nagar) -33 Not Íound +
16 Nol pertaín to Patel
Nagar sub d¡vis¡on.4g
Tatal-251

Data to bø
provldød by
DPÇC to
OJB

provlded
DPCC to
DJB

fo
prov¡ded
þy ÞPCC
DJB

to
provided
DPCC to
ÞJB

Not peña¡ns
þDMPú1a¡ns lo

DM
pe.ta¡ns lo
DM

ps¡fâ¡ns lo
DM
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Distriet wise number of cases in which reference has been

made to Deputy Commissioner {Revenue) for recovery of the

EDC;

Dist¡ict w'ise number of cases in which reference is yet to be

ãade to Depuqy Commissioner (Revenue) for recovery of the

EDC;

How much of EDC amount recovered lrom the violators has

been utilised by DPCC/DJB with requisite details; and

HowmuchofEDCamountrecoveredfromtheviolatorsis
yet to be utilised by- DPCC/DJB with requisite details'

I04. Status report u'as filed by DPCC in,M'A' No' 24/2023 in O'A'

No.33/2022GaneshP¡asadVs.GovernmentofNCTofÐelhl&ors,

vide cmail dated 15'04 '2024'¡¡híchreads as under:-

*S?A?Us RðPORT ON BEHA'T.F Oî DELTfi POLLUîON
CO¡ITRO¿ CAMMTTTEE WTTÊ{ .¡?.ESPECI TO THE ORÐÐR

DATED A9.11'2023 ' 04,72.2023 ønd O4'O1'2024'

XXXX

5. That, DPCC has no specífic sccount for Enuirormrcnlal

Damage Compensatíon receíued for iLIegaI grottnd u-'øter

extraJtion from bore'tue11s and DPCC ls maintaining

Enuironmeníat Compensation (EC) fund" ín a con'mol'L dedicated

accourú mearú for ise in the followirtg 10 sttb-heads , namelg:

1, Instøllation ønd. ruruúng of (O&M) CA'AQM Monitaring

Sfcflons,
2. Research& sfitdg Prajects
3. Proanrerrrcnt of- itsirurrLellts & Rent for air Lab €'

Installaiíott of paper recycling uttit itt gout' Sc'hool

5. tutonitoing of air þoltution at uanotts locatians of Delhi

6, Hot^nraríints þr ouersíght coininíttee/Techníc.al
consultants

Instøllatíon of Noíse Moníioting station Qt Delhi
Serni¡rørs attd Conferenc.es
IT Etçenses (Purchase attd Salary IT Re'sources)

Adverlisittg chatges.

¡x

õ.
o

70'

6, Tlwt, sta/us reporl tt¡ith respect to order dated

A4,12,2023 in tabutir farmat is enclosed heretttíth Gs

Annexare-7. A statenwtt sliotuíng ttæ utíIisatíon bg DPCC from
ln" à*o""t rece-iued as Enuironmental Compensatíott (EC) jl1

tabular format is attaclwd herezuith as ANNEXURET2' DPCC

spent il.s' 1.45,23 Løklns aut of tlrc fund recovered øs

Env lr o nmentøl e o mP ens øti o n.
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7, Tha.t utith. the pñor approual of Ctúef Secretary, Dcthí ø
letter was íssued to Dlvísionøl Çommlssíoner-Delhi on
08,72,2028 to obtaln explønatÌon of the concerned,
officers who were posted as Dlstrlct Møgístrate -(South
West) 1 SÐM Ðwq,rka duríng the relevønt pertod, Copg of
the letter ddted 08.12.2029 ls enclosed herewtih as^ Annexure.S.

B, Thai: further, wíth the prior approual of Cldef Secretary,
DeIhí ø letter wq.s lssued to Ðírector, Dlreetorøte of
Tvølnlng (UTCS).on 08.12.2023 wíth a request to develop
.ø trd.Lflíng module for 2/3 døgs períod to the officers
posted as Dístrlct Ißaglstrøte/ SÐM urþenflg, Copg of the
Letter dated 08,72,2023 is enclosed. herewith øs
Annexure-4,

9, That, for calatlating Enutro¡miental Contpensatíor,,, DpCC
asketT the details of bonuell from- Delhi jai Board u,ith a c,apy
to CO VIA .on 25:09.2A% b cctlmlaie the- EC as per CpCB
formula. In absence of requisite details, a sliotu cnuse notice,-for
ímposing interim EC in tenæ of tlle, ofJtce order d.aied
09,07,2020 ¿¿,as ¡ssued on 16.1i.2023, u:lærebA granting 0T
dags tíme to sttbmit the reply, Sl¿o¿u cnuse natic.e u,as also
pasted on the gate of praperly in addition to sent uia speed.
post, -l{o reply tuas receiued luith respect :to shotu ceuse- noticej
therefore, directíon for imposition of interím EC. tuas is-s¿led on
08.12.2023, As interim EC wasnat d.eposítecl, so recouery
ceftificate ¿¿,as rssr¿ed to SDM (Du,arka) on 11.01.2024. SDM
(Dtuarka) rss¿¿ed a letfer to Slt Attil Kum{lr and Stt- Ashish
Kumar for depositing EC on 30.01.2024. Copies of the letter
døted 11,01.2024 issued bg DPCC and 30.01.2A24 issued by
SDM are collectiuely enclosed. heretuíth es Anrten-tre-S(Collu)
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105, Additional sratus report has been Íiled by DPCC vide email dated
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15''4'024, The rerevant part of the Additionar status report is

reproduced below:-

-ADDTTIONA¿ S?¿TtlS .REPOR? ON BETTALIF OF DELHTPOLLUTON COTVîRO¿ COMMITTEE WITTT R.ÐSP.ECT.

XXXX
5' That, in addítion to the repotl clated. 07.02r.2024, it ismost 

-respecffitllg subrnirted that, Dpcc lssued recoueìry' Ieüelrdated 11.01,2024 to SDM (Dutarka) -far r"rorá* of
Ettuiro nmental Co mp e ns atío n (ECj o¡ n s. í, o ó,-o 0 0 /: 

- 

ó;;' La;i
gnly) -[om SfL Ajit Kumar & Sh ãshrs h Kumar, ùhí"h ,uouI9uíg! bg D?CC. SDM (Dwarka) issued natiee to Sn n¡it Xu^a,& Sh Ashlsh Kumqr to depósít the sante to D\CC account..
DPCC has nol receiuecl EC amount sc far. DpCC has senl anemail on 12,04.2024, to SDlrrl(Dt-uarka) requestíng the p,-*"uní
i:fy:^ :t ::?, " ? "[ !::uíro nme n Lar ca mp e n s ati í n ¡ ncj, nàlttsß awarted Jrom lhe SDM (Dwarka).

6, Tltat, on the issue of training, a letter rocs senl to U.TCS
r-egardíng training to the ctd.minístratiue officers of neuenue Oàp1& fficers of stattüory auil'wríties tíke DJB etc, otr 0g,J2,202s.
bmq.u Lucls aLso sent to UTCS regarding tþis on 04,04.20e4,
UTCS uíde email dated 05.04.2ö24 iiformect that they areplønning to concluct .a Trainùtg on the giuen topií ;:.;."Enuironmet¿fal issues,'. 't "

106' A perusal of Annexure 1 showed that show cause notices lor

imposition of EDC were issued in r8493 cases but orders for imposirion

of EDC were passed in rB4g1 cases. EDC has been reco'ered onry in

121 cases and recovery of EDC is pending in rg3.2 cases. The Dpcc
has not mentioned the total amount of EDC imposed and the totai

amount of EDC which has been recovered. In Annexure A it has been

mentioned that amount of Rs, 53,70,000/- is yet to be utilized by

DPCC,

107. in Annexure 2 DPCC has given information regarding expenditure

incurred from Environmental Damage charge iv.e.f. 20is- 16 to 2e23-24

(up to 29,02.2024) and total expenditure incurred up to 2g.02.zoz+ is

mentioned to be. Rs. 19,04,96,464/-. However, the statement sholvs that
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amount of EDC has bee4 spent only on the following:

1, Installatfon and Ilunning {Operational and Maintenanse}

cA-aQMS,

2. Research and StudY ProJect'

3. Prosutement of inst¡ument and Rent for Alr Lab'

4. Installâtion of, Reeycle unit tn Govt' School,
S.MonitoringofAlrPollutlonatvarfcuslocationsofDelhi'

6. Honorarlum of oversight commíttee/Technlcal€onsultants'

7. Installatlon of Nolse Monitorlng Station at Delhi,

g, Seminar and conference'
9. IT Expenses (Purchase and' Salary IT Resou¡ces) and

10. Advertlslng Charge/Frinting Charges/Others''

108, It is evident therefrom that no amount has been spent on

conservation/recharge of ground wâter and creation/rejuvenation of

any water body or rain water harvesting lacility'

109, This Tribunal observed in order dated 18.03.2A24 lhal not only

the report of DPCC is materially deficient but also the remedial

meâsures taken by DPCC by utilization of EDC are grossly inadequate;

defînitely, something more is requirecl to be done by ÐPCC for

remediation of environmental damage caused and appropriate remedial

measures need lo be catalogued and implemented' Amount of

environmentai compensation recovered for illegai abstraction ol

groundwateroughttobespentonconservation/rechargeofgrouncl

water and/or creation/rejuvenation of water bodies/rain water

harvesting facílities,

110. In compliance with order dated 18'03'2024 passed by this

Tribunal, the Chief Secretary, Government of NCT of Delhi convened a

meetingoftheofficersfromDelhiJalBoard(DJB),Municipal
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corp,irrtion of Derhi (MCD), Derhi po[ution conrrol commiitee (Dpcc),

Ðelhi Police, urban De'eiopment Dcpartmerlt, Revcnue department a'd
other concerned departments on 12,04.2024, It was declded that the

Environmental Damages Compensation collected. in respect of
illegal ground water ext¡aetion shâ'I ¡e utilized. through the
commlttee constituted by Hon'bre Htgh court of Derhi vid.e ord,er

dated O8,O4,ZOZ4 passed in W' ( C ) No, 7694/e018 and. the EC

fmposed on illegal bore we[s wilI be used, by the aforesard district
level committee for the rejuvenation of water bod.ies,

Duty of the Government offr,ce¡s to compry with the orders of thisT¡lbunal and directions for prosecution oi trru d.efaurting oin""r.

1 1 1. The centrar zonal Bench or this Tribunar disposed of

Miscellaneous Appricatron No. 04 of 2o2g (czt in original
Application No, 7e of 2OZL (CZ), vide order dated eL,Og.2OZg,

holding that the officers of the chhattisgarh Environment cqnservation

Boa¡d (CECB) had failed to comply with its order dared 03.02,2023 and

had, thereby, committed an offence under section 26 of the National

Green Tribunal Act, 20i0. The centrar zonar Bench or this Tribunal

accordingly directed the secretary, MoEF&cc to lodge a criminal

eomplaint before the competent Magistrate's court against subrat

Sahoo, Chairman, CECB, and p, Arun prasad, Member Secretary,

cEcB. Aggrieved thereby, both the officers riled civil Appeal No. 6702 or

2023 and civil Appeal No, 6920 or 2023 before Hon,ble supreme court

which were allowed vide order dated. 12,o8.2024. Hon'ble supreme

cou¡t observed. in its ord,er d.ated i.2.0g.20 24 t'at section 26

rightly provldes for penal actron berng taken against anyone who

falls to comply wlth an order, award and d.ecisron of the NGT but

thls power has to be exercised with care and. caution. rn the case on
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hald, the delay on the part of the CECB in the given facts does nol

amount to wiltful negligence or an abject dereliction of duty on its part

in abiding by such directions Substantiâl compliance having been

achieved, the CECB anly sought some more time to make ils website

mofe user friendly, As the cEcB had achieved lull compliance with the

d.irections of the National Green T¡ibunal, Central Zonal Bench, Bhopal,

in its order dated 03.02,2a23 in origir-ral Application No, 72 ot 2021

(CZ), impugned order dated 21'08'2023 was accordingly set aside'

while disposing of the above said appeals Hon'ble supreme court

observ-ed as under:

"...we h@sten to rnø.ke lt abunda.ntlV clçør thøt every
Støte orgø:tl ønd., ln pørtlcular, the wlngs of, the
Government øssoelated wtth environment protectlon,
such øs the CECB, must be atl the more dlllgent ln
ensurlng tlmetg eampllance wtth th1 dlrectlons of the
NCi. ¡fãedless to støte, such directlons are almed øt
protectíon qnd preseraøtíon of the ecologg and
-envíronment 

ønd must take hlghest prlorltg'"

Serlous violatlons of orders passed by this 'fribunal

172. Itmay be observed here that the material on record shows serious

violations by the concerned Authorities themselves, In status report

dated r r.or.2020 fited by ppcc ìn o.å no. 6g5/zarg, Rakesh Kumar

vs. Governmer¡t of, NCT of Delhi & ors" it in'as submitted that in

compliance of order of Tribunal, a meeting was taken by the Chief

secretary, Delhi on 12,06.2A20 through video conlerencing and during

meeting, it was inlormed that DJB has already identified 1966 1 illegai

borewells against -i¡vhe-m action is being tal.:en and 7248 units were

already closed by the district authorities and that'the remaining units

would be closed down on priority as they were already identilied and

processi¡,ouldbecornpletedwithinaperiodolthreerrlonths.This

Tribunal considere,l the situation to be disgusting/disappointing dlte to
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snail pace level of activities on the part of statutory regulators rvhich

clearþ indicated dereliction of duries, Vide orcler dated 2s.02 .20,22 this

Tribunal directe-d the authorities to take appropriate remedial acrion

against all the illegally running bore \Ã,ells identilied by DJB and submir

a complete compliance reporl alter slx months and a copy of the orcler

,was ordered to be forwarded to DJB, Dpcc and NDMC by e-mail for

compliarrce, A.s per written report submitted by the Registry no such

report was filed by DJB, DPCC and NDMC in compliance of orcler dated

25.02.2022. As per Supplemenrary Sratus Reparr filed by DJB vide

emaii dated 13.04.2a24 out of 20522 illegal boreu'ells identified,only

rrr97 have been close,l/sealed and 81zB illegal bore weils are still

operating i¡ violation of notifications, sop and orders passed by this

Tribunal. As per annexure I enclosed with status report date d

07.02'2024 filed by DPCC vide email darect rs,04,2024 environmental

compensation imposed on 18372 violators is yet to be recovered. In o.A.

No, 639/2022 fltLed as Pritipal Sharma Vs. Government of NCT of

Dethl & Ors, illegal bo¡ewell was sealed, on LA.O4.ZOZï in

compliance of order passed by this T¡ibunal on 1.5.09.2eZe and.

06.L2.2o22 for factual verification and taking of remedial action.

However, the violator has not been yet identífied and.

environmental compensation ls yet to be lmposed on and

¡ecovered f¡om the vlolator. ln O,A. No. 33/2022 titled as Ganesh

Prasad vs, Government of NCT ol Delhi & Ors. despite order passed. by

this Tribunal on 31.01,2022 for taking of remedial action, illegal

borewell was sealed, on 02.1 L.2ozg after proceedings were initiated by

listing of M.A. No, 24 12023 and environmental compensation of Rs. l"

lakh ímposed on vlolato¡s Shri Ajit Kuma¡ and Sh¡i Ashish Kumar

is yet to be recovered by SDM (Ðwarka), Delhl to whom relerence for
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recovery has been made by DPCC vide letter daled I L'Al'2024'

113'InviewoftheviolationstheChairmanandMembersofDPCC,

chief Executive officer of DJB and concerned officers and concerned

Deputy commissioner (Revenue)/DM, SDM and other olficers/ollicials

are also liable (i) to pay appropriate environmental compensâtion as

abettors of environmental damage caused by the violators due to

negligence/inaction on their part in taking of prompt actíon against the

violators {ii) to prosecution under section 26 of the NGT Act 2010 and

(iii) to arrest and detention in civil PrisÒn under section 25 of the NGT

Act 2010 for execution of orders passed by this Tribunal yet in view of

observations made by Hon',ble supreme court in its o¡d.er dated

L2.O8.2O24 passed ln cÍvfl Appeal No. 6787 of 2023 tltled as P.

Arun P¡asa¿ g eû. vs. IJnlon of Ind.ia & ors,, we consider it

appropriate to give them opportunity to make requisite compliance and

the matter will be considered further and decided in the context ol

compliance by them wìth the env'ironmental laws/norms and orders of

this Tribunal.

I 14. It may be observed here that this Tribunal had vide para. no' 2 I ol

its order dated L8.o3.2O24 passed ln o.A. No, 639/2A22 ütled as

prltipal sharma vs. Government of NCT of Ðelhi & ors. given the

foltowing directions to all the District Magistrates in NCT of Delhi:-

:{

'21, In uíeu of such deficíencies and for ensurittg proper

transparencg aid øccountabiliQ all the Dístrict Magistrates in-

WCf à¡ netni are direcied to uploød on the r_espectiue w_elssite.of

the Díshiet Admínistration latest by 15.0a.2024 th.e ínformation

regarding (í) cnmplaints receíued regardùtg illegal baretuells and
aítton tãXen an the same, Minutes of the Meeting and

recommend.cttions of the Dístríct Aduisory commíttee regarding

the same, (ií) 
-references 

receiued -for realízation of
enuirennrental compensation and. actí.ott taken for realízalion.of
lhe same anct (íiíl remedíal meesures taken far remediating

enuír o tment aI damag e cltt s e d. "
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115. After the orders were reserved we made an effort to obtain the

relevant information lrom the web-site ol the District Magistrates in

NCT of Delhi and observed that the infc,rmation so uploaded in

compliance with above quoted order dated rg,03.2024 was not

accessible as the access rinks were not prominenily disprayed on the

rveb-site.

116' In i:he course of hearing today learned counser for Government of

NCT of Delhi and District Magistrate (south west), Delhi has sr_lbmirted

that as per information availabie with. her some of the District

Magistrates have uploaded the relevant inlormation on lheir websites

and ¡eferred to the rinks or the information uploaded by some of the

District .Magistrates. However, .learned counsel for Government of NCT

of Delhi and District Magistrate (south wesr), Delhi has submitted rhat

some of the District Mâgistrates have not pro'ided any information

regarding upioading of the information as directed by this Tribunar on

their websites,

1L7, on referring to the iinks provided by learned counser for

Government of NCT of Delhi and District Magistrate (south west), Delhi

we find that even in some of the website, on whicl: inforrnation has been

uploaded by the District Magistrates, the link lor accessing the same

has not been prominentry dispiayed on main page of the websites,

uploading the information on the websitès r.;ithcut prominently

displaying the links for accessing the same on the main page of the

websites does not serve any uselul purprlse and any such compliance

made in clandestine manner cannot be said to be proper compliance

with the orcier passed by this Tribunal,
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118'F\.lrther'itmaya]Sobeobserv'edthatnoinformationisprovided

on the ï,ebsite of the DJB and ail the District Magistrates/Deputy

Commissioners(Revenue)intheNCTofDelhiaboutthenumberof

registered users, number of NoCs granted, application for new

registration and NoCs pending, complaints made regarding illegal

abstraction of ground water and action taken on the same (aithough in

compliance to order dated 18,03 .2024 some of the District Magistrates

have uploaded the information as thereby dïrected'

119. On its website cGwA has made provision for submission of online

application for NoC; track your application; know y-our groundwater

charges; know your penalty and other charges; know your

environmental cornpensatíon; hoiv to appiy with advance charges- and

also for user assistance, Guidelines and steps for filling applicatioçr

form for Noc hav-e also been uploaded on the website. The application

form has provision fo¡ new user registration and submission fof
J'

applicarion for Noc for industry, infrastructure and mining purposes,

CG'IVA has also made provision enabling users to lodge a complaint for

illegai abstraction of groundwater to concerned authorised oflicer

{DC/DMiRevenue officer) of the state directty tþrotrgh the link given

https://cfwa,morvr'gl:v.in and has also made provision fÕr tracking of

the complaint. cG\^/A has also mentioned the helpline number 011-

23383561 on its website. However, it may be observed that the helpline

is not working properly and even calls made on the number go un-

responded. No information is provided by CGWA on its website about

the number of registered users' number of NoCs granted' application lor

new registratíon and Nocs pending, complaints made regarding illegal

abstraction of ground water and action taken on the same' CCWA is
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directed to look into the aspect of functionaliry of the complaint making

and tracking portal and heipline and take all requisite steps to make

the same lully functional and provide the requisite information on its

website as observed in this order.

Duties of CGIVA for regulation and mansgement of groundwater in
NCT of Delhi and of DJB, DPCC and all the Dfst¡ict Maglstrates to
act ln coordinatiqn and ln consultatlon with CGWA,

724. The Central Gove¡nment 
.authorized 

the Lieutenant Governor,

NCT of Delhi vide notificatlon number S.O. 662 (E) dated 10.09.1992

to exercise powers under secticn 5 of the Environment (protection) Act,

1986 for NCT of DellLi and. to issue directions thereunder, to, any

person, officer or any authorify for the closure, prohibition or regulation

of any operation or process or stoppage or regulation of the supply ol

electricity or ryater or any other services, In exercise of por".,er conferred

by section 5 of the Environment (Protection) Act. 1986 read with the

Ministry of Home Affairs, Government of ìnclia Notification number S.O.

667 (E) bearing F.No, U-11030/J191- UTL dated 10,09.1992 and in

supersession of directions issued vide Order tios. FB(348)/

EA/Env/09174433-14451 and F8(348)/EA/Envl09 lt44s2-14470

dated 30.03,2009 as well as Order Nos. F8(348)/EA/Env/09/555-582

and F8(348)/EAlEnvl091583-610 dated 30,04,20A9, rhe Lr, Governor

of NCT of Delhi issued directions vide notlfication number.

F8(348)/EAlEnv/O9 / 1O4L-LO6L dated 18.05.2010. However, we are

of the considered view that both these notiñcations are not inconsistent

with and cto not in any manner conflict with, obstruct, curtail or restrict

Notiflcatíon number S.O. 38 (E) dated 14,01.7997 consrituting

CGWA and conferring powers on CGWA empot'ering it to exer.cise

powers under section 5 of the Environment (Protection) Act, 1986 for

.t

I
¡
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issuing directions and takjng such measures in respect of all the

matters referred to in sub-section(2) of section 3 of the said Act; to

resort to penal provisions contained in sections 15 to 21 of the said Act

and to regulate and cr:ntrol, management and development of ground

water in the country and also NCT oi Delhi and to issue necessary

regulatory direc"¡-ions for the purpose, section 9 of the Delhi Jal Board

Act, 1999 which empo-\vers DJB to ¡rlan for regulate and manage the

exploltatÍon of ground water in Delhi mandates it to do so ln

consultation wittt CG\I¡A.

12l.ThisTribunalinitsJr-rdgmentdated25,02'2022passedino,A.

No.69/2022titnedasSushitrBhattVs.MoonBeveragesLtd.&ors.

observed as under:-

nXXXX
117. Tluts, Lue are cleartg of the uietu that' on the subiec't of
requlcttion of qround. utaier, prouisions of EP Act 1986, the

o/d"r" ¡ssueahV Central Go,ternment under 'sec/ior¿ 3(3), and

bg CGWA uncleí section 5 and/or section 3{2) of EP Act 1986

si-ta1 hotd field and or¿ thís subject h'ovittcial legíslation cann?t

bte broughí h tu impede, obstrurct or deny or depiue CGWA, in-

its funítion far piotectÌon, perseueration and sustenance of
ground- uatel in tlæ courrtry,.,,
kxxx
237, CGWA is ø Søli¿iory Atúhoity and has statutory poluers

fo iss¿¿e direciions or take sr¿ch measi¿res as are necessary for
proiec.ting enuironment, These dírectiorus øre referable to EP Act
'1g86, 

etiacted uíde Entry 13 L.ist 1 of co*stitution and thereþre
e.ten'Prouincial legíslatiotts would haue no cornpetet"Lce to touch

oru tltis subject. uncloubtedty tuater is ín Líst II Etttry 17 bttt to
the exterut,-the subject of ground. Luaier is part of pollutíon qnd-

gouenrcd'by EP Aât, lgSø, for the rec¿sorls alreødy discr¡ssecf

âb,or", Proiincial legislatuie woulcl laclc compeletice and 
-it

"o,rnit 
make latus ii respect of subjec't of tuøter, couered by EP

Act 1986 or ord.ers, directíorts, ruIes, .etc' made thereunder'

XXXX
2l4.CGWA,rulilegíuíngdirectiottsorlagirtgdoLunguide'Iines'
had to take ínto consideration, ønd ís under an obligation, to

apprecidte tLæ manclaie of Supreme Court qnd cannot abrogate

or. sun."nder to h.ouítlcidl legísldtio¡?s o¡1 tlæ ground tlmt in

somestatestttereØreProuincíallegi'slafiorrswithregardto
ground . wøter Qttd', therefure, Autlwrities under those
"enactnents tt¡il| deal tuìth tlte lss¿res relating to ground water
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and CGWA Ltas no concern particLtt&rtA wfLen on some aspects
Proutncial \egislatí.ons are not consistetlt u'ith direciions o/
CGWA, It also cafttTot sfay søtisTTed bg issttirrg guid"elines giuinþ
eøsg access to ertract ground Luater in OCS areas to almost all
commercial proponents. Ihrs ls a failure on the part of CGWA ín
dischørge of íts statutory duties uhích neíther can ùe justifed
nor apprecí&ted."

L22. In that câse this Tribunal observed in unambiguous terms thai

cGwA is bound to compiy with and cannot override the orders passed

by this Tribunal. The releva¡rt para of the order is reprod.uced as

under;-

"238, CGIVA, hoLLteuer, euen íf preuails ouer .prouincial
legíslati.ons, cannot confer ttpon itself a jurísdiciion so crs fo sff
auer the orders of Tribunal ln fa.ct, poLuer of CGVv,A, tuhiclt it
can exerc.ise under Seclron 5 and Secfion 3(2), is subject to the
mandate and sclæme of EP Act 1986 ønd if it traitels beyoncl it
ar ínfringes the mandate af law contained ín Ep Act 1986, such
directic¡n or order of CGWA u,ou.Id not be uatíd. NGT Act 20 j 0 is
a subseErcnt enaetmettt and has ¡un-sdictíon in respect of
enuíronmentøI matters and its ord.ers hat¡e ot,er-ritling effect
ouer ,a.nA otlær laut. Its orders are also birtdirry on the
Authorities, Therefore, CGV4A ís bou¡td ba the d.irections and.
orders of Tríbunal. V{hen exercising patuers of issttirtg directions
etc,, under Secflo¡r 3(2) and 5 of EP Act, 1986. CGWA can"ftot
issue orders and directio¡t corLtrary to Lhe orders of Tríbunal.',

L23. It may be observed here that vide trublic l.iotice no, 6 of 2000

CGWA declared South and South West Dístricts of NCT ol Delhi as

"Notified r\reas" and vide Public Notice no. 2 of 2006 CGWA notified

East, New Delhi, North-East, North-West and West Districts of Delhi as

'over-exploited' areas needing regulation. Even through, vide public

Notice no. 6120A0 CGWA prohibited and restricted abstraction ol

groundwater without prior permissíon lrom CGWA no such prohibition

and restriction was imposed vide Public Notice no, 2 of 2006 whereby

registration of groundwater structures in the notilied Districts was

made compuisory. However, in víew of the .orders passed by this

Tribunal the prohibition and restrictio¡r on abstraction of groundwater
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without prior permission from CGWA/DJB will apply to all the Districts

in NcT of Delhi and CGWA/DJB have to regulate drawal of

groundltrater on that basis.

Dfuections by the Tribunel

1-24, Inthç facts and circumstances of the case following directions are

issued;-

(Ð CGWA is directed to own the responsibility of assessing status

of groundwater in terms of quality, quantity, availability for

abstraclisn a-nd recharge and aid and advise DJB in regulating

draw-aÍ of grc,und w-ater assessment unit wise ín NCT of Delhi

by carrying ogt requisite scientific studies and issuing

appropriate directions/making appropriate recommendations

to DJB and the concerned Deputy Commissloner (Revenue);

who also has the deslgnatlon and powels of Dístrict

Maglstrate tn NCT of Delhi and ls ¡efe¡ied to ln thls order

at some places as Dist¡ict Maglstrate and hereafter as

Deputy Commlssioner (Revenue), of each revenue area in

GNCTD and submit aclion taken report within three months'

{ii) All functional borewells in NCT of Delhi, which do not have

NOC from CGWA/DJB (issued by concerned Deputy

Commissioner (Revenue) of each revenue area in GNCTD) being

' illegal, are ordered to be closed/sealed wilh immediate effect,

(iii) Concerned Deputy Commissioner (Revenue) of each revenue

area in GNCTD are directed to take action for closíng/sealing ol

illegal borewells already identilied and also initiate proceedings

for the prosecution of the violators within three months,
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(iv) The concerned Project Proponents of new or existing borewells

seaied by the Deputy Commissioner (Revenue) of each revenue

' area in GNCTD may submit application lor grant of NOC to

DJB and such applications for grant ol NOC be decided

expeditiously preferably within three months from the date of

submission.

(") DJB through Depufy Commissioner (Revenue) of the revenue

area in question is directed to take requisite action for grant ol

permission for borewells in accordance with recommendations

of the concerned Executive Engineer and Advisory Committee

in accordance with groundwate¡ level no.tifications,

environmental norms/guidelines and directions issued by

Hon'ble Supreme Court and this Tribunal, recover appropriate

charges for drawal of ground water ând impose appropriate

conditions for recharge of ground water and ensure actual

implementation thereol on rhe ground wirh geo-tagging for

monitoring purpose.

(vi) DJB is directed to conduct survey from time to time for lurther

identificration of illegal borewells and take requisite action in

respeet of iiiegal borewells identified by further survey in

aecordance with envi¡onmental laws/SOP/directiorrs issued by

Hon'ble Supreme Court/this Tribunal.

(vii) DPCC is directed to finalize the proceedings already initiated

for imposition of environmenlal ccmpensation by issuance ol

sholv cause notices or initiate prcceedings lor imposition ol

. environmsntal compensation on all the violaiors alreacl¡,

identified and pass appropriate orders for imposition of
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environmental compensation on them and make references for

. recovery of environmental conipensation from all the violators

on w-hom environmental compensation has alieady been

imposed in accordance with la¡v within three months.

(viüì Government of NCT of Delhi is directed to transfer to DPCC

within three .mc,nths amount of Rs. 70 crores (equal to the

amount of environmental compensation imposed by DPCC for

w'hich recovery proceedings are pending with the officers of the

Govemment of NCT ol Delhi for more than three years) for

uLilisation by DPCC for revival/restoration/rejuvenation

/creation of w-ater bodies, rain water harvesting pits etc. and

for conseryation and recharge of ground water as remediErtion

of environmental damag" 
""lrrrO 

by illegal drawal of ground

watei cannot be deferred for long periods of time to be taken by

the authorities in effeciing the recovery and Government ol

NCT of Delhi may thereafter recover the amount from the

violators in accordance with law' or waive the recovery as

considered appropriate

(ix) DPCC is directed to prepare and implement Action Plan, in

consultaLion with DJB, concerned Depufy Commissioner

(Revenue)/DM and District Advisory Committee for utilization

of (i) aaount equal to the amount of Envi¡onment

Compensatíon imposed on and to be recovered from the

violators by drawing the same from. the amount of environment

compensation lying deposited with it 
"ld 

(ii) amount

transferred by Government trf NCT of Delhi in tieu oi tf,e

amount of environmental compensation to be recovered by its
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officers from the violators, for remecliation of environmental

damage caused immediately as such remediaLion ought nÖt to

be deferred for long periods of time likely to be taken in

reeovering the amount of environmental compensation from the

violators and the amount so drawn o, ,runrf*r.ed may be

reimbursed ón recovery of the amount lrom the violators'

(x) DJB is directed to upload with link on the main page ol its

website preferably under heading'Groundwater Management'

enti¡e information regarding number of applications lor grant of

NoC, number of such applications filed/pending for decision,

number of such applications aliowed and NoCs granted,

number of applications rejected, number ol borewelis which

have been granted NOÇ, illegal borewells which have been

)nr{ illcøel hnrewells w'hich are vel to beclosed/sealed and illegal borewells which are yet t(

closed/sealed, procedure for processing of the application lor

grant of NoC for abstraction of ground water, the charges to be

ievied for abstraction of ground water, the penal provisions for'

punishing iltegal abstraction of groundrvater and liability to pay

environmental compensation for illegal abstraction of ground

water on its web site by 30,09'2024 and to updâte the same

within 7 days at the end of each month.

(xÐ DPCC is directed to upload with link on the main page of its

website preferably under heading'Groundwater Management!

entireinformationregarding(i)proceedingsinitiatedfor

imposition of environmental compensation on the violators (ii)

proceedings finatized for imposition of environmental

compensatiOnontheviolators;(iii)relerencesmadefor
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. recovery of environmental compensation from the violators; (iv)

âmount of environmental compensation recovered; (v) amount

of environmental compensation to be recovered; (vi) amount of

env'ironmental 
. 
compensation utilized; (vii) amount of

envirônmental compensation to be '.riilø.d; (viii) 'activities

carried out for utilization of the amount of environrnental

compensation and (ix) activities proposed to be carried out for

utilization of the amount of environmental compensation on its

web site by 30.09.2024 and, to update the same within 7 days

at thè end of each month thereafter,

(ru) All the Depufy Commissioner (Revenue) ol each revenue are¿i in -

GNCTD are directed to upload with iink on the main page of

their respective websiies under heading 'Groundwater

Management' cornplete informalion regarding (i) complaints
' 

received regarding illegal borewetls and action taken on the

same, Minutes of the Meeting and recommendations of the

District Advisory Committee regarding the same, (ii) references

receíved for realization of enyironmental compensation, and

. actic,n taken for realization of the same and (iii) remedial

measures talien for remediating environmental damage caused

on the respective website of the District Administration by

30.0g.2024 and to update the same within 7 days at theend, of

each quarter thereafter.

(xiii) CGIVA is directed to upload with link on the main page of its

website the information regarding the status 'of groundwater,

the necessiþl for regulation and management of groundluater

abstraction, the copies of public notices issued by CGWA and
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measures taken for reguiation, manâgement' conservation and

recharge of ground\ealer'

(xM In O.A. No' 639/2022 Pritipal Sharma Vs' Gove¡nrnent of

NCTofDethi&ors'DCF(South),Delhiisdirectedt0file

report as to the person who is alleged to have encroached upon

the forest land on which the borewell in question was found by

the Joint Committee to be operationaì'

(xv) In M.A. No, 2412A23 in O'A' No' 3312022 Gqnesh Prasad

Vs. Government of NCT óf Delhí & Ors' SDM (Dwarka)' Delhi

isdirectedtofitestatusreportregardingrecoveryof

environmental compensation from the violators'

I25, Our answer to the question posed in the beginning of this order

is that hands of Iaw, as is proverbial' are very strong and no violator

whethe¡ a person or authorit¡t' can escâpe its hold and fold and survive

and thrive without compliance with it'

L26. It is, accordingly, clarified (i) that in case of laihtre to lake

requisite action as mandated by the Environmentaì

LawsfNorms/Notification/SOP, the Chairman and Members of DPCC'

Chief Executive Officer of DJB and concerned Officers and concerned

Depufy Commissioner (Revenue)/DM, SDM and olficers/ollicials will be

liabie (i) to pay appropriate environmental compensation as abettors of

environmental damage causcd by tqe violatb¡s due to

negligence/inaction on their part in taking of prompt action against the

violators; (ii) to prosecution under Sec'tion 26 ol tine l'r-GT Act 2010 and

(iii) arrest and detention in Civil Prison under Section 25 of the NGT Act

2010 for execution of the orders passed by this Tribunal'
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127, " It may be observed here thar in O"A, No, 89 /2021 ritled as Varun

Vs. Government of'NCT of Detrhi & Ors. this Tribunal while disposing

of the application vide order dated 08.04.202I observed as under:- .

"1. Îl¿s applicatien seeh:s injunctíon against ittegat withdrawal
of g_round ulater by 536 hotels operating in pøharganj area of
Delhi of tuhich list has been fired. The npplicant has retied upoít
judgment of tltís Täbunal dated 20.07,2020 ùt O,A. No,
176/2015, ShaíIe.sh Singh u, Hotel Holíclay RegencA,
Moradahad & Ors, to the effeet that ground water extiacûãn
has to be regulaied as per orders of the Hon'ble Supreme Court
in IuíC Mehta t,s (JOI, I99T' ti SCC 312. Regalaiion ,eqùires
that srLch e:ttractian ís alloued. enaring re.plertlshntent anà that
ground water tctble does not get d.epleied.. The Tríbunal hauing
alreødg adjudícated upon the questíon af latu, the maUer ú
onlg of executiott a,hiclt jssue r¿eeds to be looked. into by the
concemed statutory authorities, in accorrlance with laru.
2. Sínce tlæ present applícøtiott on multiple causes of actíon is
not p.ermissìble as per stafittory procedural ntles, ue-permit the
applico.nt to moue'the concerr¡,ed sDlt'Is or other autharíties ancl
the Chief Secreiary, Delhi, tuho høue to enforce/ouersee the
compliønce of norms on the subject,

The applicatron rs diþos ed of.,

128, E.Á,. Ns. 1L/2023 has L'een filed in O.Å, No, S9/2A2t dtted as

varun vs. Government of NeT of Derhi & ors. for execution of order

dated 08.04 .202L inrespect of illegal withdrarval of groundwater by s36

hotels operating in Paharganj area of Delhi. In the above rnentioned EA,

this Tribunal is considering the questions as to the authorify

responsible for regulating the ground \Ã.ater extraction ln Delhi and.

validity of voluntary disclosure scheme and permissibility of extraction

df groundu'ater under the same. The aboye said case is now fixed for

hearing on Ozi.og.ZOZ+.

r29, rt may be added here that by this order we cio not purpor. ro

consider and determine the issues invoived in above-mentioned case

and wg are considering issuance of the directions on the basis of
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stafutory provisions and directions under Sectiori 5 ol the Environmenl

(protection) Act, 1986 having statutory force, soP prepared, directions

already issued by the chief secretary, Government of NCT of Delhi and

directions issued uy iiris Tribunal.

130. However, it is clarified that the directions issued by this Tribunal

by this order passed in both the cases o.A. No. 639/2A22 titled as

Prítipal Sharma Vs. Government of NCT of Delhi & Ors' and M'A'

No,24|2o23ino'A'Na.33/2o22GaneshP¡asadVs.GNCTD&ors.,

regarding closing of the borewells, prosecution of the concerned Project

Proponents and imposition of the environment compensation will not

apply to 536 hoteis regarding which E'A' No' 1L/2A23 in O'A' Ño'

ggl2o2L titled as varun vs, Government of NCT of Delht & ors. is

pending before this Tribunal and is fixed for hearing an 03.09,2024.

131. Action taken reports with respect to other iilegal borervells be liled

by the the Member secretary cGWA; the chiel E.xecutìve oflicer DJB;

the Member Secretary, DPCC, all the Deputy Commissic'ners

(Revenue)/District Magistrates in NCT of Delhi, DCF (South), Delhi and

sDM (Dwarka), Delhi as directed above at least one week belore the date

of hearing herebY lixed'

132, I.A. No,293/2a23 in o'4, 6g9/,2022 was filed for exemptlôn ol

personal appearance of chief Executive officer, DJB rvhich was allowed

vide order dated 19.04 .2029.1,4. No. 0212023 in O'4. No' 3312022 was

filed by DJB for extension of three weeks time for submission ol the

report which was allowed vide order dated 04'01'2024 but pendency of

the same has beçn .ehown in the calise list ancÌ dispcsal of the same be

recorded/uploaded as per the orders already passed'
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133. List on 06'01'2025 for further consideration'

134. A copy of this order be se'nt by email to üre chief SecretarY'

Goveroment of NCT of Delhi; the Member SecreÞry CGWA; 

'the 

Chief

Executive Officer DJB; the Member Secretary' DPCC and ail the Deputy

Commissioner 
(Revenue)/District 

Magistrates in NcT of Delhi' DCF

(South), Delhi and SDM (Dwarka)' Delhi lor requisite compliance'

Arun Kumat TY"ï' J

Dr. Afroz Ahmad' EM

August 2g*,2024
AG
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DALHI JALBOARD: GOVT. OIr NCT OF ÐELHI
OFFrcrl or sE (c)-s

,A' BUILDING, STÄ,FF QUARTERS
KAROtr, BAGH, NEW DtrLlII-I100CI5

[-n¡ail: acçswc8frr,Êmai l.qom

With regards

: For kind informarion please.

; for kind infarmation & n.a. please.
¡ _do-

I -do-

Ì// 'tf,"

"' "'::. ---"-'.'

No.DJB/SE(C)-S12{I24/ :\ i "i ,. ;j,îi

T0,

Member Secretary
Centrcl Cround rffater Authoriiy
CSMRS Carnpus, Olaf palme doad
Sector-3, I{auz Khas, It.K. puram
New De lhi- il 00 i 6
E-rnail;cgwa(inic.in

srrbject: Directionslrecommendations in compliance with fhe arder dated lg,ú4.2024pässesby the Hon'ble NGT, Principal Benchn New Delhi in o.A. No. 639 af zazz tiiledoPritpal Sharma vürsÌ¡s Government of NCT of Delhi &Ors.,
Reference: Lertur No. NGT (FB)/020/oA-6sg/2022-s24 duted z2, r L2024./i.orn Member

Secrctary, CGW,4, Nevt Ðelhi

Respectecl Sir.

.lVith 
reference to the above mentioned letter, Action Taken Report of Delhi Jal Boarel for

Directians No. I and 2 is as under:

Date:26.12.2ûî,4

1' Recommendation under Annexure-l of the above letter have been circulated in Delhi
Jal Board for:strict compliance regarding amendment in Ground water Resolution and
Management Notifieation dated 12.02"2010 of Delhi cow. in lighr of the Norifìcation
dated 24.09.2020 issued by central Ground water Authoriry.bepartment of \toarer
Resources, River Deveropnent and canga Rejuvenation, Minìstry of Jal shakti, Gow.
of India, the same is under approval with Departrnent of Enviro,.**nt, Forest & Wild
Ljfe, GNCTD. The DJts is pursuing the same to expedite rvirh the Deparrment of
Environmenf, Forest & TV¡ld Life, and CNCTD.

2. DJB has created a rink on DJB website i.e. ry*s,¿tg.!hüarhourcr.dqrhi.gi¡v.in untjer rhe
heading "tround \'vater management". The tist of illegnl uor*-*.iiu hns been uploaded
in the link' AII the DMs have been given àccess to the link to rçloacl status of sealed
illegal bore wells and other details.

Copy to:

I. FS IÛ CEÛ
2. AllDMs
3, CË N(W)
4, CE (CW)
5. EE (RWti)-r
6. tlc

r^{--
sE {c)-8

'lL-t{r l'¡u 
t\

!;[ {c)-8
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(}ÞTl{:û {} r "rH ¡.i ìlxtiw rrv s n N $l R{üt¡{ ( ¡wv}li-I
RO{}M N{1. ;{}ü, vr'lIlUNÅ'LtlVÀ ptlÂ$Ii-I

KÅ11{}L TfÂÜfi , l!{aw I}KLl{I-i 1l}lx}5

"* 
, t,Ì!^J f ¿t.iñ?¡! 'W

I

f\
'"-r;- .i;-

r ,.j:;"Jirr

Ëncl; ¡\s abr:vc (10 Ptges)

Ctr tltnsfi, ðË {weåt), CË (South}' Ca {C¡LN)

I\û lxltil!)ä{rtwn)-l/20?1/l qq 5* I Stty Drrlc: | fl' la:y^!?,
Srririccr: Þirce rionx/rccn,ui,,*,i,lntiins in ianrplinrrcc with lltc nrtlcr tl¿rf ed l8'{}J'2{}2*

. gnssüli by fhe ïlon'h}: S{{i'l', Pritrelpai l}cnch' Ncw Dclhl in (}'A' Ne¡' {¡J$ of

?t1?titletl.Prit¡rallìh¡¡rnr¿¡Yt}I{tu,É{isYfçfnrr¡cn1{'{XCltlfï}{,lhi&ürs,'

-{4*1¡rleas*r*ferletter{}ntheäbüvsxubj*r:tlrornMemberStcrctary'{]fr\YÅ'Net'

l)elhi (*opy en*luedi rvhsrçìn CdilVÂ *onrid*rirg ihe or¡Js pasred by T'lor¡"bls 1¡ðÇ'T'in ü'Â'

Ì.io. ó3g crf 3û?2 titlerl .llritpi,rl slrartr¡n verxrtç {ì*vo¡um*n: $f ¡¡cï rlf Delhi & Ür*.t {latprl

ì1''ü1'}Û24, {]ü\!¡\ lrns givrsn it$ nûel reço$r¡ngndations to nr;1kc pr:licies irrll*rvirrg t!r*

scieni,iñc datrr provided by Central ü1.<lund writsr ÂüthdJrity flrrr. susuinabl* ti+ve loprrrtnt rrf

proutiì water in'lrlC"l of'Dcllrì (copv errel*rerli which hnvø *:' 
î::"':::,::-:,*t 

DJü viilt

ìrs uril*r drtcd ì2.12,?ü24 iì>r arl*irti$n by clì {fu1eitìt*üfinüe.l r*hils ri:c+r:r¡neniling the eitst

for grant cINOC to conr:ernecl Dìstrict ívlagistrate'

You arç alsrr r*queslet{ t<l .|akp intrledì¡itç tcti¡:lr xgainst ill*gal tlore wclls rrr lrtbqj rtsll"

fuììrtioningrvith orrtvnlid l.ìoc frorn Delhi J*l tlosrd and also rnr:nrhly li*x olclt¡sedlseitled

illegalbarervellsltuL:ervcll¡besr.rblrritt*dby?5'!olcr.eryuçnthtt¡th*l:liTter:í-
r:nrlersi gnsd at l:air¡\Yilqd:¡-¿rugåtisg39 l'lú$ff¡¿:l'"spa

This mny be reated as Mi)$ll TJRGANT'

\Lith regards

S,ø\*

Copy tol

l; PSi tc CliO
?. cË ì.lt\\¡)
3, CH iüwi
4. Süic)'lt
t. ÅË {RWI{)*lill
6. Qlc

: for kind infornration'

: -da*

: -do-

: -dtt-

: to p$lsuÈ

l':li.{1"¿,\1 lll-l

liRR\1 lr)-l

l

d1

ti
lt
.t
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Central Ground Water Á.uth$rity
CSMR* tnmPu*., ûlaf Falme Bs*ti'
S*c.-3,Hau¿ Khas, R. K.Puram'
Nev* üelhí * 11C'Û16

E-nrail: cgwa@nie.in

n****. 
?.. ü?4

by
$ltarnr¿r

Cqntd' fxg* He"?

ÞìÁr1

*"t

¡,v
'l'h* ("llricf li"-t*uutivc {ilti<,*t,
I]¡lbi ,Ial llo¡rel,
Varunalayr: O*r;r¡:lxx, *ltff {lr,lirtey'
Jh'¡¡cle*,a lan, I'lerv Jlirlh i, llcllri - 1 I {lt}{}3

S ril:{ *ct- ll i r cetìo n *./ reccrm nrefi d al i <ltr"x I n

lhe Hon'ble NüT, i?ri;rcipal ll*¡rch' ilerç
versus Covernnrerr{ of NÇ'l'*f tr}e lhi it ti}r:l

ulie*d¡'been shared

Sr.r"ft
-lt^

q{
h{t

4P rgvì

cxrn¡råian** rviÌ.h 1þ* ¿:rder ¡.1ated |e.{14.20}4

T)*]hi in {}.,4 Nrr. {r39 itl*d 'Priti

rÊsp¿çtive di*riets tf rhe ì'iC'f olÐethi

Þ

.}

Sir,
In refcrence io lhe **¡j*r:t rilcrl ¿rhon.*, it i:i {* *f¿ltr' Eh;rt thc } l*rl'bl* Nü'1, I}rincìpal llcsclt'

Nery Llelhi vide p*ra l?4 {i}.t {iì} cl'rh*'¡r¡i*t ¿l;¡t*d },q'0't':{Jl4 p*slcil ir'r {}'Â No' {i':iÌ ¡f'?Û21

titiìrl ¡ll ,ilritF*l Sharnr¿ vcrgrrs l'j¿:r'*¡nnrcrrt r{'.¡{Ü'ì" qrf l}*ll¡i rt Srr' is:ue d fi:llorvitrg dirçctio¡re:

i, ,'{:ç1V,4 is dirarttrÌ tt; $ttn ¡l¡e rt.*;ru.:nriJ:r?i1'r úf ns.te.;sing ¡å¡.: -sf¿tfx.r *f graunthtater ín

¡i.i,,rs r.tJ r¡ualíq,, quünfitJ,, #,.vìlubilli4'Jit¡. ¿å,rtr¿:¿1ior uxi t'ctlnrga *v¡d aid onú adt'ís

üJg ii.c.qulrrr,r,g clrr:ri,l tu¡ gro,rroi i,t¡rcr ,.lss*-r.r¿r etnÌ u:tî! ¡,ise ir? NL:r f"d Ðelhi hy

&irr.v¡ng or¡t r¡¡</vr'ri{s .rri*rii¡" rJ$¿tris ¿¡¡?rl ístuittg *ppropríçt* ¿litec{içns/naking

appropiiolx r**ar¡r¡¡r*¡r¡la{in¡rs !ü ÐJ8 çntJ llte *ts*ecrn¡:tl f-?el}uty Ççwr¡¡í:;siouer 
-

/it*r.ii*¡, v,ho t¡!.ro hss ti-¡c rlc.tþari*x anr{ powers tsf *ístrict,lt'fttgixtr*te iît NC"f' o.f

bu,jl;l and u reþprd tç în ¡his arãer at srsne plrzces tt llistri*l &ltt.grsrre*e anú ltereaJier

gs l)eput.', fÜ¡¡¡¡ajssl*¡rgr {fievenue], *f weÍzrg}g¡?¡lê areç ix üN{:TÐ ancl sl¡ll*úl atlion

tr;i*n rupcrf t'i¡Jrl¡¡ tå¡'*e ¡¡ro¿llu"^

ii. 
" ,ùil 

¡,itrtianol bsre wells i¡¡ ,NüÎ *"{ Ðefhi, *hith á$ n*! h¡sve N{}e þ*tt CÜPy/11Ð'lB

{i.r'+rraa å¡, s{?¡¡cer}?sd ¡gpllry fi:æurxtl.c ner lR.evenue} af eath revenae arec in $N{:Tl'})

onthebasisofs-cientitict*ehniqun.sstudyandlhgmethodole¡gyfecçmmgfidcdby
lnter-depaitrrrcntal sraunchv&ter Re:ûurçe Eslimatisn committes (Ggc), cowB is earrying cul

üruu¡rtj Wnrcr Rcsur.rrfe ,A,å*¿coJ1leRl nnnuully. The report puhlishrxi clilring 2*21 & ?ü21 ha*

* ìt
n ì:J f.c.....,.... . ,

'..p,P"lnl.n

'-1åt
ù{È
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t f.,.k
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fr
.t$-

Àcerordirrglv' {iror¡'rrw¿t*r' irr ter$$ * o1îîl'l;Tîî'ii;'-ilj'il]liåi'il-:i'lifJÏi:
,*.nrrn*'i,.i'J'nitni*na"iunu/cli'et¡tì*ns 

flrerot* as pi

I.

I\rrllicr, in egereíse cf the porvels conïctrcclr-¡t:det,sectian 
5

^ct, 
inir, bätiã herebv directs the lfclhi 'lal lloard Ín 

'

1 {
b

of tìrc f;nvironm*nt dllroÌ*etion)

r, conrPlY witli tÌ:e r'ecc¡nruçn<ittiaus givtln in ÅnnexuY{," i airt to nrake Po ticies fnllowing
lbr *ustai¡rabl*

tbe scienlilie slats

d*volt:fnr¿nt of i¡r þlCT af

r&'ells without yalid

:. ake sction

.3. submil an ,A"ction'l'aken ll"ep*rt t* Ce¡rtr*l Croun¡hvilÈer Äutharily withín ç:te montl: ths

durç of isxue af *rc lettcr

T Faithliully

Â

Nun-sui¡mivsiort nf repoÍ. witki¡r ¡farcsaid

Section 5 af linvironment {Protuctitrn) '4c1, l$8S'

period rvill bB tsn$tru€d â* cÕnlrâre¡"rtion af

2,8 2.-f

I

i
I
,1

g

a

ìl
ry

Çü'!YÂ, Nçrv Llelhi

Copy to r

l. The OffÌee of Þeputy Commissioner {?{crth), Kripanarayan Maig, äham Nath lvl*rg.

Delhi-l 10054, for information and necessary action"

2. The Olfìce of Deputy Commissioner (South), B.D.t Office, M,ß Roacl, Sakct, Ncw

Delhi-l I ûû I ? , frr ínformation and nrcessary acf io¡.

3, The CIfiìce of Depufy Ccmmissioner (Centra[, Old ðmploymsnt Ëxchånge, Bldg,, Darya

. Canj- l I Oût2,.Ðelhi, _far infarrnation rnd necessary aetion:

4. The ülïice *f tleputy Commissioner (Ëæt), L.M bandh Ccnplex, Sirasrri Nagar, Deltri- -

. i l0û31, for inforrnation and necessary a*tion.

t--ant. Page lr{o.}

àalso
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vç Ê:

ù¿, .s-

5, Thc Õffire of |leputy tommis*irrqr {lVÕstl üovt. Mir{rtle Ssho*l lltildi¡g {:$rüplcx,

Il*m Purn; Delhi-l lÛü35, for inform*ioa ãnd ilçcs$$*ry âcil$r¡'

6. Thc Office nfseputy Comrfrissioner ($o*th-1V**t), Adnxr" äl*ck Ûld Tsrminat "f*x

I3uilding Kupæhera, Delhi-11009?, for infomrution and neçs*Éary action.

?, Thc ûfffue of |lepuly tümmi*$¡cncr ftJe;r* Þslhi)* t?lt, J*m l{ngar }lor¡st, Ner¿ fJ¡:lhl-

' 
I100$9, fur infcrmstiutt arrl necessary nrtion.

S. The OfÏÌce af Faputy Ünmmissi*rrer fi$orth-Ëas$, Weaver tomplex, ì'Tnnd Nagri' üelhi'

1 t üûS3, f*r-infnrmatir¡n and ntcc*sary reticn.

l. Ths Offise cf flsnÌrty C¡rmmi,esi*fi*r (ì.1*¡rth-TWç,S1" Till*g* Kanjhawala, Dslhi-11ü08I-

for informatinn ønd nece*s*ry aeiían.

Ëncll As Åbcvc *---å.e
Member liecretary

fü1SÅ" T.Jsw üelhi

i

;
ti

,I
I

I
I

I

¡
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e
1l l å*r¡çx_r¡lq-l

{

R**ly çf rtara ..2"å.f*qlltËT.Çqs.* n¡{.'ïher -õ3s|Æ"Uj& Nq' 2q?"ü&ZZ7

ritled prilpsl Sh¡r$* vp*#tL{t. cf-l$ÇI ¿f Ûglti*" orl
{Å} ' Statun *f Ûround lålater ¡n t€rm* of Quantity-
f,entlal'ürnr.,¡nçj Water Tå*aiil is carryiri{'but fireund Waler R*s$lrue äls€s$n1*nt

arrlruillly. The repbit publistiád tixring 20?2 & ?p?3 are already shared wíth ÛelhiJal

lruarl'& llt *l thü r*lpcctive dblri{ts of NCT, üelhi. The gist of €WRA 2ll?3 is aç

l'ollows:

Ås per the CWpE - ?ûl3i ftdk*tal graundwat*r'recharge is 38,\52i55 H¡m ar¡rj the

annual extractahle çr*undwater rescurce is 34,44.9,23 H¡m. The çtmndwate¡

extraction for all ptlrpo*s is ¡â":.gn.Sg Ham, The 51ag* of çraundarater *xtrarti*n is

99.13 Yù.Tbe district - wise üWRË * 2l]33 is as f*[[aws;

Tæble t OÍstrict wise status *f Grounþ Ltllater Resouree 2ü33 fsr NCT, Ðethi

âs.1334150,68rt€?.44€?-11259?ï,üX- 3444S.:3" ,afir Ëð ÉtTotol

68.43¡t ¡r-04??g096.û4459.9509,89

q6.24351ü.58?3t.980.62??8.0û364?,64.,

çJ3.99tî{qq.õ:l¿n0?.s1Õxc6.66S4{.{8.7?t6.óg

97.ô7?3tlË_16220.1r12.74?075.352t63.39.2625.5&

1 r l_?l4541,1711_1ã01åû?.q?¿0??.{,?4â14.46

115.331669.133t.61û-51]39.10144?.3

6s.9çI I 16.34qq.û10.561?79,?413154,r^S

1ûg-Êûr6?ú.381ÌS.1fr01513.Ë115S7.711.?75.23

1ü9.15dEs?.9Í4â\.17E$.1û84ù51.S24 ?ó8,1 4{675,?1

1:l fejrt!t.316ññ.*72.!?c?1,4d7{'}1 .74r91:.Õ4

q4.ÉÔl:s2.s],110_55ü.2t?82.16r4t2.âl1616,S]

18,ü11T{ú.36}tt4.77û1496.1t22Cü.35t451.5

Itâg* ðf 6!¡T
$€ve¡Épmeõt

{%iTclall¡rigalic
t't

IndrJstrlã
I

gôftêst
Ir

A¡nutl
Extrpçtablè

çfûur¡d rri¡alsr
$ltsõi¡lr¡ fltÂ*rl

{hã¡rr}

þistrl{.t Áññuåt Gr*l,nd lryâtet Extraetlon {hamlTôtäl

Jd.;:'.
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ffi;æffi *"?'îî 
å1ï 

n 
.?li',',',,îlî'î,hf 

-#'l 
ii'"fåîîli : iäill

i,îil' Jr;-l;;"Yanruna.' vihar' Karav¡al l''lagar' :nat

Kapasltera, Rajouri Gardett ','' 
' i :

r,ro. or criticar ry,-î:f:i:,---:i *,|fåyÊlï.Îî]H,åiiï;Íüï i,'il'''*-iii''"'i!i
l¿lodcl i'r¡wn, ScernaPitrt' ,;' .r

i::-::r"-'--r¡tidr AsseEs**'un'i*'ln' latipu'' seelampur' saraswati vihar' Punjabi

filgh) ;

¡r¡¡xlx'Ralríni'f{ajafgarh'l'l¡rullanej}
fus. of Sale Âsses*ilr*nt {'Jnits: 5 iCi'J¡i Lines' (anjh

îhe¡telail*dreprrrtisghareclt¡iÙ,üJËandl}eputyco¡nmis*lcner:*frespec{ivedistricÌson

.il . r:

úrt,11.:0?4

¡"3{a4lsTc',al

Na¡ul landNazuì land1ì

Rajauri GardenPatel NagãrPuñjãbi BaËhWest:l1
NaìafqarhSouth \t/est10

$aríta Vihar

Soillh Eã*tI
- Kalkaji-

Hau¡ Khas
Sauth

Shahdara

Vivek ViharShahdar¿7

fan;irawataNËrth Wetls

Yxnutra Vihar
Karawal Nãqar '

l¡{sdel Isv,¡nAlipur

SeelaxPur
N.¡rth

No¡th Ëaçt

4

r
J

V¡snnt Vihar

l{ew Felhi CantonmentDelh¡

Vihnr

Fåst
1

2

Karrl

ñr
Kstwali*livit 

t-ineE

íted
€riticaf

;j|ÊfLr-vry!-t-?a
semi'Cr¡ticålSafeNarne cf
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tt"*

"d
1,.

{B}
¿¡l Üell^li lras b*en evaluãteci bY :anPting

ïhe qualitY of grounilujater
col lected fr'am Gt'oundwater

tidonitoring wetTs af

anil analYsis of water samPles

Graundvsatcf
Monituring 

wells werc fiç¡til*red for

Cü\Åiß,. SU$, tlelhi' ¡\l:out 1û3
rn.lnsoûn vl¿ter qualitY

?û?3 rePr*sentinç Pre-
submersible PurnFs änd hand

water qualilY riuring MaY

The çrounriwater
sanrPles ccll*rtcd frr¡nr

araly¿ed for ' all the ilaiÛr inarganic

in $f,T

afC
plnllps taPPing Phreatic aquif*rs

palarteters. [J;tsurl 
"cn th* rexults, it is found that grounii wätür ln the "NCT of ñ*lhi

whcn The tctal dissr¡lved serl ids

is mrrstl¡r üf c¡ls:iuñl ilirarbonate {Ca-Mç-HÜü3} ÇPe
conduçfanc* of '750 mS/cm

of ç¡¡¡ter is lrek:r¡v 50Ú mg/t {rarrns¡:ondinç 
tt r:l*ctrical

ät ?Iút).'llr*y rre-of mixed taïl*ns *nd nixed anion tYPe whe¡r the electrical

cr-xclucta$ce it br:tween 75lJ ;lnrl 3ûûÛ n¡Slcm anrJ svaters wiTh elcrtrlcal

crirrcJui;tance ahuve '30äû nS/c*t are nl scdium chl*rirJe (Na-tll) type' However;

other types of water *re ëlsa k:unri *mctnç th*s* çcneral cl*ssifieatiotrs' which may

he clue Ln lhr: locnl variatitRr in hyelra"ch*n:ieul envircnm*¡rtg du* trt anthr*pogenír

activities. Neverthcless, ücçurt€rles nf high ctn¿entrali*ns *f s$me water qualitY

B;ìråiltÊlers such as salinity, chl*rid*' flu*ri<J*' ir*n' arscnic ar¡d nitrale have l¡een

observecJ in sonre pockets in ftw rJi¡lrictå *f D*lhi'

unconfinecl aquifeß art exiensively tx¡:ped for water Ëupply and irrigatian

acrsss tlre çtale theref*r*; ik; qr:ality is cf paramount importance' The chemical

parameters like TDs, Fluoride, Nítrãte, lrc*, Årcenic and uranium etc. are main

constitucnts ciefirrirrg the quali$ of grouncl water in uncanfined aquife.rs. Theref*re,

presencê sf these päråmelers iú ground water in sanrples rollected during ÞJHS

menilaring along with black wixe hot spat locations are mentioned below.

3. Electrical Csnductivity {> f0tü p$1cm}- Bktck vt¡ise cf Locati*n øl ttot

spot for äË aþcve permissible.limit -

a) Alipur Bfock sf North districl- Bakali, Singhola. Singhu

b) Owarka Êlock of $¿¡uth ttrUest dis{rist* Dwarka Sce-S

cl Kanjhæwala Blodc of Nnrâh We*t d¡strict - Þlharnpur
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{
f

älr

r\\ I " lar¡tían *l h*ts¡rot fer FÍu*ride

?. Ëlueride t>J"s mg/lít*¡r¡ - Block rl¡ise af I

abova Permi*sible lå*it "' '

a| *tipur ËlccH *f f¡o*fu n*t'i di$trl*t--Ë'l¡pi¡f çårhi- Xhtia Kalan' Rahiní íetlar 28

bl Chanalry*p:ir¡ þ¡t{h *} South *-f ï- 
* $t^¡nçJer Þlursery

-; ;;;,*. ;'** .' *":îî;ï;';;:;äiiäiå'
dl Kanihawala Bloc]< a:

el Mehra*li Êlcck of south î;ellji district ' JamalíËamal

f) ûlaiaîearh ã[tlck *f soutlr ìÀfd¡t dîstrict - JhuljTiuli' iurhula

; ä;;'"är or rçarth ÐÊrh¡'d¡str;+ ' j':îi: 
Bawan*

h) Ëohini Bloek af hlsrth {ilext dístric} - Rrni K*era' flithala $e¿"tor'$ p¡hini

,] *u*****'' Vihar cf fiortt¡ 1ñf*st diEtrict' Saniay Van

j¡ v¡u*t Vihar çf*hahdarn distriet - Vivek Vihnr

3. ilitr¿ite te45 m*/lit*rl - Ffo*k wítõ sf Lsçqt¡o¡l of hrt spot fcr ilitrat* -

a) Chanakyapuri Êlock sf äouth West districþ Sune{cr f'lursery

b! Haux lthas Block af South ïfest dirtrict- Hnu¡ fftns' Fu*p Vihar fr

cl Kalkaii tlock al S*uth l'ì/*st dirtrict- $khla' Ê-Elork' fiK-L

d) l{anjhawala ðløek df ñ¡srtþ liïect dlstrict- Nizampur

e}MehraulíElogk*fgguthdistriet.Jäft}å,iKamari,Çarlaip*r,Jaunapur'"}hee}l{hçh

flNaiafgarhHlockaf$puthWs:tdistrisl-Surh{d¿ì'DaryapurKhurrl'üiehaon
Kalan, Najafgarh Town

gl Narela Stock af lrlurth Ðelhi distri€t * t{arelã

îr) Patet llagar Eloct< cf Çentral Þethi district - ptls*

il Puniabi SËgh Blãck á¡ W*tt Þelhi disìrict * Ëaprola''Hiran Kudna

i) Rajouri Garden slack of !{est oelkí di$ríet' Tagore ûarden

kl ñohinl Êlork øf t'l*rth.Klest Ûþlh¡ diltrict - Rani Khera

i ,. ,'t..
:ir 3" lrsR {Þr.0 rng/litel}",'Plast *iise û¡f LcÛatisn of hat rpot for lron above

permissïblelimÍt- ' : 'tl' ì

a) Mayur Vihar Þicck or raitþeirri district - Ëhlll¡ d*a

lirit

il

.1

l

:l
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t¡i sarlta lfihar Brcck of 50uth riast Þerhi rristrict . jtirpt:rr(h¡r*lr
c) hrazur Land Elock of south Ea*t üerhidistrict - Nazur rarrrJ
dì Ðef*nce Colnrry Btock pf $ourh Eaxt üslhi d¡str¡ct " *rrø, *ø*,4' År*enic {þ0"û1 mglriter} - Btock wise af Lscation af hat spct fcr Ars*nieal &iayur Vihiir Ëlock af Fast ûethi dístrÍrt - Chilta Sarçrt¡l¡) Þefence C*lony Ftock cf Ssuth åâst Þe
c) Fne*t vihar Bre,ck o,f Ëasrüarhirrisrri* j::,ii;:rJanCIri&ajapur

t 
i;TJJîïîå:;Li*l ãtsck *'-- 

"it"."*¡.* **,ot *por rcr uraníum

a) Kanjhawala ãl*ck nf ru*rth Wect rlistríctb) lvlchrauli Block o
cl t{aiafgarh þruok nf 

sçuth district':n*rp* 
Kan'iharrala' lr}izantpur

dl Narera Frock cr -j-:.:i|*-st 
district.- Jharûda Kilr¡n. s*rt-,erra

e) punjabi grs¡ gl,t 
t Þell¡i district - Auch¿ndi, *o*rr*, ,o*ru

The analyticar r."r'"0 

ot***t Þelhí distrlet * fiaptol;t

rli:t¡ich in NCî of Dethi 
show a cc.rncerning trend; cnm¡:ared to 2û20, more

Fluoriele, Ars*nic, ur*n,u-']t" 
groundwat*r 

sample

frsm geo-genic sr anthrc 
and lrr¡n hi' :a::' ,;*5 

elceeu;ng 
Pêrmi$sible linils for

or €c and r,rirrate. rnn :':n:''' 'èurces. 
*"d,':i:::,îrîiÏ:åîîi-iii:Ïî

sampies from central ,,Tu 
o* atTributed to dilutio

stan cr a,crs f ç r b*s ic 0.,-,i,1ï1.*"-' 
;;;,; ;;*;äii;: î#îi; ilJï:J

Ei n a I R eco m rïS:ndAH-gnS:
l. Âs per discussion held ¡n rn^l*, .

(pslc) ûn or.ro.ruro' :î,:l1l:''l.etins or pe

ffi5ffi,-rÍ;rff'tffirffiii;rr¡i. ouring the *__i", ,l'i 
rvuL will be.issued. 

,

¡3i1y.r.,,i, i, ;il,äJ:ilff ,::X,;,.,ï,ï 
;Xfi,recnarge, Âlso, an imn

n., o,.o ri 0.", ö ; j : #j : 
** ntu o,*'nä, ñ,.åäi ä'$,,äX'-,ri,-ltiruö"r r-"

i\

**'**.**--. --:-.-.

-* 
|'..
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r\
ii¡. lt 1ry;ls drcide that tlr* $tãSe of $rrund Water Extrectir)n {50ü} shsultl nat g*

bcyoncl 99 a/o,|çr tltal pru¡:er rcgu!al.íons hí¡ve lÛ be is-st'lt:ri

iv, ln hot spot årf,ã, p¡ped v,'åter supply will he mffst ;lnd r1l5Û ltos¡ng uf hot *pot

tube wsll:i is recammended' :

v. Reeharge mcâsüres ne*d to be taketr in large sc;tlÉ fÕr augmentatían xf ßrçunî

Water resources. .

vi. ürounrl water ísihighfy polluted and 15 nÕt fit frr drinklng änd irrigatirln pilrp*ses

alcnç ilr* Najafgarh rfrain, l;¡ncifill sites ànd indusirial befts. lt is recommended

that ground water shculd be used only after prðper treãtmËnt.

vii. ln Defhi, fresh ground wate¡ ís underläin'by *aline/ braekish.w¡tg1' lverl
exploitation af graund r¡,¡aler in cer{ain ðreas has not only re:ulteel in doplet-ian nf

' fresh ground wstcr resources blit h¿s also led to gradual upcohlng af saline

wàfer, lt ís recommended ta withdraw PúCIr qrälily wdter, which can lre used for
growíng sslt tolúrant ereps like roltðp. vr¡hsat, guar" ehickpea, soyabean,

sugårcÃne, sunficwer etc. in agrirultural belts, ln rest ol the areas, saline water
' can bc used after blending for ugm ather than drinkirg. Withdrawal of saline

water will lead tc vaid spac* i* the aquifer. which when rechãrg€d duríng
subsequent mrnsûûn, wíll help i* imþroving the watnr qualiïy,

viii. Watcr use efficiency measures ars ref,ürnrn*nded t* reduee water der-nand.
Water ronserv*tícn wilf rcquíre eh*nging hnbi* and rethlnking the way wâ use
water,

,;i,
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¡';
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No.DJB/CE(GWyz0z5ls6 p ated:13.03.2Ï25
Sub: Minutes of the CIntine Meeting herd on l3.t3.zûzstaken by

CEO, DJB with ail DM's of GNCTÐ
Ref: compliance of ûrders of Hon'ble NGT dated al,o1.z02sín the NGT

matter o.A No. 6g912022 pritpal sharma vs GNorD and ors. with MA
No. 24/2023 in OA no. Z3 nAzZ

At the outset, it was apprised by cEN (w), DJB to ail DM's/ representatíve
of DM's that Hon'ble NGT in its hearing herd an 0s.01.2026 has dírected to fite
further compliance report as directed by its order dated 2g.0g .2024 wtth all
relevant details at least three days before date of hearing. lt was afso requested to
comply with the directions issued by Hon'ble NGT order dated 08.0.1.202s. Next
date of hearing is on 21,03.25.

cEN (w), DJB has arso informed that Hon'bre NGT has shown dispreasure
for not adhering to the direction given in its previous order in respect of illegal
borewells, A link of Ground waler Management has been created on DJB weþsite
for provfding/updating of data regarding íllegal bore wells/seated bore we¡s by the
office of respective DM's in compliance of the NGT order, ft was informec uy ce
{lï), DJB that the lD, password has been sent through e-mail to all DM's. ft is also
informed that in case of any difficurty in updating data, Mr. Vivek srivastaræ (Mob.
No. 965011040û) may be contacted.

CEC', DJB emphasÍsed that seafing activities of illegal borewell be ensured
b,y DM's on missíon mode and desired data be got updatãd by 17.03.2015.

All DM's
khera )

cE (GW¡

Copy tor

l. PS to CEq DJB for klnd lnforrnalion,
2. CEN(W) -do-
3. All CE's (Mainl:nanco) to pursuo
4. SE (GW) -do.

5. Offico copy

6\ç=
R K,{:af;ñ-era

cE{cw}

7f*-**/ .:?:4_
rtl F;Irl,l'r,r *

.ir¡-Jîf rIËlìrT?J

DËLHI JAL BOARD GOW: OF NCT OF DELHI
OFF]CË OF THÊ CHIEF ENGINEER (GW)

ROOM NO.31 4, VARUNALAYA rt!-l,,'l
JHANDEWALANKAßOL BAGH.

NEW DELHI.llOOÛ5

{þ Scanned with OKEN Scanner
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OF
oFFrcE 0F THE CHTEF ENGTNEER (GW)

ROOM NO.314, VARUNALAYA PH^II
JHAÑDËWALANKAROL BAGH.

NFI& OE!Ht-11ooos

7y'**-*,*t I -'t-
' I l;:j {,: i ..,

.,'¡7) t i11',¡,,'.!:i

No.DJB/CE(GW)/?O25I 3 l,

To

The Dlstrict Maglstrate (South),
Govt. of NCTof Delhi,
MB Road, Saket
Nevr Delhi - 110068

Copy lo:

Sub: Compliance of Orders of Hon'ble NGT dated 08.01.2025
Ref No:- 1. I,A.No. 29312023 titled Pritpal Sharma vs Government of

NCT of Delhl &ors.
2. NGT {Principal Bench} (MA No. 24t2023 in OA no. 33 /2022} in the' 

matter ol Gãnesh prasid Vs Govt of NCT of Delhi and Ors'

Sir/Madam.

This is in reference to the above rnentioned matler and in continuation lo

the letter issued by SE (M)-8 vide Letter no.40 dated A4032025 vide which it

was requested to take urgent act¡ons for sealing of illegal bore-wells,and taking

necessaryaclionasdirectedbyHon'bleNGTinthehearlngdated0B0l2025
uploadinglinkismentionedbeiowandalsoavallab|eonthemalnpageofDJB
website(HomeiDelh¡.J-¡:¡Boarci)foraclionstoþetakenbytheDistrict
Magistrates (nevenue) anO ãther d¡rections given by the Hon'ble NGT in this

matter.
https:/ldibhrsof@;P¡
User lD: dmsouth'djb

Password : dm@123

llisherebyrequesledloupload.details.UrsenllybeforemeetingconvenedbyWorthy
Chief Secré|ary, Delhi on 17-03'2025 on this maner

{R.rh,"

Aaþd 12103t2025

cE (GW)
)

1. PS to CEO, DJB for krnd rnfo¡malion'

?. CEN(W) -do-
3 CE (South) to Pursue
4 5E {GW) 'do'
5. Office coPY [\uN

R.K:tãkhera
cE (GW)

Scan bv Scanner Go
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(^il]
ÕFFICE OF TI"IE C}.IIEF ENGINEEÊ (6W)

ROOM NO.31{. VARUNÀLÅYÂ PH-II
JHANpEWAL/\N r(ARQl*gAGH.

NEW pË.LHl-t10o0E

7,iw
{t¡,, I ¡ lil}, rt, I

6\t\\
K-J.âIhsrá

No, üJ B/ÇE(Gf/\rFaoa or !¿ . Dûtød: 't21AU2028

1o

The Dlstr¡cl Magletrato (North),
Govt. af NCT of Dalhl,
GT KamatRoad,Allpur
New Delhl - 110036

$ub: Oompllancs of 9rders ol Hon'ble NGT dated 08,01'2025
Ref Ho:- T. l,A.No. 293r202t titled Prltpal Shanna ve Govsrnment of

NCT of Delhl &ors.
2. NGT {Prlnelpal Bench) (MA No, 2412023 in OA no. 33 12022l-ln lhs' malter of Ganesh Prasad Vs Govt of NCT of Delhl and Ors.

SirlMadam,

This is in reference to the above mentioned matter ãnd in conl,nualion to
lhe letler issued by SE (M)-8 v¡de Letter no. 120 daled 04.03,2025 vide which it
was requested to take urgent actions for sealing of illegal bore-wells and tðking

necÊssary action as directed by Hon'ble NGT in the hearing daled 08.41 .2425'

uploading link is menlioned þelow and also âva¡lablÊ on the main page of DJB

nebslte ( l-tofne I De||.li .Jal Bosrd ) for actions to be taken by the Þistr¡ct

Magistrates (Revenue) and other directions given by lhe Hon'ble NGT ín this

matter.
httos://dib hrsoftwares-ojution,òom/Delault.aspx
User lD: dmnorth.djb

Password: dm@123

It is hereby requested lo uploed details urgently before mestíng convaned by worthy
Ch¡et S"crétary, De¡rt¡ on 17'03-2025 on th¡s malter

(\tÅs
(R.K.-L-aÍhera )

cE {Gw)

Copy to:

t. PS to CEO, DJB for kínd lnfo¡malion.

2" CEN(W) -do-
3, CEtcenlrål & ¡¡orth) lo Pursuô
4. SE (GW) {o'
5. gffice coPY

(R. )
cE (Gr¡vl

Scanned by Scanner Go
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OARD F OF
oFFtcE oF THE CHIEF ENGTNEER (GW)

ROOM NO.314, VARUNALAYA PH-II
J HANDEW¡LANI(AROL BAGH.

NEW DELHT:110005

*T-*oo*.

^i,,i',f\t j.. l t;.i"1.:l.l,j

Sub: Compliance of Orders ol Hon'ble NGT dated 0g.01.202g
Ref No:- 1. l.A.No. 293/A023 tiiled pritpal Sharma vs Government of

NCT of Delhi &ors.
2. NGT (Prlnc_ipar Bench) {MA No. z4tzozï rn oA no. 33 rz022l rn rhematler of Ganesh prasad Vs Govt of NCT of Delhi and Ors.

No DJB/CE{GW)/a025/ q f , Þaled: 12.ü.2AZs

To

The Distrlct Magistrale {West),
Govt. of NCT of Delhi,
Raja Garden,
New Eelhl - 110027

SirlMadam,

This is in reference to the above mentioned matter and in contrnuârron ro
the letter issued by sE (M)-B vide Letter no. 70 dated 04o3.zazs vide which it
was fequested to tske urgent actions for sealing of illegal bore-wells and taking
necessary action as directed by Hon'bre NGT in the hearing dated 08.01.2025
uploading link is mentioned berow and arso avairabre on the main page of DJB
website ( Home I Derhi Jår Boa¡d ) for actions to be taken by the District
Magistrates (Revenue) and other directions given by the Hon,bre NGT in this
matter.
hllos.//dib. hrsoftwaresotuhon. com/Defaull. aspx
User lD; dmwest-djb
Password; <!m@123

It is hereby regueeted lo.udoajl^detáirs..urgenily before meeting convened by worthy
Chief Secretary, Delhi on 17-03-2025 on this matter

{R.KruÞ,"

Copy to:

cE (Gw)

cE (GW)

l. PS to CEO, OJB tor kind ¡nformat¡on

2. CEN(W) -.do-
3. CE (West) lo pursue

4. SE (GW) -do-
5. Office copy (\ll*-

(R.fu-Letttrsrf)

nn nner G
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r^) 7Ç,,W.
.l{1,¡,1 rlgt;,.41r{

No.ÞJEl/çE(clwtraoasr Qd .

Sir/Madam,

Ïhis is in reference to the above menlioned malter and rn contrnualron tothe fetter issued by sE (M)-g vide Letter no. 50 dated a4.o3.2025 vide which itwas requested to take urgent actions for sealíng of illegal bore-wells and taking
necessary actÍon as directed by Hon'ble NGT in the hearing dated 08.01,2025.
uploading link is menrioned below and also availabre on rhe ma¡n page of DJB
website ( Home I Derhi Jar Qqard ) for act¡ons to be taken by the District
Magístrates (Revenue) and other directions given by the Hon'bte NGT in this
matter.
httbs://dÍb. hrsoftwarçsptution. com/Default,aSpx
User lD: dmeast.djb

Password: dm@123

l]"i9 fçreby reqqesled to,!p.!9eg-99taits urgenily before meeting convened by worlhy
Ghíef Secretary, Delhi on 17-O3-2O25 on this matter

6ür
(R.K. lx*hera )

cE (GW)

Copy to:

1. PS to CEO, DJB for kind information
2. CEN(W) -do-
3. CE (East) to pursue
.1. SE (GW) -do-
5. Oflice copy

To

Tl¡e Dlst¡lct Magistrato (Eastl,
Govt. of NCT of Detht,
L M Bandlr, Shastrl Nagar
New Delhl - 110031

Sub: Compliance of Orders of Honrble NGT datsd 0g.A1,2025Ref No:- t. t,A.No. 39?{40i3 ttüed prtrpaiSt rrrn" vs Government ofNCT of Delhl &ors.
2' NGT (principar Bench| (MA No. 24r2023_tn OA no. 33 /2022) in thema*er or Ganesh praéio vs èovt 

"rñôi oi-óåi-n¡äno oo.

.*gh,

ûalod 1?t03t2t¡25

)
cE (GW)

Scanned by Scanner Go
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EL NCT ELHI
OFFTCE OF THE CHIEF ENGINEER (cW)

ROOM NO-314. VARUNAI.AYA PH-If

No.ÐJBTCE(GW)!2}25I S: l, Dated; 121AA2025

To

The O¡str¡ct Mag lstrate (North-East),
Govt. of NGT of Detht,
Block E-5, Nand Nagri, Seemapuri
New Delhl - 110093

Sub: Compliance of Orders of Hon'ble NGT dated 09.01.202s
Ref No:- 1. l.A,No. 29312023litted pritpal Sharma vs Government of

NCT of gethl &ors.
2. NGT (Principat Bench) (MA No. Z4âA2J in OA no. 33 t20221tn the

rnatter of Ganesh Prasad Vs Govt of NCT of Ðelhl and Ors.

SirlMadam,

This is in reference to the above mentioned mãtter ãnd in continuation to
the letter issued by sE (M)-8 vide Letter no. 60 dated 04.03.2025 vide which it
was requested to take urgent act¡ons for sealing of iilegat bore-wells and taking
necessary action as directed by Hon'ble NGT in the hearing dated 08.01.2025.
uploading link ¡s mentioned below and also available on the main page of DJB
website ( Home i Oelhi Jal Boarg ) for actions lo be laken by the District
Magistrates (Revenue) and olher directions given by the Hon'bte NGT in this
matter.
https://diþ. hrsoftwâIesolution conì/Default aspx
User lD; dmnortheast.djb

Password: dm@123

It ís hereby requested to upload details urgently before meeting convened by Worthy
Chief Secretary. Delh¡ on 17-03-2025 on this matter

(R.K.

Copy to:

1. PS to CEO, DJB for kind information

2 CEN(W) -do-
3. CE (East) to Pursue
4. SE {GW) 'do'
5. Office coPY

(R.K.
cE (GW)

CE

_-'¡r
,/r *'w*ø-.,i,,,,'F
'tI;],i ¡-{r:i,qtiJ

Scanned bv Scanner Go
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1

-DËlHÍ

oFFlcE oF:rl"{E c ¡1¡:g E¡qÇtNti ER {GW}
RO0M NO.314. VARUNÁLAYA Pl-l.ll

(R.

"// *-*e*'-
f>-1 

-
,;i ,li.:l 

'
t|) .t, i t lt ,1,'| l' í

No DJB/CF(G:jv'1t2..'.5/ -ç6 .
Datçci 12-t03/202t

To

The D¡str¡ct Maglstrate (North-West)'
Govt. of NCT of Delhi'
Kanjhawala
New Dethi - 110081

Sub: Compliance of Orders of Hon'ble NGT dated 08'01'2075

Ref No;- l. I'A.No. 29312023 t¡tled Pr¡tpat Sharma va Government of

NCT of Delhi &ors'
2. NGT tpr¡ncipai eench) (MA No. 24t2O23 in OA no. 33 t2o22l in the

måtter or õänesh praóa¿ Vs Govt of NcT of Delhi and Ors'

Sir/Madam,

This Ís ln reference to the above mentioned matter and in continuation to

the teüer issued by sE (M)-8 vide Letter no. 110 dated a4 03.2025 vide which it

wasrequesledtotakeurgentactionsforsealingofillega|bore.wellsandtaking
necessary action as directed Þy Hon'ble NGT in the hearing dated 08'0'1 '2025

uploading link is mentioned below and also available on the main page of DJB

website(Homel-DelhiJalBoard)foractionstobetakenbytheDistr¡ct
Magistrates (n"u"n,.õln¿ otn"r directions given by the Hon'ble NGT in this

matter.

User lD: dmnorthwest.djb
Password : dm@123

ltisherebyrequestedtoupload.details,.urgentlyþeforemeetingconvenedbyWorthy
ðrri"iõå"iår"rvl oelrr¡ on 17-03-2025 0n this matter

M","
cE (GW)

Copy to;

l. PS lo CEO, DJB for kind information'

2. CEN(W) -do-
3. CE (C&N) lo Pursue
4. SE (GW) -do'
5. Office copy 0.1.[

{R.K. Lakhera )
cE (GW)

Scanned bv Scanner'Go
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F{t !/ -- -'*-/ '*jþ
¡ri ,li :i

ttt i, t I i¡il. 1 l, ¡

NaÞJþÊE{6wYr0ã6/d, '

To

Tho Dl¡ttlcl Msül*t$ls {$lrahdor*¡'
oovt. ol NGT o? Dolhl'

Ofrlot GomPlqxn Nand I'lngrl'

Now Dolhl - r10086

topy to;

úataú' l2J$illzg?rt

Subr Compllanoo of Orderc of tlon'bio ¡¡gJ.do1od A8'ol'1026

eor No:- r. r.A.No. ,n'lîiii,i,îJ'nirtpur sherma vs Govsrnmsnt or

^" "'" - 

; ' *î"rf if,***¡ Jf f Jå;ä'ilfrli 
"? 

ål'ï 11 f 
02zt tn thø

SirlMsdam.

îhlsisrnfÊferencëtothËaþovementionedfÏãtterand¡nc0nlin$ãlìonto
the relret issued by S* finiä'ï*- Lo't*' no 

,90 
daleej 04 03 2a25 vidÊ which it

wes têquest$d lo tsks "g*;t 
u"tton' lor sealrng ol illegal tlore-well5 and lakrng

neöëssåry tttitll es o"'*å.''o' non'ble NGT in. lne hãaring daled ÛB 01 '2t25

uploading link ¡6 mÊnliÕ*olei;* ¿¡sl fllso svailaþte on the marn page of DJB

wehsite { HpxJe--i..-çlill}-1l--¿41..-gr¿i1{'d } for 
ac:r,1* lo þe tðken þy the Distrtcl

Msgistrstes lRevenue) ut¿îiñ*t direclrons given by lhe Hon'Þle NGT in this

mstt€r
Ottni r,*t-Ltntt$:Êle.ASLtlti.q4.(&nìIiDei.nUf | âspx

User fÞ dmshåhdårâ^djb
Fâssword; dm@123

ft i9 heroby requoslêd lo uplosd délails urgently bøfore

Ëriåi äJäåtá.vl 
-Derni 

on tz -ol'aozs on thr6 matter
mêeting convened bY WorlhY

Au\ç
(R.K.{:aßñ-era )

cE (GW)

t. PS to C60. PJB lor kind ¡nTo¡'mã¡ion

l. CÊN(wl *do-
3 Cã (Eüstl lo PursuÉ
4 SE (GW) -do'

5 tflice copy

(R.K
N,\\
Lakhera )

cE (GW)

Scan ned bv Scanner Go
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OFFICE OF THE cHt€F ENGINEER {GW)ROoM NO.314; VARUNALAYA PH.IIW

No.DJB/GE(GwTnazsr $(,

to

Tha Dlstrlct Maglstrate (Central|,
GoW. of NCTof Detht,
ÞariyaganJ
New Delhi - 1IOOZT

Dated: 12lOAt2A25

Sub: Gomptiance of Orders of Hon,ble NGT dated 08.01.2025
Ref No:- i. t.A.No. zs1!1o3t.'ed pritpat Sharma 

"; c;;;;r*enr ofNCT of Delhi &ors,
2. NGT (prrncrpat Bench! (MA No. 2 .4r2g23 rn oA no. 33 120221In thematter or Ganesh prasad vs Govt;iñèi'"; ilúräib*.

SirlMadam,

This is in reference to lhe above mentioned malter and in conrinuat¡on tothe retter issued by sE (M)-B vide Letter no. g0 dared o4.o3.2a25 vide which itwas requesled to take urgent act¡ons for searing of ¡ilegar bore_weils and tak¡ng
necËssary action as directed by.Hon'bre NGT in the håaring dãted 0g01.2025
uploading rink is mentioned berow and arso evailabre on tne main page of DJB
weþsite ( ltome ,l Ðerhi ,!ar Board ) for actions to be taken by the D¡str¡ct
Magistrates (Revenue) and other directions given by the Hon'ble NGT in thismatter. - - -
httos:/ldib.hisof twaresolu!ç!-qonllp-e!åU! j_?gp.¡
User lD: dmcentral.djb

Password: dm@i23

l1.l¡ -herebV, 
reeryrslg.d t1lp.lg*^ggra¡ts urgentry before meeting convened by Worrhy

Chlef Secretary. Delh¡ on 17-03-2025 on this matêr

0d\(*.*HI|,"ra,

'.ü*:

*

f . PS to CEO, DJB for kind information
2. CEN(W) -do-
3. CE (Central & North) to pursue

SE(GW) do-
:Omce cqpy

6t ulör
Lakhera ){R.K.

cE (GW)

7rå*
+ll..rll;'.1 ¡¡

"ør,¡,r *ftir.r.¡q

Scanned by Scanner Go
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No"DJB/GE(GWnazü7 f .

To

ThG D¡strlct Maglstrate (New Delht),
Govt of NCT of Delhl,
Jam l'lagar House
Shah Jahan Road
New Delhl - l't001r

Dstød: 12tù3t2Ù26

Sub: Compllance of Orders of Hon'blo NGT datsd 08.0i,2025
Ref Noi l. t.A.No. 2g3tzoz3 tiiled pritpal shaína vs Govêrnment of: NGT of Delhl &ors.

2" NGT (Prlnclpal Bench! (MA No.24t202t rn OA no. 3i tãOzzl tn ¡he
matter of Ganesh Prasad Vs Govt of NCT of Delhi and Ors.

sÞ
(R.K. Lakhera )

CE (G\¡V)

Sir/Madam,

This is in reference to the above mentioned malter and in continuation to
the letter issued by sE (M)-8 vide Letter no. 100 dated 04"03.2025 vÍde which it
was requested lo take urgent actions for sealing of illegal þore-wells and taking
necessary action as directed by Hon'ble NGT in the hearing dated 0801.2025.
uploading link is mentioned below and atso ava¡lable on the main page of DJB
website ( Horne i. Delhi Jal Boatd ) for actions to be taken by the District
Magístrates (Revenue) and other direclions given by the Hon'ble NGT in this
matter.
httos://dib. hrsoflwaresolutioo.çqmlDefa ult FspX
User lD: dmnewdelhi.djb

Password: dm@123

It is hereby requested to upload detaíls urgently before meeting convened by Worthy
Chief Secretary, Delhi on 17'03-2025 on this matter

rn.x.W*l
€E (cw)

Copy lo:

f . PS to CEO, DJB for kind information.

2. CEN{W} -'do-
3. CE (Central I North) lo Pursue
4. SE (GW) -do-

5, Office copy

7æ"
tlr c.r¿3 ,..

, !,t¡r, I ¡ li.ll ¿{¿i

Scqnned by Scanner Go
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Sub: Compllance of Orders of Hon'ble NGT dated 0g.01.2025
Ref No:' 1. l-A.No. z93rz02s tirred pritpar sharma vs covornment of

NGT of Delhl &ors.
2. NGT (Princlpar Bench) (MA No. z4t20z3 rn oA no. 33 'f.a2zl rn rhø

måtter of Ganesh prasad Vs Govt of NGT of Delhi anO Ors.

No.DJB/CE(GW',,?.a?* 1 I,

To

Thé D¡str¡ct Maglstrate (South-West),
Govt. of NCT of Delhi,
Kapashera
New Delhl - 110037

l. PS to CEO, DJB lor k¡nd information

2. CEN{W) --do-
3. CE (South) lo Pursue
4. SE (GW) -do-

5 Office copy

Qaled. 12tO3t2Q25

7?;=
itr.',I ¡lt'1.¿l"l

0\)J^-
ráEñãã )

SirlMadam,

This is in reference lo the aÞove mentioned matler and in continuation to
the letler issued by sE (M)-B vide Letter no. 130 dated 04.03.2025 vide which it
was requested to take urgent actions for seal¡ng of illegal bore-welts and taking
necessary aclion as d¡rected by Hon'ble NGT ¡n the hearrng dated 0g 01 2a2s
uploading l¡nk is ment¡oned below and atso available on the marn page of DJB
webs¡te ( Hqr.ne., .l Qelhr Jâl Boorci ) for act¡ons to þe taken by the District
Magistrates (Revenue) and other directions given þy the Hon'bte NGT in this
matler.
hÌtos:l/diÞ.U"sgftwaresolqtlon ç9¡tD.ef auIt aspx
User lD: dmsouthwest.djb

Password : dm@123

It is hereby requested to upload detai¡s urgently before m€eting convened by Worthy
Chíef Secretary, Ðelhi on 17-43-2025 on lh¡s matter

0[Ån,
(R.K. Lak1-era )

cE(GW)

Copy to:

(R.K.
cE (GW)

Scanned by Scanner Go
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OFFICE OF THE
ROoM NO.31

CHIEF ENG¡NEER (GW)
4, VARUNALAYA PFI-II 7,f:r

.,.1t.i.: u,lÌ."1i.jJ HANoEWALANKAROL BiLGH.
NEW ÞELH|_J100_0s

Sub: Compl¡ance of Orders of Hon,ble NGT dated 0g.01.2025Ref No:- 1. l.A,No. 2g3]ZO23 ti'ed pritpaiSt-"r." vs Government ofNCT of Delhl Eors.
2. NGT (Principar Bench) (MA No. 24rzoz3 in oA no. 33 /2022) ln theatter of Ganesh praéi¿ Vs Govt of NCT or oelli ãnloo.

No ÐJB/CE(GW)¿2025I $\

To

The Dlstrict Maglstrate (South-East),
Govt. of NCT of Delhi,
KanJhawala
New Delhl - 1f0û81

Sir/Madam

Copy lo:

1. PS to CEO, DJB lor kind informalìon
2. CEN(W) -do-
3. CE (East) to pursue
4. SE (GW) -do-
5. Office copy

This is in reference to the above ment¡oned matter and in conl'nuation lothe letter issued by sE (M)-8 v¡de Letter no. 140 dated 04 03.2025 vide which itwas requested to take urgent actions for searing of iilegar bore-weils and tâking
necessary action as direcred by Hon'bre NGT in the hÁaring dated 0g.01.2025.
uploading link is mentioned berow and arso avairabre on th; main page of DJBwêbsite ( Home l Derhi Jar Board ) for acrions to be taken by the Distr¡cl
Magistrates (Revenue) and other directions given by rhe Hon,bre NGT in this
matter.
h t I òs : //d i b h r s o ftwa f eso I u I r oåç- eqleg_lAu! t ê-s!¡
User lD: dmsoutheâst.djb

Password: dm@123

It is hereby requested to-!e.l?ag^gitairs urgently before meeting convened by worthyGhief Secretary, Dethi on 17-03-2025 on thisïauär

tn.rÞrn"r"

Dated. 12¡t3t2}25

cE (cw)
)

rn.x.hr,ur" I
cE {Gw)

Scanned by Scanner Go
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Sir/Madam

NO. DJB/SE(C\-8IZOZSI5¿. l'.p 5.1 Dated: O4.OJ.2O2S

To

District llflagistrate ( East ),
Govt. of NCT of Delhi,
L M Bandh, Shastri Nagar,
New Delhi-110031.

subject: compriance of orders of Hon'bre NGT dated 0g.01.2025
Ref No:-i.r.A.No. 2ggt2o2g tited pritpar sharma vs Government of NCT ofDelhi &ors.

2' NG.T (Principar Bench) (MA No. 2u2a2gin oA no. 33 r2022,)in thematter of Ganesh prasad Vs Govt of NCT of Delhi 
"nOõÃ.

.¡

\

This is in reference to the connected matte,rs in original Applícation No.63g/2022(l'A' No' 29312023) títled as Pritpal sharma v"rcu" couã.i*"nt of NCT of Dethi &ors.and ln o'A' No' 33/2022 ( l'A' No. 0212024 ) titled as Ganesh prasad versus Governmentof NCT of Delhi &ors' Both the matters were listed on 08.01 .2025 forthe pronouncement offinal orders' The Hon'ble Tribunal has given certain directions vide its order to thedepartments concerned and DJB is r-equired to take necessary action and file a report cf the
ftol taten as per directions of the Hon'ble Tribunal. tie copy of the order dated08.a1 '202s is encrosed herewith for reference and necessary action.

Accordingly, you are requested to take urgent act¡ons for sealing of illegal borewells,grant of Nocs to the project proponents of new and existing borewells sealeo by theconcerned SDMs' Recovery of appropriate charges for drawl of ground water& imposiiion ofappropriate conditions for recharge of grouno water, environmental compensation,preparation and implementation of action plan in consultatíon with DJB, uploading linkmentíoned below and also available on the main page of DJB websíte ( Home I perhi JatBoa'c ) for actions to be taken by the Distríct Magistrates (Revenue) and other directionsgiven by the Hon'ble NGT in this matter.

:

I

1 T
rryegkdoWYl,ell_r!?_rçp:,rlrãÍ!s

Encf. l.Copy of Order of Hon,bte NcT dtd.O8 .O1.ZO2S.

( RAMESH KUMAR G )
SUPERtNTENDtNc ENctNEER (M)-S
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Copy to:

1. PS to CEO, DJB for kind information'

2. C.E.(West) -do-'

3. CE(ProjecQ-rl (ro) -do-
4. CE Nodal(W) -do-
S.Member(secretary,DPcc)withtherequesttocoordinatewithDJBandDistrict

Magistrates for compliance of the orders of the Hon'ble NGT'

6'Member(Secretary),cGWAwiththerequesttocoordinatewithDJBandDistrict
Magistrates for compliance of the orders of the Hon'ble NGT'

7. All EEs of concerned circle for coordinating with DM office for assisting the sealing drive

and for reconciliation of data'

KI'MAR
SUPERINTENDING ENGINEER (M)'8
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DELHI JAL BOARD: GOVT. OF NCT OF DELHT
oFFrcE oF THE SUpERtNTENDtNG ENctNEER (C)8

NEAR TWIN TANKS: OUTER RING ROAD
PASCHIM VIHAR: NEW DELHI

email : acemS.dib@qmail.com; Ph. 20850446

ll":,:; .;::''i.,ry>
,l'ïñlr

't, t, -t I r_ ":\ ¡¡ \::*

'::_ , =)'t"-iÉjf J
Delhi Jal Board

NO. DJB/SE(Cl-8t2025t N.ia "1o ìrì1

To

Dated: 04.03.2025

District Magistrate ( South East ),
Govt. of NCT of Delhi,
Old Gargi College Building,
Amar Colony, Lajpat Nagar,
New Delhi-110A24.

Subject: Compliance of Orders of Hon'ble NGT dated 08.01.2025
Ref No:-1.1.4.No. 29312023 titled Pritpal Sharma vs Government of NCT of

Delhi &ors.
2, NGT (Principal Bench) (MA No. 2412023 in OA no. 33 I202Zl in the

matter of Ganesh Prasad Vs Govt of NCT of Delhi and Ors.

Sir/Madam,

This is in reference to the connected matters in Original Application No.639/2022
(1.4. No. 29312023) titled as Pritpal Sharma Versus Government of NCT of Delhi &Ors.
and ln O.A. No. 3312022 ( l.A. No. 0212024 ) titled as Ganesh Prasad Versus Government
of NCT of Delhi &Ors. Both the matters were listed on 08.01 .2025 for the pronouncement of
final orders. The Hon'ble Tribunal has given cedain directions vide its order io the
departments concerned and DJB is required to take necessary action and file a report of the
action taken as per directions of the Hon'ble Tribunal. The copy of the order daied
08.01.2025 is enclosed herewith for reference and necessary action.

Accordingly, you are requested to take urgent actions for sealing of illegal borewells,
grant of NOCs to the project proponents of new and existing borewells sealed by the
concerned SDMs. Recovery of appropriate charges for drawl of ground water& imposition of
appropriate conditions for recharge of ground water, environmental compensation,
preparation and implementation of action plan in consultation with DJB, uploadíng link
mentioned below and also available on the main page of DJB website ( Home I Delhi Jat

Boarcl ) for actions to be taken by the District Magistrates (Revenue) and other directions
given by the Hon'ble NGT in this matter.

n tlps. lgfc¡c5-g_qCI.q le. rom/document/
k ri tr¡ i< !{ C!,liY'lecj it? r'-;r; =sh a ri nq

Encl. {.Copy of Order of Hon'ble NGT dtd.08.01.2025.

( RAM GUPTA )
SUPERTNTENDTNG ENGTNEER (M)-8
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Copy to

1. PS to CEO, DJB for kind information.

2. C.E. (West) -do-.
3. CE(Project)-tl CN)-do-
4. CE Nodal(W) -do-
5. Member(Secretary, DPCC) with the request to coord¡nate with DJB and District

Magistrates for compliance of the orders of the Hon'ble NGT.

ö. Member (Secretary),CGWA with the request to coordinate with DJB arrd District

Magistrates for compliance of the orders of the Hon'ble NGT-

7. All EEs of concerned Circle for coordinating with DM office for assisting the sealing drive

and for reconciliation of data.

( RAMESH KUMAR
SUPERTNTENDTNG ENGINEER (M)-8
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DELHI JAL BOARD: GOVT. OF NCT OF DELHT
oFFrcE oF THE SUpERtNTENDING ENctNEER (C)8

NEAR TWIN TANKS: OUTER RING ROAD
PASCHIM VIHAR: NEW DELHT

email : acemS.dib@qmail.com: Ph. 20850446
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Dell.ri Jal lloard

NO. DJB/SE(CI-812025I \ jç 'fo l'jl
To

Dated: 04.03.2025

District Magistrate (South West),
Kapashera
New Ðelhi-110037

Subject: Compliance of Orders of Hon'ble NGT dated OB.O1.ZO2S
Ref No:-1.1.4.No. 29312023 titled Pritpal sharma vs Gôvernment of NCT of

Delhi &ors.
2. NGT (Principal Bench) (MA No. 24t2029 in OA no.33 t2122l in the

matter of Ganesh Prasad Vs Govt of NCT of Delhi and Ors.

SiriMadam,

This is in reference to the connected matters in Original Application No.63g/2022
(1.4. No. 29312023) titled as Pritpal Sharma Versus Government of NCT of Delhi &Ors.
and ln O.A. No. 3312022 ( l.A. No. 0212024 ) titled as Ganesh Prasad Versus Government
of NCT of Delhi &Ors. Both the matters were listed on 08.01 .2025 for the pronouncement of
final orders. The Hon'ble Tribunal has given certain directions vide its order to the
departments concerned and DJB is required to take necessary action and file a report of the
action taken as per directions of the Hon'ble Tribunal. The copy of the order dated
08.01.2025 is enclosed herewith for reference and necessary action.

Accordingly, you are requested to take urgent actions for sealing of illegal borewells,
grant of NOCs to the project proponents of new and existing borewells sealed by the
concerned SDMs. Recovery of appropriate charges for drawl of ground water& imposition of
appropriate conditions for recharge of ground water, environmental compensation,
preparation and implementation of action plan in consultation with DJB, uploading link
mentioned below and also avaílable on the main page of DJB website ( Hcnre I Dethi lat
e!êis ) for actions to be taken by the District Magistrates (Revenue) and other directions
given by the Hon'ble NGT in this matter.

entldllrn4 T

I r:tlit'l t,t

Encl. 1.Copy of Order of Hon'ble NGT dtd.08.01.2025.

r.

L¿''
KUMAR GUPTA )(

SUPERTNTENDTNG ENGINEER (M)-8
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Copy to:

1. PS to CEO, DJB for kind information.

2. C.E. (West) -do-.
3. CE(Project)-ll (t"l)*do-
4. CE Nodal(W) -do-
5. Member(Secretary, DPCC) with the request to coordinate with DJB and District

Magistrates for compliance of the orders of the Hon'ble NGT.

6. Member (Secretary),CGWA with the request to coordinate with DJB and District

Magistrates for compliance of the orders of the Hon'ble NGT.

7. All EEs (C)-8 for coordinating with DM office for assisting the sealing drive and for

reconciliation of data.

( RAMESH
SUPERTNTENDING ENGINEER (M)-8
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DELHI JAL BOARD: GOVT. OF NCT OF DELHT
oFFrcE oF THE SUPERINTENDING ENGTNEER (C)8

NEAR TWIN TANKS: OUTER RING ROAD
PASCHIM VIHAR: NEW DELHT

email : acemS.dib(ôqmail.com: Ph. 20850446
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Delhi Jal Boald

District Magistrate ( New Delhi ),
Govt. of NCT of Delhi,
Jam Nagar House,
Shah Jahan Road,
New Delhi-110011.

Subject: Compliance of Orders of Hon'ble NGT dated 08.01.2025
Ref No:-1.1.4.No. 29312023 titled Pritpal Sharma vs Government of NCT of

Delhi &ors.
2. NGT (Principal Bench) (MA No. 2412023 in OA no. 33 t20221in the

matter of Ganesh Prasad Vs Govt of NCT of Delhi and Ors.

Sir/Madam,

This is in reference to the connected matters in Original Application No.63912022
(1.4. No. 29312023) títled as Pritpal Sharma Versus Government of NCT of Delhi &Ors.
and ln O.A. No. 3312022 ( l.A. No. 0212024 ) titled as Ganesh Prasad Versus Government
of NGT of Delhi &Ors. Both the matters were listed on 08.01 .2025 for the pronouncement of
final orders. The Hon'ble Tribunal has given certain directions vide its order to the
departments concerned and DJB is required to take necessary action and file a report of the
action taken as per directions of the Hon'ble Tribunal. The copy of the order dated
08.01.2025 is enclosed herewith for reference and necessary action.

Accordingly, you are requested to take urgent actions for sealing of illegal borewells,
grant of NOCs to the project proponents of new and existing borewells sealed by the
concerned SDMs. Recovery of appropriate charges for drawl of ground water& imposition of
appropriate conditions for recharge of ground water, environmental compensation,
preparation and implementation of action plan in consultation with DJB, uploading link
mentioned below and also available on the main page of DJB website ( Home I Delhi lai
BoarC ) for actions to be taken by the District Magistrates (Revenue) and other directions
given by the Hon'ble NGT in this matter.

ie

sh

NO. DJB/SE(C)-8120251j¡+ i> l-oiì

To

Dated: 04.03.2025

( RAMESH KU

rt rÌ

Encl. l.Copy of Order of Hon'ble NGT d1d.08.01.2025

SUPERTNTENDTNG ENGTNEER (M)-8
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Copy to:

1. PS to CEO, DJB for kind information.

2. C.E. (West) -do-.
a CE(Project)-ll(vi2-do-
4. CE Nodal(W) -do-
5. Member(Secretary, DPCC) with the request to coordinate with DJB and District

Magistrates for compliance of the orders of the Hon'ble NGT'

6. Member (Secretary),CGWA with the request to coordinate with DJB and District

Magistrates for compliance of the orders of the Hon'ble NGT'

7. All EEs of concerned Circle for coordinating with DM office for assisting the sealing drive

and for reconciliation of data.

( RAMESH KU
SUPERTNTENDING ENGINEER (M)-8
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DELHI JAL BOARD: GOVT. OF NCT OF DELHI
oFFrcE oF THE SUPERTNTENDING ENGTNEER (C)8

NEAR TWIN TANKS: OUTER RING ROAD
PASCHIM VIHAR: NEW DELHI

email : acemS.dib@qmail.com: Ph. 20850446

Delhi Jal Board

NO. DJB/SE(C|-8120251 l,Ìa ¡., ia,'u

To

Dated: 04.03.2025

District Magistrate ( North ),
Govt. of NCT of Delhi,
GT Karnal Road, Alipur
New Delhi-110036.

Subject: Compliance of Orders of Hon'ble NGT dated 08.01.2025
Ref No:-1.1.4.No. 29312023 titled Pritpal Sharma vs Government of NCT of

Delhi &ors.
2. NGT (Principal Bench) (MA No. 2412023 in OA no. 33 120221in the

matter of Ganesh Prasad Vs Govt of NCT of Delhi and Ors.

Sir/Madam,

This is in reference to the connected matters in Original Application No.63912022
(1.A. No. 29312023) titled as Pritpal Sharma Versus Government of NCT of Delhi &Ors.
and ln O.A. No.3312022 ( l.A. No.0212024 )titled asGanesh PrasadVersus Government
of NCT of Delhi &Ors. Both the matters were listed on 08.01 .2025 for the pronouncement of
final orders. The Hon'ble Tribunal has given certain directions vide its order to the
departments concerned and DJB is required to take necessary action and file a report of the
action taken as per directions of the Hon'ble Tribunal. The copy of the order dated

08.01.2025 is enclosed herewith for reference and necessary action.
Accordingly, you are requested to take urgent actions for sealing of illegal borewells,

grant of NOCs to the project proponents of new and existing borewells sealed by the
concerned SDMs. Recovery of appropriate charges for drawl of ground water& imposition of
appropriate conditions for recharge of ground water, environmental compensation,
preparation and implementation of action plan in consultation with DJB, uploading link

mentioned below and also available on the main page of DJB website ( Home I Delhi Jal

Bcard ) for actions to be taken by the District Magistrates (Revenue) and other directions

given by the Hon'ble NGT in this matter.
tt-tlps:#d.q¡¡ç;. q_ççgle.qon/dqqumqnt/dl1in4¡ /sÇLq4TB¿ZbUhZZQQVLc4pqnfVúCTfeGJB

k n 9qkK0!riY/ed it? i.lsr¡=sh¡:rinq

Encl. l.Gopy of Order of Hon'ble NGT dtd.08.O1.2025.

@-v--fl,V-
( RAMESH KUMAR GUPTA I ?

SUPERTNTENDTNG ENGTNEER (M)-8
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Copy to

1. PS to CEO, DJB for kind information.

2. C.E. (West) -do--.

3. CE(ProjecQ-lltl") -do-
4. CENodal(W) -do-
5. Member(Secretary, DPCC) with the request to coordinate with DJB and District

Magistrates for compliance of the orders of the Hon'ble NGT.

6. Member (Secretary),CGWA with the request to coordinate with DJB and District

Magistrates for compliance of the orclers of the Hon'ble NGT'

7. All EEs of concerned Circle for coordinating with DM office for assisting the sealing drive

and for reconciliation of data.

( RAMESH KUMAR GUPTA ) M-8
SUPERINTEND¡NG ENGINEER
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DELHI JAL BOARD: GOVT. OF NCT OF DELHT
oFFlcE oF THE SUpERtNTENDtNG ENctNEER (C)8

NEAR TWIN TANKS: OUTER RING ROAD
PASCHIM VIHAR: NEW DELHI

email : acemS.dib(@qmail.com: Ph. 20850446
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Delhi .lal Bo¿rd

NO. DJB/SE(Cl'8t20251 llo ì1r: ?1'rT

To

Dated: 04.03.2025

District Magistrate (North West),
Govt. of NCT of Delhi,
Kanjhawala,
New Delhi-110081

Subject: Compliance of Orders of Hon'ble NGT dated 08.01.2025
Ref No:-1.1.4.No. 29312023 titled Pritpal Sharma vs Government of NCT of

Delhi &ors.
2. NGT (Principal Bench) (MA No. 2412023 in OA no. 33 l202?l in the

matter of Ganesh Prasad Vs Govt of NCT of Delhi and Ors.

Sir/Madam,

This is in reference to the connected matters in Original Application No.639/2022
(1.4. No. 29312023) titled as Pritpal Sharma Versus Government of NCT of Delhi &Ors.
and ln O.A. No. 3312022 ( LA. No. 0212024 ) titled as Ganesh Prasad Versus Government
of NGT of Delhi &Ors. Both the matters were listed on 08.01 .2025 for the pronouncement of
final orders. The Hon'ble Tribunal has given certain directions vide its order to the
departments concerned and DJB is required to take necessary action and file a report of the
aciion taken as per directions of the Hon'ble Tribunal. The copy of the order dated
08.0'1.2025 is enclosed herewith for reference and necessary action.

Accordingly, you are requested to take urgent actions for sealing of illegal borewells,
grant of NOCs to the project proponents of new and existing borewells sealed by the
concerned SDMs. Recovery of appropriate charges for drawl of ground water& imposition of
appropriate conditions for recharge of ground water, environmental compensation,
preparation and implementation of action plan in consultation with DJB, uploading link
mentioned below and also available on the main page of DJB website ( Home i Delhi Jat

soarçi ) for actions to be taken by the District Magistrates (Revenue) and other directions
given by the Hon'ble NGT in this matter.

!ìl lldr¡cs (jr) GJ8

Ir î ü!l,t ii.Ç-!¡ûlli¿r} ! 1_i: i¡¡ r_r = : il I r¡ it g

Encl. l.Copy of Order of Hon'ble NGT dtd.08 .01.2025.

( RAMESH KU GUPTA }

!e¡

SUPERTNTENDTNG ENGTNEER (M)-8
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Copy to:

1. PS to CEO, DJB for kind information.

2. C.E. (West) -do--.

3 CE(Project)-ll (Ñ)--¿6-
4. CE Nodal(W) -do-
5. Member(Secretary, DPCC) with the request to coordinate with DJB and District

Magistrates for compliance of the orders of the Hon'ble NGT.

6. Member (Secretary),CGWA with the request to coordinate with DJB and District

Magistrates for compliance of the orders of the Hon'ble NGT.

7. All EEs (C)-8 for coordinating with DM office for assisting the sealing drive and for

reconciliation of data.

( RAMESH
SUPERINTENDING ENGINEER (M)-8
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DELHI JAL BOARD: GOVT. OF NCT OF DELHT
oFFrcE oF THE SUPER|NTENDtNG ENctNEER (C)S

NEAR TWIN TANKS: OUTER RING ROAD
PASCHIM VIHAR: NEW DELHI

email : acemS.dib@qmail.com: Ph. 20850446

NO. DJB/SE(CI-8120251 <\e io {ìf

To

Dated: 04.03.2025

District Magistrate ( Shahdara ),
Govt. of NCT of Delhi,
Office Complex, Nand Nagri,
New Delhi-110095.

Subject: Compliance of Orders of Hon'ble NGT dated 08.01.2025
Ref No:-1.|'.4.No. 29312023 titled Pritpal sharma vs Government of Ncr of

Delhi &ors
2. NGT (Principal Bench) (MA No. 24t2023 in OA no. 33 t20?2l in the

matter of Ganesh Prasad Vs Govt of NCT of Delhi and Ors.

Sir/Madam,

This is in reference to the connected matters in Original Application No.639/2022
(1.4. No. 29312023) titled as Pritpal Sharma Versus Government of NCT of Delhi &Ors.
and ln O.A. No. 3312022 ( l.A. No. 0212024 )titled as Ganesh Prasad Versus Government
of NCT of Delhi &Ors. Both the matters were listed on 08.01 .2A25 for the pronouncement of
final orders. The Hon'ble Tribunal has given certain cJirections vide its order to the
departments concerned and DJB is required to take necessary action and file a report of the
action taken as per directions of the Hon'ble Tribunal. The copy of the order dated
08.01.2025 is enclosed herewith for reference and necessary action.

Accordingly, you are requested to take urgent actions for sealing of illegal borewells,
grant of NOCs to the project proponents of new and existing borewells sealed by the
concerned SDMs. Recovery of appropriate charges for drawl of ground water& imposition of
appropriate conditions for recharge of ground water, environmental compensation,
preparation and implementation of action plan in consultation with DJB, uploading link
mentioned below and also available on the main page of DJB website ( Home I Dethi Jal

Board ) for actions to be taken by the District Magistrates (Revenue) and other directions
given by the Hon'ble NGT in this matter.

CO

k n9q kK6Y'/Y/ed it?usn=sha rina

Encl. l.Copy of Order of Hon'ble NGT dtd.08.01.2025.

( RAMESH KUMAR GU
SUPERTNTENDTNG ENGTNEER (M)-8
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Copy to

1. PS to CEO, DJB for kind information.

2. C.E. (West) -do.-.

3 CE(Project¡-rl (vÇ--do-
4. CÉ.Nodal(W) *do-

5. Member{secretary, DPCC) with the request to coordinate with DJB and District

Magistrates for compliance of the orders of the Hon'ble NGT.

6. Member (Secretary),CGWA with the request to coordinate with DJB and District

Magistrates for compliance of the orders of the Hon'ble NGT.

7. All EEs of concerned Circle for coordinating with DM office for assisting the sealing drive

and for reconciliation of data.

( RAM
SUPERTNTEND¡NG ENGINEER (M)-8
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DELHI JAL BOARD: GOVT. OF NCT OF DELHT
oFFtcE oF THE SUPER|NTENDING ENctNEER (C)8

NEAR TWIN TANKS: OUTER RING ROAD
PASCHIM VIHAR: NEW DELHI

email : acemS.dibtôqmail.com: Ph. 20850446
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Delhi Jal Board

No. DJB/SE(C)-8/2025/ flo |* 3ct Dated: 04.03.2025

To

District Magistrate ( Central ),
Govt. of NCT of Delhi,
1211, Jam Nagar House,
Shah Jahan Road,
New Delhi-110011.

Subject: Compliance of Orders of Hon'ble NGT dated 08.01.2025
Ref No:-1.1.4.No. 29312023 titled Pritpal Sharma vs Government of NCT of

Delhi &ors.
2. NGT (Principal Bench) (MA No. 2412023 in OA no. 33 t20221in the

matter of Ganesh Prasad Vs Govt of NCT of Delhi and Ors.

Sir/Madam,

This is in reference to the connected matters in Original Application No.639/2022
(1.4. No. 29312023) titled as Pritpal Sharma Versus Governrnent of NCT of Delhi &Ors.
and ln O.A. No. 3312022 ( l.A. No. 0212024 ) titled as Ganesh Prasad Versus Government
of ttlCT of Delhi &Ors. Both the matters were listed on 08.01 .2025 for the pronouncement of
final orders. The Hon'ble Tribunal has given certain directions vide its order to the
departments concerned and DJB is required to take necessary action and file a report of the
action taken as per directíons of the Hon'ble Tribunal. The copy of the order dated
48.01.2025 is enclosed herewith for reference and necessary action.

Accordingly, you are requested to take urgent actions for sealing of illegal borewells,
grant of NOCs to the project proponents of new and existing borewells sealed by the
concerned SDMs. Recovery of appropriate charges for drawl of ground water& imposition of
appropriate conditions for recharge of ground water, environmental compensation,
preparation and implementatíon of action plan in consultation with DJB, uploading link
mentioned below and also available on the main page of DJB website ( Home I Dethi Jat

BsQrd ) for actions to be taken by the District Magistrates (Revenue) and other directions
given by the Hon'ble NGT in this matter.

l/docs le nf$/CTfeGJB
k n 9q k KS\/VY/e,;l i t'l r"r s':-.

Encl. 1.Copy of Order of Hon'ble NGT dtd.08.01.2025.

( RAMESH KU G
SUPERTNTENDTNG ENGTNEER (M)-8
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Copy to

1. PS to CEO, DJB for kind information.

2. C.E. (West) -do-.
3 CE(Project¡-tl (uf--oo-
4. CE Nodal(W) -do-
b. Member(Secretary, DPCC) with the request to coordinate with DJB and District

Magistrates for compliance of the orders of the Hon'ble NGT.

6. Member (Secretary),CGWA with the request to coordinate with DJB and D¡strict

Magistrates for compliance of the orders of the Hon'ble NGT.

7. All EEs of concerned Circle for coordinating with DM office for assisting the sealing drive

and for reconciliation of data.

( RAMESH PT
SUPERINTENDING ENGIN R (M)-8
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DELHI JAL BOARD: GOVT. OF NCT OF DELHT
oFFtcE oF THE SUPERINTENDING ENGINEER (C)8

NEAR TWIN TANKS: OUTER RING ROAD
PASCHIM VIHAR: NEW DELHT

email : acemS.dib@qmail.com; Ph. 20850446

' 
'-:]

_rj,r...,i ì

Dcllri Jal l]oartl

The District Magistrate (West),
Govt. of NCT of Delhi,
Raja Garden,
New Delhi - 110027

Subject: Compliance of Orders of Hon'ble NGT dated 08.01.2025
Ref No:-1.1.A.No. 29312023 titled Pritpal sharma vs Government of NCT of

Delhi &ors.
2. Ncr (Principal Bench) (MA No. 24t2023 in oA no. 33 t2o22l in the

matter of Ganesh Prasad Vs Govt of NCT of Delhi and Ors.

Sir/Madam,

This is in ¡'eference to the connected matters in Original Application No.63g12022
(1.4. No. 29312023) titled as Pritpal Sharma Versus Government of NCT of Delhi &Ors.
and ln O.A. No. 3312022 ( LA. No. A2n024 ) titled as Ganesh Prasad Versus Government
of NCT of Delhi &Ors. Both the matters were listed on 08.01 .2025 for the pronouncement of
final orders. The Hon'ble Tribunal has given certain directions vide its order to the
departments concerned and DJB is required to take necessary action and file a report of the
action taken as per directions of the Hon'ble Tribunal. The copy of the order dated
08.01.2025 is enclosed herewith for reference and necessary action.

Accordingly, you are requested to take urgent actions for sealing of illegal borewells,
grant of NOCs to the project proponents of new and existing borewells sealed by the
concerned SDMs. Recovery of appropriate charges for drawl of ground water& imposition of
appropriate conditions for recharge of ground water, environmental compensation,
preparation and implementation of action plan in consultation with DJB, uploading link
mentioned below and also available on the main page of DJB website ( Home I Dethi Jat

¡cq¡4 ) for actions to be taken by the District Magistrates (Revenue) and other directions
given by the Hon'ble NGT in this matter.

itltps. l k|n r::.; tlt-; ie

NO. DJB/SE(c)-8t2o2st ';i-r i?ir. 
'.:.í-.i

To

Dated: 04.03.2025

UKTZQOVL

( RAMESH KUMAR G )

i)

l:t)(.t:( itll i!ü' /;rri1iJl ¡ r1; ; *i r¡ i :r-'J

Encl. 1.Copy of Order of Hon'ble NGT d1d.08.01.2025

SUPERINTENDTNG ENcINEER (M)-8
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Copy to:

1. PS to CEO, DJB for kind information.

2. C.E. (West) -do-.
e CE(Project)-ll Cv¡) -do-
4. CENodal(W) -do-
5. Member(Secretary, DPCC) with the request to coordinate with DJB and District

Magistrates for compliance of the orders of the Hon'ble NGT.

6. Member (Secretary),CGWA with the request to coordinate with DJB and District

Magistrates for compliance of the orders of the Hon'ble NGT'

7. All EEs (C)-S for coordinating with DM office for assisting the sealing drive and for

reconciliation of data.

( RAMESH KUMAR PTA )
SUPERTNTENDTNG ENGINEER (M)-8

w-
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DELHI JAL BOARD: GOVT. OF NCT OF DELHI
oFFTGE OF THE SUPERTNTENDING ENGINEER (C)8

NEAR TWIN TANKS: OUTER RING ROAD
PASCHIM VIHAR: NEW DELHI

email : acemS.dib@qmail.com: Ph. 20850446

NO. DJB/SE(C)-st2ozst í's ïtu ,i.ü Dated: 04.03.2025

To

District Magistrate ( North East ),
Govt. of NCT of Delhi,
MB Road, Saket,
New Delhi-110068

Subject: Compliance of Orders of Hon'ble NGT dated 08.01.2025

Ref No:-1.1.A.No. 29312023 titled Pritpal Sharma vs Government of NGT of
Delhi &ors.

2. NGT (Principal Bench) (MA No. 2412023 in OA no. 33 120221in the
matter of Ganesh Prasad Vs Govt of NCT of Delhiand Ors'

Sir/Madam,

This is in reference to the connected matters in Original Application No.639/2022

(1.A. No. 29312023) titled as Pritpal Sharma Versus Government of NCT of Delhi &Ors.

and ln O.A. No. 3312022 ( LA. No. A2l2O24 ) titled as Ganesh Prasad Versus Government

of NCT of Delhi &Ors. Both the matters were listed on 08.01 .2025 for the pronouncement of

final orders. The Hon'ble Tribunal has given certain directions vide its order to the

departments concerned and DJB is required to take necessary action and file a report of the

action taken as per directions of the Hon'ble Tribunal. The copy of the order: dated

08.01.2025 is enclosed herewith for reference and necessary action'

Accordingly, you are requested to take urgent actions for sealing of illegal borewells,

grant of NOCs to the project proponents of new and existing borewells sealed by the

concerned SDMs. Recovery of appropriate charges for drawl of ground water& imposition of

appropriate conditions for recharge of ground water, environmental compensation,

preparation and implementation of action plan in consultation with DJB, uploading link

mentioned below and also available on the main page of DJB website ( Home I Deihi ial

Boa¡-ct ) for actions to be taken by the District Magistrates (Revenue) and other directions

given by the Hon'ble NGT in this matter.

n

! 1 9,;f"::i $ _'!Y 1eç!!!].ir'; l¡ =_1: h,ll i ¡:g

Encl. 1.Gopy of Order of Hon'ble NGT dtd.08.M.2425-

( RAMESH KUMAR GUPTA )

SUPERINTENDING ENGINEER (M)-8
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Copy to:

1. PS to CEO, DJB for kind information.

2. C.E.(West) -do-.
3. CE(Project)-ll fd)-oo-
4. CENodal(W) -do-
5. Member(Secretary, DPCC) with the request to coordinate with DJB and District

Magistrates for compliance of the orders of the Hon'ble NGT.

6. Member {Secretary),CGWA with the request to coordinate with DJB and Distr¡ct

Magistrates for compliance of the orclers of the Hon'ble NGT.

7. All EEs (C)-8 for coordinating with DM office for assisting the sealing drive and for
reconciliation of data.

(

SUPERINTENDING ENGINEER (M).8
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DELHI JAL BOARD: GOVT' OF NCT OF D.ELHI
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Delhi Jal Board

No. DJB/sE (cl-stzozst*o "f': t-i ¿ì

To

District Magistrate ( South )'
Govt. of NCT of Delhi'
MB Road, Saket'
New Delhi-110068

Dated: 04.03.2025

Subject: Compliance of Orders of Hon'ble NGT dated 08'01'2025

RefNo:-l.l.A.No.zgStzüzStitledPritpalSharmavsGovernmentofNGTof
Delhi &ors

2.NGT(PrincipalBench)(MANo.24]2o23inoAno.3312022|inthe
matter of Ganesh Prasad Vs Govt of NCT of Delhi and Ors'

Sir/Madam,

This is in reference to the coqnected matters in Original APPlication No' 63912022

(1.4. No. 293/2023) titled as PritPal Sharma Versus Government of NCT of Delhi &Ors

and ln O.A. No. 3312022 (tA No.0212024 ) titled as Ganesh Prasad Versus Government

of NCT of Delhi &Ors' Both the matters were listed on 0B'01'2025 for the Pronouncement of

final orders. The Hon'ble Tribu nal has given certain directions vide its order to the

departments concerned and DJB is required to take necessary action and file a rePort of the

action iaken as Per directions of the Hon'ble Tribunal' The coPY of the order dated

08.01.2025 is enclosed herewith for reference and necessary action

AccordinglY, You are requested to take urgent actions for sealing of illegal borewells,

grant of NOCs to the Project ProPonents of new and existing borewells sealed bY the
of

concerned SDMs. Recovery of appropriaie charges for drawl of ground water& imposition

appropriate conditions for recharge of ground water, environmental com pensation

preparation and imPlementation of action P lan in consultation with DJB, uploading lin

mentioned below and also avat lable on the main Page of DJB website ( Home I Delhi Jal

Board ) for actions to be taken by the District Magistrates (Revenue) and other directions

s matter

k

given bY the Hon'ble NGT in thi Õ

GUPTA

m

l.( 4T

Encl. 1.Copy of Order of Hon'ble NGT dtd'08 '01'2025'

(

SUPERINTENDING ENGINEER (M)-8
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Copy to:

1. PS to CEO, DJB for kind information.
2. C.E. (West) _ -do--.
3 CE(Proje ct)-r ( vnal.sd¿-
4. CE Nodal(W) - -do-
5' Member(Secretary, DPCC) wíth the request to coordinate with DJB and Dístrict

Mag¡strates for compriance of the orders of the Hon,bre NGT.
6' Member (Secretary),CGWA with the request to coordinate with DJB and District

Mag¡strates for compliance of the orders of the Hon,bre NGT.
7' All EEs (C)-8 for coordinating with DM office for assisting the sealing drive and for

reconciliation of data.

( GUPTA }
SUPERtNTENDtNG ENGTNEER (M)-S
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DEI,HI IAL BOARD: GOVT. OF N.C.T. OF DELHI

OFFICE OF THE CHIEF ENGINEER (GWJ
ROOM NO. 113, VARUNAIAYA PH-II, KAROL BAGH, NEW DEIHI.OS
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NO. DJB/CE (G 24/ 323 I 3zs Dated: -3t.12.2A24

To,

Member Secretary,
Delhi Pollution Control Board,
Building, 4th & 5th Floor
ISBT, GT Karnal Rd,
Kashmere Gate,
New Delhi, Delhi 110006

Subject:- Matter of Hon'ble NGT in O.A. 639/2022 titled as "Pritpal Sharma
Vs Govt. of NCT of Delhi & Ors " and O.A. No. 3312022 titled as
.Ganesh'?rasad Vs Govt. of NCT of Delhi Ors."

Sub Head: - Uploading of details on DJB website.

R/ Sir/Madam,

ln reference to above referred subject, worthy Chief Secretary Delhi during
meeting dated 1712.2024 directed to provide access of DJB website to all DMs and
DPCC for uploading the relevant data on illegal borewells. '

ln compliance to above, the DJB has created a link on DJB website under the
head of "Ground Water Management" and it is accessible all DMs and DPCC.

You are humbly requested to upload the information on "Ground Water
Management" in DJB website.

ln case of any issue/guidance regarding uploading the information on DJB
website may please contact Sh. Sanjay (Programmer) mobile no. 9650104t87.

Th;s may be treated as most urgent.

{d

É

./^
r{l '

(Gajenderlomar)
CE (GW)/ Nodal Officer

Copy to:-
1. PS to CEO
2. CEN (Water)

¿¡-øíc

I

cE (GWy Officer
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JAL DRAFT

DELHI JAL BOARD: GOVT. OF NCT OF DELHI
OFFICE OF THE CIIIEF EXECUTIVE OFFICER

VARUI..{ALAYA PHASE.II
KAROL BAGH, NE}V DELHI _ 11OOO5

7*.*^*'--.I "+þ*
.i:4i'¡iTiiÌ,;:

?tryí"46rfrä

D.O. No./DJBi CF'O /2024/ D ->l 2-

To, .

Dated: 11,'lr'%2t7

The Pr. Secretary
Enviionment, Forest & Wild Life, GNCTD

' Delhi Secretariat, Level-6, Wing-C, I.P. Estate
New Delhi-l10005

Subject:- Amendment in Ground Water R.esolution and Management
Notification dated L2.02.2010 of Delhi Govt. in light of the
Notification dated 24.09.2020 issued by Central Ground Water
Authority, Department of 'Water Resources, River f)evelopment
and Ganga Rejuvenation, Ministry of Jal Shakti, Govt. of India.

Sir,

V/ith reference to above sudect, the Delhi Jal Board has given their

comments vide CEO letler No. DJB/CEO|2022/D-}}5 dated 77.02.2022, vide CE

(GW) letter no. DJB/CE(GW)120221508 dated 09.12.2022 and letter. no.

DJB/CE(GW)12023160 dated 27.04.2023 & vide SE(C)-8 letler no. DJB/SE(C)-

,512024121 dated 19.03.2024 (Copy of all comments attached for reference as

Annexure-A).

The Hon'ble NGT in O.A. l.{o. 639/2022 titled as "Prþal Sharma Vs Govt.

of NCT of Delhi & Ors" and O.A. No.3312022 tltled as "Ganesh Prasad Vs Govt.

of NCT of Delhi & Ors." in its order dated 28.08"2024 has ordered to recover

appropriate charges for drawal of ground water and impose appropriate conditions

for recharge of ground water and'ensure actual implementation thereof on the

ground with for monitoring purpose (The copy of the order is attached

as Arrnexure-B).

#
LC@'N)

\t v
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As per notification dated24.09.20i0, above provisions are recommended by
DJB ancl same is yet to be notified. The next date of hearing of the,above NGT
Court cases is 06,01.2025.

Youl are therefore recluested to 
. kíncll¡r notiSr the notification dated

24.09.2020 issued by Cerúral Ground Water Authority, Department of Water
.Resources, River Development:and. GangaRejuvenation, Ministry of Jal Shakti,
Govt. of India.

This may be treated MOST URGENT.

V/ith Regards

EncI¡- As above.

1)
CEN

3) ola

C

Chief Executive Officer
Delhi Jal Board

Secretary, GNCTD
(W) : for necessary action please.

Chief Executive Officer
Delhi Jal Board
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No,DJBCE(cW)/2022/ (.r,ri, ,, ,\. 1¡

To
0alot.l: ()9.12.2022

I

j

i
l.
I
I

!
¡

t
t,
I

i
!

I

I
¡

Sub:-

Sir.

:,:::, i!::cretaLy (Errvtronnrorrr)

i:F !:i :ì :å:,il 5i'ü:ilis : :,î,iîJ,lP Ësrate, New õelhi_t tOOOil'-"'"'

Çomments w,r,t. anrendment in Ground Wator Regulation and Management
Notification dt. 12,07.2010. or oulñi ôovt, in tíght or rhe Norif icarion du
24.09.2020 issued by Central Ciornrl foater Authtriry, Departrnent.of s/ater
Resources, River Development and Çanga Rejuvenation, ltl'linistry of Jal
Shakti, Govl. of lndia and Thereafter us lur mäeting on 30.09.2022 under
Chairmanship of Principal Secretary, Environment & Forest, GNCTD

Kindly find attached the suggestions parawise for tncorporatton rn lhe Ar¡end:c

Draft Notilication of 12,07.2A10 of GNÇTQ in light of the the Notification dt' 24'09'202c

issued by central Ground water Authority, Department of water Resources, River

Development and Ganga Rejuvenation, Ministry of Jal shakti, Govt oi lndia and

subsequently as'per deliberations held in meeting on 30'09'2022 under Chairnranship

of Principal Secrelatl, Envirqnment & Forest' GNCTÞ'

ThisisissuedwiththeapprovalofCompetentAuthority'

Thankíng You,

Enclt As above'

Yours failhlully,

u'l' i \
. ru

(R,P,Sil{GH)
Chief Engineer(GW)

CopY lo:',

1, C,E,O, Íor kind lnformation Pl'

2, Member(WS)
3r,ACÊ,(c)-B

,.4, Qf'fice coPY
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u,ithclmrval

¡\ copy of the No Otrleclion
Cer'titìcate issLrecl by the Corlpetent
AuLhorìty in the No Objeclion
CeLtificate Applìcation Porral
(l.lOCAP) and also will be
folwarded to the respective District
lvlagistrate/ D isrrict Coilector

Will the

A copy of the No 0bjecti
issued by the ComPetent

on Certif icate

Authority in

name of portal be sarne as
i.e. NOCAP?

the No Objection Certificatc
Application Portal (lrJ0CAP) and also
will be f,orrvarded to the respeclive
Disrrict Magisrrate/ Disrrict Collector.

The name ol portal
DJBNOCAP

suggested to be

å"ddifional S uggcs ti ons r_

II
III,{n online porlal for proces.sing ol NOC 0nline por.tal lol processing ol NOCapplications and billing/pavrnent oi aPp I rcarrons nnd billi ng/payrnen t 0f' âbsFacrionabst¡ac[ion char ma be red. cha¡' sisin r'0çess

Provlsion
NOC Para l5

regard

(i) rnay be n

tng applicar ron for renewal of
rod iiied to removearìy arnbigrrity, That rhe peiiocl may beauuording to (he ti nlc when NOC Porral willperrrril the ap¡ll ication for re newal of. aparlicular NOC i.c, the poltal niay open 120day before cKl)ry; in such case

be within 120-90 prior to expiry
ìe period nny

Sirnilirlly, in p¿ua 
1.5 vii), irnposirio n ot'ECrnay bc rrro<lified llr¿rt i when pp lails Ì0 appllol urnnvrl witlii n J rlonrhs oltc r date oex¡riry, l'hc pp shall be liable to payen v iron¡nenta I contpctls¿ìlion l0r lhe pe rio(stnrtilìg ironr tlt e cla(e ol exp lrY ol No0bjcctìon Cerriñ cate till No 0bjecrion

Ce rtilìcnt e is renewed by ttrc c0n1pe lÈtìl
aulhoril

r.

II

['

Podal vrill pcrrnit the application lor
renev.tal of a partioular. N(J(j (c g, tlrc
porta) may open 120 cìay bciorc ex¡,iLy; ilr
such casc the peliocl nray bc u¿ithin 120.
90 prior Lo expiry), Sirnilar:ly, in pai.a l5
(vii), impositjon oflEC íf whcn Pp lails (o
apply for renewaì withín 3 mr.rnths fl,or¡
date ot'expiry needs furlher elabolarion to
avoíd ínterplcration issues (i,e, 3 months

2

or after?bel'orc cx

la

f red

t1] OC0ng Nr,vhelrthe riacc.o rdd ecided
ea vmper biodsâmc, Tlieoues then

n lloCIeel'taa.s blsoaò hwACONn cfusí
lry mâv topex eadt0Oys pnneLv da

cnstn00nrOp I
,/îlt) Theam bi

arìyVEn 'loIe0fn odtabl
m îty beara (i.50N c Prene fal
0nIUêap lorobn riplon regardiSIProvi
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11 f LÌsi\Ci t

l,ìl lr I

fr¡
t,

l-

\u [ter: û.ud Itùrs cet.t itrcrl b)' l\ tliiv (ìnrrcllriNational Gtor,rntl Wntcr' 'i'ruìrrin¡¿ 
nnclResearch lnst ilurc iRtìN (ìWl'l{ì) nrrry hr.

rcidcd ro undc rtûÌic r.r,lrt cr iutlits
ol' L..trv i rorrrrrclrtil I

CùntpÈnsnti0r\. pcLrtrissilrlu (:xccss
rvithdrlri.irI (uro t'c tlrnrr prìntìitt0(.1 în Nl0C)

, lrevi-'t uci r.viti cìr ìl(ì slilll bc irn¡osccl mnv
L,...i*,-,¡^.i\'s U!\iULU

\lsa. f{on'bÌe NGI' in 0,¡\. No, t?(i/2015
iide Cìrdei duted 2.5.02,2022 lrrts hc cl th;rl

in ÈBsc of repeated violatiorrs,

¿nvirounreutal conrpensntiorr shall t¡e

i cornputed ât 1.25 tintes ol tltc prcvious

environnleutal co iltroll

Laic f'e e on late subm ission oi NC) ¡\ficl clrrc d;tlc, liltu lr:u orl latc stl

ur,iioj i,iu¡i;ñ 
-,.,,' iÎ;l 

^l:,,,[:l'ì''Jfif 
üi i

lÌliîïlïìl' 'l;ïllfl,iiiïiìr iì"'v 
"n' t'ld'ctc'rt 

to 
¡,

rr rrtlclt rrk c \,vir Icr ;rr ttl i Is, - - .--,- -' " îi;: ;r';i-\íî'!
i'*r.ì, i,'lili..lr¿ruu.'l ''ì"lil",,,lt*O;r 

'fyo li 
I

ncttllissiblc willttJl'¿rw;rl

r,r,lr i ch c¡ t vi trrnnlc rl lit I r' n i' ptìt'*" i' t n Í:0,slttt,l,l'

bc it'p.sccl, s,'tl' "'ll'T'ii''ìi"r'^t'l 
th?'11 i

not bc tcpclrtctl lirilirrg "i';tf' f('tf'lrll 
trc I 2-5 

¡

ti,1¡,,r,,1'ilrc ¡lluviorrs [;C i

12

I
I

I
C

hmission o

crcd

d applicitttonsIication tn be ct¡nsidered NOC lic¡rt 0lì lììa bc cotrsicl

t Charges for t'cvivaì oi tcjcctc d Chrlgcs fot rcvivnl tr I rc,iccte

arplications may be oons idcrcd n1iì bu consitlc red

'l'his is issuccl with Lhc approvul rif'Cotttpclctlt Autlrtrlilt'

Copy to:

lcrr kind inlormalion

-do'

\[
cn (GW)

CEO, DJIJ

MenrberlWS)

5. Dy,s[(t(wl"l)

r/6 O/c

I

7

)
4

Acï{.t-'8;
ir, .ir.roor, ( Wtrlcr), Depatttnent o f' Urbnn Dcvr:loptncttl' 0 N C'll')'
'ii'' 

i*-'' C'Wing, Dolhi S¿rchivrrliryir' l l)' Usltrt'r' N*v [)cllri

.h
v\) ll
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t¡È

Sttbiect: . Corrrnrotìtq \r, , r

N,",,;;;]l,ì.,i, ,,1;,1îììiìlìl:l;ì.,,;i i;ï;,;ljl,; ï,,1;;;,,li,ll);l;1, ,;,,,;,,ílol tlro
W¡rtor 

Notif ìtlntiorr rlt ?.^ îl\.)i20 lqî¡orl ltv (,.tnt¡al ('¡r,.1t¡r;rl

nn,,,,.,¡o,Lt-'llrorlty' 
l)oIlrrlrrirrrtt of w;tlor ll(t'ittttlt'(t^', lti'¡or

o",, åì'ìill,l;.'lil,u.iïìll;:,|,ïfl";i'l;j'Ji',î,;i, l,',,, 
,,î,1 

ii,nil|,
ttrtcìor Cllnlrrllnnnlrl¡r of Prlrrcl¡r;rl Socrot;r ry, Environmonl P,

Forost, GNCTD.

ln ihe cirafI nolilication rcgrrrc!ìirrl (iror¡,,ri \/y';ltr:r l'.''rttittt',. :1"'

ìv'lAnagenrent leceivecl Ì!rror-tglr êrlrnil lr(;rl Dr..¡;arlmcnl ól ?n'tt(crtr^':'i r/'t' "

NCT ol Dellri, conlmenìs lrorn Dellr Jal tsoarcl ate a3 un:Jer ant) frlit"tr'r"

n"¡'odlírcations are sug gesied.

ThematterdiscussedwithHon'bleCEoan<linthelighlofrJiScus¡¡,¡nlrg

fotiovjrng modiíìcations are suggesïed

j

Para 2,5

The I'laintenance Uniis of the Delhi Jal Board has been drvided inlo 11 Zortes

which are headed by an Additional Chief Enginee(M)' hence òhief Êngineer

needstobesubstitutec|withAdditionalChicfEngineerMaintenance'Zone

o, ,on"tt,n ed area' Delhi J'al Board'

Pa3.2'6

For Delh\Jal ãoarO in Advrsory Cornrnitlee the lr/enrber SeÇretary neu'ds to be

eubstituted v¡itn iAaitional Chicf Engirtccr Maintcnance Zonc of ccttcerned

area, Dclhi Jal Board'

?a.ra '3'Q

F"egi*tralion of Drilling Rigs:

ALaJ'j

ll is ctJçJgalÌad"

tion of t'lrilllnçl rlgo rlrnll trnvo f ollowlrtç¡ tttIortnatlortl

Thg reqlslrãtl()rr 
r¡t '"" '

þ) slze ol ffiu rlIt'

(b) Namo "' 'n' 
í'"'t;lo ort wlrlclt ttrllllng rrtacltllto is tttrilnll'cl

,l
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!
,i

Þ-.

(c) Vnllcli\' of Roç¡is trltiott

P¡ra 1 4,0

thiel Errgineer/SE(Civll) ls to l¡o strl¡stltutod

Enginoer(l\ì) oI collcortlod nroa'

Pera 17,0

wlth Adc)ilional Chiof

ln pana 2 Chief EngineerlsE(Civil) is to be substituted with Additi-onal Chíef

Engineer(M) of concerned area

Ïhe suggestions have been made and draft of the same is for sending to

Special Secretary (Environment), Depañment of Énvironment GNCTD rs placed

opposite 'for ap¡rovàl for fon¡varding please'

C
Chief En

{'.'r ì

gmGwr

1
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¡
I lc-

I) t'l Ll f f ,l r\ l, Ii O ¡\ lt I ) : (;í.( ) V, I,,g fr N C,t, CI r,, J-fiîìT¡**--jl0¡rtrtcli o tt, r I I ï st, (Q-B

-. -1.]luf ¡,t)¡N(;,s,,,^r¡rr eu'Aíu,H#iv 
^ 

rr u N^ l,^ y 

^ 
t, l f 

^ 
s r,l. u,il ¡ tlö i"'n',,, c; t t,

Nt,:w I)tiLL t.n00i.5
Iinr I il :.n ccgrvcB @tgnr nll,, ca rn

V'>-
i:/4

No.DJl]/SE (q-BtZAz4t

To,

>l l-o L,( I)alct I q

],,1
?-6Ly

The Pr. Sccretary,

Environmenr, Forest & Wild Lil.e, CNC fD,
Delhi Secrerariat, Levcl-6, Wing-C, Lp. Eslatc,
Ncrv Delhi-H 0002

subject: Thc cor¡mcnts / mocrification or DJB 0n *Department ofEnvironme[t, GNCTD tJrnft notification cratecJ 3r.a1.7022 0n
Guïclelines to fcgurate ancr controt grouncr vyate¡. et<trac:tion in
NCT of Dcthi'r.

R/Sir,

The eornments of DJB rvere sent earlier vicle cEo, DJB lener no. D-99i
:dated r7-a2.2022 ancj cE (Gw) lerrer no" sOg & 60 ctarect 09.r2.2t22 and
27,t 4 :2023 respec ri v e I y.

The fÌnal comments /inputs of DJB are encloseci herewirh for
incorporating the same in the GNCTD draft norification dared 3 r,0r.?0zz
annexed as Annexure-I.

ihÍs is issued tvithjhe..åpprçval of Competent Aurhoriry.

-- $tl 
-sE (c)-8

Cop,y tor
1. CEO, DJB : forkínd informarion
2. CEN(W) : -clo-

3, CE(OW) ; -qto-

4, Ðy- Secretary (Water), Deparrment of Urban Þcvelopment, Ç
10ù leve! C-Wing, netfii iac¡ivalaya,l.p. Ësrate, New Delhi

5. EE(RWrÐ-r
6" Alc

NCTD,

¡ t¿.oJ'LvL \

sE (C)-s

el'
(þ Scanned with OKEN Scanner

T
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ffi
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t:
.Annexure-f

..: ---'---:------
ground rva(er extcactìon in NCT of Dellri" rvere sentvide CEO, DJB lettcr no. D-995 datccl 17.02.2022 and CE(GIÐ tetter no. 508 & 60ãated 09 .12-2022
and 27'0{'?023 rc-spectively. Further, niodifications/ comments on some pointi are as unrlcr;

. -..' :

iä
,:*r

.s-{
srj

.i¡ê¡

.#,,*mer*t
-.tft

g
H

Commenls

ok-
provlsron rs

p.242209
notificationDraftthe¡n

(G"setrf

supersidedare

Chief EngineerlsE
beshallAwGty/

Mãin{enance-(CiviI)
ofCor.npetent

w¡th
The
subst¡tuted

(Conc<rired, area) rlray be
Engineer/Superintcnding

substiiuted rr:ith Ch¡ef
['rigineér (roncernêd area).

7-2022
r

09-atedd
Ëuginee

508
Chiefúat the

CE
strggèstedls¡tandsupersidedare

The

+ 
flr.e prevailjrg rates of DJB for dfiuking rvater rv.e-f.; Februar¡' 20-t_g_"q ro 20 KL are Rs- 5-?7¿it-, for 25_3õrir. âre Rs.26.36fKL .R>30 KL are Rs. -f3.93lKLrhich
are likely {o l¡e enhanced.

charges for; Driuking &Abstractionnd,Tablc 9.1 Girou
Domestic use.

Technìcol take
the

to
rvithinspections

areAw
odic

SG
penandtoringmonl10

Competentof
respect

ofJicen

of
:withonsacn

Delhi
ofZonesMaintenance(Civil),

BoardJal
Engineer

bynominatedarea

Engineer/.
concernedthe

e 9-l GroundT
usc.

& Domesticfor Drinkingaler

Par¡
2-5
(s)

2-6

l{
(c)

t7-

9.r

(þ S.unned with OKEN Scann
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of ground lvatcr abstraction
charges (Rs. per I{L)

3"00

6.00

12.00

Tal¡le 9.2 A: Rafcs of ground water abs{raction charges fc
Per

Quantum of ground ryater

5000
KUðay

¿¡d z¡bove

60.00

90.00

r?0-00

Table 9.2 B: Rafesrof rground rvater restoration charges fr
drin

(þ' S.unned with OKEN Scanner

to
< 5000
KL,fday

45.00

60_00

90-00

lo<
1000

XUaay

f 0.00

40.00

60.00

to
<200
Kf-/da

.r
20.00

30-00

40.00

t5.00

Catcgory of
arcã

G¡ound
$3ler use

Seini.critical

' Quantunr öÍ
Gioundrvatcr

t!¡tlraiv¡ltlï

S.No

1.

2.

5000

mr/da¡r

and above

<5000

mr/day

to

alistraction charges(Rs. per
m3)

ground

charge

I

2.00

ol- a¡ea

1ìã(cr
+

ntlrs¡rict

exploitriJ
(cristing

26-50

>50

ryitlrdrasnl
ofQuantirur

\\rter
(ni'/dal.)

Quantum of ground'water rviürdratal

5000

m3/da

y a¡d
above

t0-00

10.00

50.00

1000 to
<5000

m3/day

i.00

rs-00

to.00

200 (o

<t 000

m3laay

t-00

r 0.00

¿0-00

5l ro
.<200

nrlday

i.00

r.00

I 0.00

Up to
i0nf/
la)

t-00

L00

t-o0

Cctegory of
¡Et
+
Grcmd rr¡tq use

Safe

Semi-criúcal

Critisl

S-No

I

a

A: rfochargesbstractionI\ì'rtcrdun
pcrms¡

gr()
(Rs'

of
its

tcs
un

Ra
tcrlïr

o1
rinking

Tel¡le
d

Table 9.? B: Rates of ground rvater restoration charges
Í'afer units @s. perml¡drinfor

300.00

5000

KUday
and above

200.00

1000 to
<5000
KUday

100.00

200 to <
t000

KUday

5l to
<200

KUday
60.00, 45.00

Qu¿ntum o¡ ground \?ter Nitlrdrar,ral

Up to
SOKUd

ay

Categoryoi
area

Croùnd rwter

use

industries

Over-erploitt'c
(esistìng

S.

No.

t.
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Table9.3A:RafesofGroundWatcrabstractionchargesfor
other industries & Infrastructure projects (Rs'

r

KlJday an<l

5000

above

45_00

60-00

90.00

1000 to
< 5000

l\IJday

30.00

45-00

60.00

200 to
< 1000

KUday

20.00

30.00

40.00

rvater(

4.00
KU
day

ti-00
20.00

30.00

C^legor
yof
arel

Ground
iva ter

use

Safe
Semi-

critical
Crifical

S- No.

I
2,

J.

Table 9.3 B: Rates of Ground Water restoration charges for
other industries & Infrastructure projects (Rs'

KL

5000
KLlday

a¡d above

i20.00

1000 to
<5000
KLlday
90.00

200 to
<1000

KL/day
60.00

wâter withdrarvaìQuantum
<200 KL,

day

.10-00

Catcgorl.'of
area

Cround water

usc

Over-exploìted

iexisting
industries /nerv

lndustries as per

the prcsent

Cuidclines)

s.

No

lnd above
5o00mr/day

5-00

8.00

10.00

1000

to
<500

0

nr'r'dn

v

l-00

r.00

3.00

(o200
<t000

tn3ldoy

¿.0-tr I

1.00

5.00

Quantum of ground wafcr rvithdrarval

< 200

m3/da¡'

t-00

z_00

t.00

ìale

Semi-critical

lritical

t

:rtegory
lf ùrca

Srotind
,\'åtcr use

1

2-

J

S.No.

Table 9 3 A: Iìates of Ground abstraction charges fof
industries ct in frashucture ects

9.3 A

Quantunr of ground wâ1er

u,ithd¡awal

5000 m'lday
and

above

20.00

r 000

to

<5000

r 
j/du-n'

r6.00

200 to

<1000

'nt/day

t 0.00

<200
mt/day

6.00

Calegory of
area

Ground \Tater use

Over-exploitcd
(existing

industries / nerv

lndustries as per

thc prcsent

Cuidclines)

S.No.

9.i B 1-abtc 9J B: Rates of ground lvater restorat¡on charges

for other industries & infrastructure projects (Rs per nri)

0î S.unned with OKEN Scann
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l (ì.1 ¡\

l0. t tl

lìrhh'.

,iiiiri--* 
*''"*-*

S,riiiti:ririr:irl- -

I(atc pcr KI- (in Rs.)

r50

'lhhlo fll.t¡\ I {,lflrrttl tvnltrt'¡tlr¡ltrr{lllrll (hrllll(ìri lirr llrrlk/'l'¡lltker

Itutc pcr l.iL (lrr ltn,¡

,15

6il

r^l

rv¡r lñr ti

l:irr I'c

ilicntl ü'llk:rrl

Crltluul

't':rl¡lc l0.I Il : Crou¡¡tt rv:tlcr :rl,irlntction chlrfgcs lbr

l] ul ltll'nnl<cr w:r (er srr ¡rplics

Catcgory

Over Exploited

Þ Para 5 of 9- It is suggestcd that the revenue
from the proposed watcr abstraction/ rcstoration charges
shall be kept in a scparate fund and compctcnt authorityoF
concerned aiea of jurisdiction i.e. DJB/DCB/-NIDMC can
use it lor irnplemcntation of site-spccific suitablc demand/
supply side intcrventions.

l0

llù

I'¡tblc-l0.I II:
lltr ll<,/Tanl<cr

Grou¡ldrvl(cr rcstor:r(ion chargcs lbr
rvatcr s.u¡lplics

Ratc pcr rn3 (in Rs.)

35

Catcgory

Ovcr Exploited

Thc rcvenue generated from the proposed wafer abstraction/ res[oration
charges shall bc kcpt in a sepârate l'und for imþlenlentation of site

specifìc suitable demand/ supply side interventions by Cotnpctent

Authority.

9 (v)

G: Scanned with OKEN Scann
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I

DWLRw¡th
Telemetry

0

DWLR

0

0

0

I

Monitoring mechanìsm

Ma
nual

0

0
0

0

No. of
piezo
meter
requir

ed

0

I

l
2

<10

I t-50
5 I -500
>500

Quanttt
mof

Ground
lvatcf

witlrdra
rval

(KL/d)
1

a

3

4

& Typc of WatercobctoPiczomètcrsofNo.18.IT¡l¡le

S.N
o.

0

0

0

I

DI/LR
rvith

Tclcmetry

0

0

I

I

D\1¡LR

0

0

I

0

lr,f onitoring mechanisnr

Ìr4anual

I

I

2

0

No, oC

pìczometer

requircd

tr-50

i t:500

>500

<l
J

Qur¡ìturÌì ol
Cround s'ater
\\ìthdÉ\\.al

(cum/d)

J

.{

I

S-No.

\YatcroÍTypc(tcons(ructcdcbtoolNo.
ï\[cch:rnism

tS.r.r

á.dditional Suggcstions of DJB bel'ond provision in draft notification:

and upload the same on portal.-r fte I.O.T. based florv meter shall be installed on cach installation within 30 days of getting NOC.

Conrnritlec ctc.

A- -.."\
Submitted pleasc. 

f , t(1.Ù 
5

V
sE (c)-8

ffi Scanned with OKEN Scan
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(')a-

vlaLer abstr¿rction clrarges

(lvlonthlY/Annual ctc) ma1 be

decilled antJ inc luded ín lltc

gut dcljnss chargitg tlrl llrc lrlrsis ol

Ltclua I conr;ur:Ption; lo bc adjttt;lurl

in succectjittg yeatlrnort{lt bill ntlty

þe consiclercd'

.t)t,u

chaiges shoulcJ be rnotttltl¡' basis.
'flre project proponenls may t'equired to

nlal<c nrulual advance payment of the

Crouncl !V¿tlct' At:stLatctior/ Rcstoration

Clrarges, rvhich is be acljusteci iu
srrcceecJing ycars basecl . on aclual
grorrrrd watcl rvitlr<lrawnl.

+ ,--.- âtr'.'r V\ .-.¿rN ',
,?P ¿J I l)lll,lll .)^1., IÌOr\l{l): (;OV'1" Olr N(j'l' D.lJ'llÍ

trrrriic:ïi irr, ¿:;;; i:ri ì:rvr;rNr':t'rrr (0\N)

lì.OOi\,1 Ñtl-,,'2, t,¡'lirlÑ¡ r,Â Vr\ l'l t Aïli''l 
'

I(r\lìOl' tlr\Gì l, f\ll'l\4/ Dlt"l'lll' J I {)l)05

I

No.DJ'ili Cli((ì\\')t02lt (tc, , 6.\

ï0,

Date: .,2 Vf ø ly't " 
t -

Ïhr'ttr. Sccle{ult'.

Euvinrlttllcrt(. ìillcsl & \\/ild Lifc, CNCl'D'

Deilti Secret¡.r'iat, Level-6, Wing-C' I'P' Estatc'

r'\err Delhi-'10002 
- rcgulatíon antl light

Subject: Request lor cotiltnents / rcply lv'r't' AlncrlclerJ Grouncl Witf el

ol fhe:'anagcrucnt dt, 17.07.2010 rï'o-,ni Govt, in nofilìcation dl' 24'09'2020

is-çued by Central grouncl tvatel'ntlthor''-'''"l]u''tn''n( 0.f'!\/ater Resourcès' River

Developmenr and Ganga Iìcjuvenntion, irt'riri;1of Jal shnkyti, Govf' of India'

FJSir.

\4aypleasereferLlree.rnailclatedl6.0l.202jclltabt)r,gsrrbjcc:receivcdfronrDr.Chctrl:t

/,¡ia,rci. senjor scienLir¡.'ólii.rr, ncparlnì*rr nra*i,on,.,r.,,rr, cNCTD (cop¡'placed opposite)

,;¿hzrennecessal'y corrunenl)^ / inputs have bce n sought tionr the srake holçjcrs on the cornments /

srlggesiiaûof'C(iWA on tht pt"po'ecl CNClD ntltiÃcarion on Cuitlelinc's to regulate and conr¡ol

groe*,Cwalerexlrac(ion in NCT olDelhi 
\

Necessaryinputs/0ommentshavebcellrrlaclebyDJHinparalVinthetablebelow;

III IV

c

l\o
Seetíon Comnlcllfs tl f CGWA

f t may be done bienn ta Jly instead of
annual ly

FreqvencY of paYmcnt o l' groutt J'he flct¡uertcY ct water abstracIioncl

'{''}i; Scanned with 0KËN Sc,lnnt

Para 9.1I

6 Pzra'7.2'

jnslead an¡uallof
re ¡r rn.ayvt5 r.ed ennbe vdone bi l(l

uençvFreq o uaLetî aymA b

Taken /proposedctionSubrnission;A
to be lnkeu '

tr,ffii¡l.",i.¡i,r:',''.'i'.-ì,'FJ;li.l..:.nd¡N#flüffim#d##il{.ii,.,...,ill:.'.'':l:lr¡r.'::.''..:''.;g|¡fl¡¡
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^r__^u---""¡\r!.4.4ê.
a.Þ--fe 7Ç,ç

.if];Íi; I
¡{r¡axÅi:J,i

DELHI JAL BOARD: GovT. oF NCT oF DELHT
OF.FICE OF SE (O.S

,åiJ?iäfi,ii#i[,*xm
n,pAit, r.ç_".Aø

No.D.IBlsE(c)-s/2024/.J? / ,Á ?, f Date: L ( IL f ,*tYCTRCUI{AR

subject: Advisory / General compliance condifions for seeking No objectionCertificafe (NOC) for grounO *rr., i*rrrrtion ¡n Delhi.
To have uniformiry in re,suftion of ground wateÍ deveropment andmanågement by all departments in Dethi tbr ;ä; No objecrion cerrificare

'voc¡ 
for ground wate. ext.a;;;,' the forowin*",räîo 

"isory 
:

I' Installation of digital water flow meter (confornring to BIS/ IS srandards)ha'ing telemetry system in the absrr¿ctjon **ouî"rrr sha¡ be mandatory forail users seeking No objeojon certific;^;;;';rrimarion regarding their

ö:J:ît:Ïi*":"'municated 
to the DrB il*,n 30 days orgrant orNo

n. proponents shaji mandafor:ily get the water flow meter calibrated on from anauthorized
rri. proponenrsäït"lff ;ï1,î"",_ .

,he projeci 
1;;: ffi;ö ;:#ïiiiln:ïii*J"#ffi äi:ï;be submimecl ro DJB.

iV. pro¡:unents shall ,:ay Ground Water Abstraetion/ Restoration Charges baseelûn quírntuin of'ground w¿rter exrruction as upp¡r"*rri-.1,'' consrructior:r of pLrrpose-buirt observntion r,v*r!s {piezometers) for groun,cwafe¡ rer''eJ nronitor.ing shari be ruandatory. water'l.ver data shan be n¡adeavaileble ro ÐJB.
vi' Proponenls shall nroniror fhe qualiry of grouncl \v¿rter fr.,m the abstractionsÍruetufe{s) once t¿.vear' watcr snmplcs fì"om bc¡re rvells/ tube rvells I dugwells shall be coll*ccij ciuring April/May r"_t;;;;r ¿mct analyzee.l in NABLaccredited labo¡.afo¡ics lìlr basic

ïîî*,iïï1,åfö;i;ii:"::ii:ü*::":i,.ïì,;,î:,Jäïf ,iÌil:
v"il' wlleie'e¡ fbasii:Je' the requirtrnerlf oi'r,vater for greenbelt (horticulture) sl-ralrbe met fronr recycled/ treaierJ rvaste \\¡afer.
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vru' In casc c,f ciiange of ownership' new owner^w'ill have to apply for

incorporation or i*'e*'*'v 't'u"$; 
äþ' -::ii:i[ii#;":ï';f 

qr"'

,x *:Jffiïîffiî[îîi'T'r'#;*T;ii,iii,,få{tiiåï- 
.

turure by the DJB/ Envirr."*1åäu-ä.-*owAJ 
Advisory commtttee'

x. The Authoritv has the right 
'? 

*n-ü** permission ttî;;.; in the vent or

vioration"ä;irä1;;;i1g5il::Ï,iil,Tioå,*,ri-j-"::,:::::
H. Photograph along with geo-taU*"rl,r"in";õ 

Ou' of grant of ì'io Objectton

-n.[ lt'submitted to the DJB

tThis issue with the approval of the Competent Authority

Alt CEs (Maintenance)/CE (Proi')-W-I

cE $w)-r & IUCE(SDW)

Certificate

CopY to:

1. PS to CEO

2. cEN(w)
3. cE (Gw)

4. DD(PR)

5. EE(RwH)-i
6. Olc

øl-
ÉI.K dhawla)

sH{c)-8

for kind information' Please

-do-

-do-

-do-

($.I{' Chawla)

sI:(c)-8

,q

I

I

i
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3t1gt2í, 12:37 pM
Ground Water Management System (GWMS)
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Rec¡v¡ng F¡le Details 4^tvvÈMruë --'p-q[çqgiÈó.i
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https://djb.hrsoftwaresolut¡on.com/Reg¡strat¡on/RecivingFileDetails.aspx?fid=203
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